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1
LOK SABHA

Thursday, April 1, lS?BjC.Imiim 12,
1898 Saka)

-

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKFR in the Chair]
OBITUARY REFERENCE

MR, SPEAKER: I have to inform
the House of the sad demise of Shri
V. S. Sivaprakasam who passed away
at Mamnargudi in Thanjavur District
of Tamil Nadu on the 28th March,
1976 at the age of 61.

Shri Sivaprakasam wag a Member
of the Provisional Parliament during
the years 1950—52. He worked for the
welfare of depressed classes in Madu-~
rai District and was also associaled
with several social organisations.

We deeply mourn the loss of this
friend and 1 am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence for
a short while to express itg sorrow.

The Members then stood in milence
for a short while.

ORAL ANSWERS TO QUESTIONS

Increase in Work Load of Women
Workerg in Tea Plantationy

*342, SHR1I SAMAR MUKHERJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that in tea plantations particularly in
184 1L.8—1,

2
West Bengal and Assam, the work
load of women workers has been in-

creased after passing of the Equal Re-
muncration Act, 1876; and

(b) if so, the measures taken by
Government to stop this?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). A Statement is laid on
the Table of the House.

Statement

The Stale Governments of Assam,
West Bengal ectc. have stated as fol-
lows:—

Assam: “No increase jn workload of
women workers in tea noticed. At
least no complaint received so far.”

Bihar: “In this State there has been
no increase in the workload of
women workers after passing of
Equal Remuneration Bill, 1976, Ac-
cordingly no action is called for.”

Himachal Pradesh: “At present 13
tea-plantations are covered under
the Plantationgs Labour Act 1851
The provisions of Equal Remunera-
tion Ordinance have been enforced
in the above lea estates. The dis-
parity in the wages of female em-
ployees has been removed and they
are getting equal wages since Octo-
ber 1975. No instance of increase
in the workload on women workers
after passing of the legislation has
been reported.”

Tamil Nadu: “Consequent on the im=
plementation of the Equal Remu-
neration Ordinance of 1875, gince
replaced 5y an Act, there has been
no complaint of any increase In
workload for women working in
{ea plantations.”
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Tripura: “Plantations were instructed
to pay equal wages both to male
and female workers in Plantation
following Equal Remuneration Or-
dinance and notification from Cen-
tral Government fixing 15th of
October 1875 as the date to make it
effective in the plantations. Fe-
male workerg were being paid at
a lower rate and at the same
time their workload was also consi-
derably lower than that of the men
folk. Question arose whether
workload of women workers should
also be raised to standard fixed for
male workers while bringing their
wages at par with that of male
workers. A meeting of employers'
and workers' representatives was
called and they were instructed to
examine the issue at greater length
and find out some way out It is
taking some time as it involves dis-
cussion at all levels.”

West Bengal: “(a) No specific com-
plaint ag to the increase in the
workload on women workers after
the passing of the Equal Remune-
ration Ordinance in any pariicular
tea garden in West Bengal.

(by Does not arise.”

2. However, the Ministry of Labour
propose to have a review of the im-
plementation of the legislation in con-
sultation with the concerned State
Governments,

SHRI SAMAR MUKHERJEE: In
the statement I don’t find anything
about West Bengal. Five weeks ago
1 visited some tea areag in mnorth
West Bengal, in Jalpaiguri District.
There, 1 got a universal cOmplaint
from all tea gardens that, after this
Act was passed here, the workload
of all women workers has increased,
and there is great reseniment in all
tea gardens. From other teg gardens
also, particularly in Assam, I have got
gimilar reports. But here the Minis-
ter has made the gtatement that no
increase §n work-load of women wor-
kerg has begn notired or, at least,
that no complaint has been received
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so far. But nothing iz stated about
West Bengal. So, my point ig whether
any memorandum has been received
by the Minister complaining about
the increase in work-load and, if
received, what are those complaints;
and if not received, will the Minister
take into account that {t is g fact that
everywhere, on the plea of equal
work for equal wages, the work-
load of women workers has been in-
creased to a considerable extent?

There is also g complaint that,
where equal wageg were being paid
earlier, the work-load of male wor-
kers has also increasedq on the plea
that the women workers’ work is
much less than the male workers’
and so, if equal wage is to be received
by male workers now, they will have
to be given more work than previ-
ously,

So, both ways, these complaints
have been received. I want the Min-
ister to enlighten us, if no complaint
is there, whether he is prepared to
look into the matter and ask the
Uniong {0 send these complaints if
there are any.

SHRI RAGHUNATHA REDDY: I
have indicated in the statement the
replies sent by several State Govern-
ments with regard to this matter.
With regard to the other aspects,
which the hon, Member ha; referred
to, whether any complaint has been
received by me, the All-India Plan-
tation Workers Federation, Caleutta
had pointed out on December 19,
1975 that in no estate, women are getl-
ting equal wages after the promul-
gation of the ordinance, Similarly,
the Neelamalai Plantation Workers
Union, Coonoor had stated in a let-
ter dated January 2, 1876:

“In the plantation fndustry, it
hag been the practice to employ
all men in grade I and all women in
grade II. Thig is evident from the
fact that in the plantation indus-
try, not a single woman is in grade
I and the male workers 'n grade
II. The major operation in a toa
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garden is plucking of tea leaves in
which men and women are employ-

ed. Menr are paid 50 p. higher

wageg than women, although both
sre doing the samg job. It is also
universally accepted that women
are more gkilled, efficient, deft and
productive than men in this opera-
tion.”

This is the complaint that has been
received. When I happened to be in
Calcutta, I mentioned this matter to
the Labour Minister and requested
him to go into this matter, discuss
with the parties concerned and see
in what manner the Equal Remune-
ration Act can be implemented. I
propose to take up review of the im-
plementation at the Ministers’ level
itself with these State Governments
and see 1n what manner this problem
can be solved.

SHRI SAMAR MUKHERJEE: I
have also got the complaint that
women labourerg are being retrench-
ed at this plea that they are not cap-
able of giving the same work as men,
though drawing (he same wages.
Have you any knowledge of this and
will you take steps to see that women
labourers are not retrenched?

SHRI RAGHUNATHA REDDY: At
certain p'aces {hig matter was men-
tioned to me. I brought it to the
notice of the Labour Minister in
West Bengal also. But now after the
law has been promulgated with re-
gard to the retrenchment and the
law covers even the plantations also,
the matter takes g different com-
plexion,

SHRIMATI PARVATHI KRISH-
NAN: In the statement that has been
laid on the Table of the House, there
is a reflection that all the State Gov-
ernments are smug and complacent
and only say that no complaint has
been received. I may point out that
a Coordination Committee of planta-
tion workers union in Jalpaiguri had
passed a resolution and forwarded it
to the State Government regarding
discrimination that is taking place
there and the unilateral increase in

Oral Answers 6

the workload. The Minister has been
making these references and I would
like to know, how he is going to re-
view the implementation of the Act.
How many State Governments have
carried out the statutory obligation
of setting up advisory committees,
because 1l is true that the question of
employment opportunities, retrench~
ment and so on can be handled at
the State level through representa-
tives of the wvarious organizations
that are involved Further, have the
State Goveinments appointed the
Special Officer which is envisaged in
the Act, and who has to deal with
the complainis that arise out of the
operation of the Equal Remuneration
Act? It 15 only whep these various
provisions are implemented that we
will also be in a position to take up
these issues and get them speedily
implemented instead of having to
come every time to the Parliament
with a question like this which
delays the whole thing,

SHRI RAGHUNATHA REDDY:
When this matter was discussed at
the Labour Ministers’ Conference in
January, some of the Labour Minis-
ters expressed that they needed
about three months to provide for
the Advisory Committees and also for
the appointment of special officers.
No doubt, the Ordinance was passed
on 26-9-75 and later on, it was pass-
ed into law by Parliament. I can as-
sure this House and the hon. Mem-
ber that I will myself personally
contact the Labour Ministers of the
concerned Governments and try to
sreed up the appointment of the Ad-
visory Committees and also the
Specia] Officers.

SHRIMATI PARVATHI KRISH-
NAN: If there is an officer, he can
do it in 24 hours

SHRI RAGHUNATHA REDDY:
The law itself provides for the ap-
pointment of the Advisory Committee
and other concerned officers. I will
mysslf contact the roncerned autho-
rities and see that this matter is
speeded up.
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SHRI B, K. DASCHOWDHURY; It
i{s resssuring that the Minister has
been pleased boanuretheﬂouuthgt
he would take a personal interest in
the matter and see that the appoint-
ment of the Advisory Committees
and the concerned officers is speeded
up, in consultation with the Labour
Ministers

1 would Yike to bring to the notice
of the hon, Minister if he is aware
of the fact that it is not only the
question of the distribution of the
workload in the plantation industry,
particularly, in the tea plantations
but in some regions the workers are
being paid much less. For example,
the Darjeeling tea workers and plan-
tation workers are getting 42 paise
Jess than what workers in other
areas are getting notwithstanding
the faci thai the Darjeeling tea is
the highest priced tea in the world

Secondly. how the Government

MR. SPEAKER: No, no. Plese do
not go into the larger question. This
is regarding the workload of women
workers.

SHRI B. K. DASCHOWDHURY
Whether it is men worker or women
worker, all workers in Darjeeling tea
gardens get 42 paise less How will
the Labour Minister try to co-ordi-
nate all facilities that are to be given
to the plantation workers because
most of the facilities are not given?
What is the machinery the Labour
Ministry has either in the Centre or
in the States”

MR. SPEAKER: No, no. Next
question, Mr. S mnath Chatterjee.

APRIL 1, 1976
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Increase in Unemployment iy Urban
Areas

-+
*343. SHR] SOMNATH CHAT-
TERJIEE:

SHRI M RAM GOPAL
REDDY:

Will the Minister of LABOUR
be pleased to state;

(a) whether the number of persons
on the live registers of Employment
Exchanges in the country crossed 80
lakhs at the end of December, 1075.

(b) the number of educated job-
seekerg in this total;

(c) the factors responsible for the
shaip rise in the number of job-
seekers in the uyrban areas; and

(¢) what are the schemes of Govern-
ment to meet this growing urban un-

employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) to (d).
A statement 1s laid on the Table of
the Sabha.

Statement

(a) to (b) The number of job~
seckers (all of whom are not neces-
sarlly unemployed) on the Live
Register as on 31-12.1475 was 0326
lakhs of whom 47.84 lakhs®* have
educated (Matriculates and above),

(¢) The main reasons for increase
in the number of job-seekers on ihe
Live Register of Employment Ex-
changes are (i) faster growth of the
Labour force as compared to the em-
ployment opportunities generated by
development schemes; (ii) short-falls
in the rate of economic growth which
affected the absorptive capacity of
the economy; (iii) increased output
from educational institutions during
the past few years.

- *Provisional.
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(d) Bulk of employment opportun~
ities to the unemployed would be
provided dquring the Fifth Five Year
Plan through the implementation of
Plan programmes in different sectors,
such as agricalture, irrigation, power
gentration, command area develop-
ment of major rrigation systems,
smdll and medium industries, social
services, trade, commerce and other
tertiary ang allied activities. Under
the 20-point Economic Programme
one of the measures taken to increase
employment opportunities for educat-
ed young people is the vigorous im-
plementation «f the Apprentices
schome, including the graduate engi-
neers and diploma holders.

SHRI SOMNATH CHATTERJEE:
If you are good enough to ook at the
statement, it is nothing but an exer-
cise at vague generalisation. Either
they do not know what is the real
nature of the situation or they are
campletely unable to tackle it. There
s not a s&ingle suggestion except
vague promises sg to how to tackle
this serious problem.

We have been referred in this
statement to the supposed vigorous
implementation of the apprenticeship
scheme including graduate engineers
and diploma-holders.

My first question is: since this
scheme has been implemented, how
many persons have been taken in as
apprentices and whether there jg any

CHAITRA 12, 188 (SAKA)
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SHRI DINEN BHATTACHARYYA:
How long will they be apprentices?

SHRI BALGOVIND VERMA: The
period differs from trade {o trade.
There are training courses for one
year, for two years and for three
Years also.,..(Interruptionsg),

AN HON, MEMBER: No interrup-
tion please, Let the Minister reply.

SHRI SOMNATH CHATTERJEE:
1 am listening.

SHRI BALGOVIND VERMA:
Generally the persons who are train-
ed are engaged in that industry, but
not all of them. Suggestions have
been made from time to time that we
should make it obligatory on the em-
ployers to employ the persons train-
ed in their industries or a certain
percentage of persons trained in their
industries, We are looking into the
matter and we will be doing the
needful in the near future.

SHRI SOMNATH CHATTERJEE:
It is no answer. I want to know this
thing. This apprenticeship scheme is
supposed 1o have been implemented
to assure them jobs and to meet the
unemployment situation. If, after
the apprenticeship period is over,
they are not given jobs, what is this
scheme? That is what I wanted to
know. Kindly answer that question
first.

SHRI BALGOVIND VERMA: This
apprenticeship scheme hag TDeen
brought in simply to make them
more employable or to increase their
employability and most of them find
jobs and those who do not find jobs
take up self~employment. Therefore,
generally, there are very few persons
who do not get jobs after training.

SHRI SOMNATH CHATTERJEE:
Now it appears that about a lakh and
o0dd people out of 47.84¢ lakhs educat-
ed unemployed have been taken into
this apprenticeship training scheme
without any assurance of jobs. In
answer to my question part (d) they
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have refarred to certain supposed
schemass (I say ‘supposed’ because no
particulars of the schemes have been
given); as and when these schemes
are implemented then what will be the
job potential and how many will be
given job and by that time how many
more unemployed people will be on
the employment register? Have you
got any calculation, any assessment
or ptudy made?

SHRI BALGOVIND VERMA: It is
very difficult to give the exact idea
as to how many of them will be find-
ing job soon after the completion of
training.

SHRI SOMNATH CHATTERJEE:
Have you got any employment policy?

SHRI BALGOVIND VERMA: If
the hon. member goes through the
Five Year Plan, he can find it.

SHRI K. LAKKAPPA: Unemploy-
ment among the educated people in
the rural areas and towns is on the
mcrease and the situation i1z explo-
sfve, Many of the unemployed edu-
eated people are indulging in anti-
wocial activities because they have
no employment in' the rural or in the
arban areas. 1 would like to know
whether this 20-point programme will
se quickly implemented, He has
stated in the statement that only ap-
prenticeship schemes including the
egraduate engineers and the diploma
holders are in the offing. But none of
these programmes iz being implemen-
ted in the various States, Therefore,
\ would like to know if they are
going to revise the policy or they are
woing to reorganise things. We must
have structural change in the labour
policy and every unemployed educa-
ted man must have a job, otherwise
the Government should come out
with a scheme to give educated peo-
ple a dole till they get a job. Unless
job guarantee is provided. it is im-
pousible (o tolerste this mensoce that
has been created in the urban areas.
T would like to know whether in
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view of this explosive situation the
Ministry would have 5 new orienta-
tion on these lines,

SHRI BALGOVIND VERMA: It is
a suggestion for action,

MR, SPEAKER: You have given a
suggestion, He will consider it.

SHRI P. G. MAVALANKAR: The
Minister has lalg a statement which
gives reasons for increase in unem-
ployment in the urban areas. Inade-
quate as it is, it stil indicates the
dangerous and explosive character of
the whole problem. Just 25 hours
back, in my own city of Ahmedabad,
as many as three young people bet-
ween the age group of 19 to 25 com-
mitted suicide by drowning them-
selves in the Lake Kankaria in
Ahmedabad because they had no
jobs! This is an increasingly serious
problem. I would like tp ask whe-
ther the Ministry of Labour and the
Ministry of Education are jointly
considering certain proposals and
schemes whereby studemts who are
coming out of pelytechnicgs and coi-
leges and universities are able to get
jobs before they get their degrees at
the convocation ceremony,

SHRI BALGOVIND VERMA: Any
Government worth the name will
always look to the interests of these
educated unemployed. Our effort is
directed sclely towards this fact that
they get employment after the train-
ing is over or after they complete
their education.

SHRI B. V. NAIK : In answer to
Question (c¢) sub para 2, it has been
stated that rise in unemployment is
due to shortfalls in the rate of ecomno-
mic growth which affects the absorb-
tive capacity of the economy. I would
not take exception ihat the Ministyy
of Labour who are flogging somebody
has np capacity, to employ; Ministry
of labour is met an employer, at least
he has the capacity ie have clarity of
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thought, In the year 1076 there was
an industrial growth of 5 per cent in
our organised sector employing ap-
proximately about 4 to 5 million
people. Suppose we achieve economic
growth of 5 per cent, are you going
to provide 2 to 2} lakh jobs because
of this growth?

Oral Answers

Are you going to provide 2 to 2
lakhg of jobg because of this growth,
or, are you starting to make your
calculations on false premises that
growth means more jobs? Let them
at least promise to look into 1t if they
cannot answer 1t straightway

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY)- Sir,
economic growth peiforce includes
employment ang if the economic
growth increases 14 will natuially iake

CHAITRA 12, 1808 (SAKA)
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in more number of people for employ-
ment.

Growth Rate of Population in India

*345 SHRI RAJDEQ SINGH: Wil
the Munster of HEALTH AND FAMI-
LY PLANNING b= pleased to state:

(a) the growth rale of population
in our country, and

(b) its place serally with the
gtowth rate of other Asian countries?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR KARAN
SINGH) (a) The present annual
growth rate of population is estimated
to be about 2 per ¢ant

(b) A statement Jhowing the an-
nual growth rates in respect of certain

other Asian countries 1s laid on the
Table of the Sabha

Statement

Arnnual rate of Population increase in the Auan Countries

Sl County v

Annual

Ne Rate of
melease
197074

(%)

I 2 3

1 Kuwmt < 6
2 Joydan 35
3 DPakistan 33
4 Iraq . 31
5 Syran Ajab Repihlic 3-3
6 Israel 32
7 Thalani 32
8 Oman 3T
g  Unuted \;ab Emunates 3-1
10 Lehanon 30
11 Malaysia 3*0
12 Philippines 30
13 Saudi Arshia 30
14 Qutar 30
15 Mongolia 3'0
16 Yemen 2°9
17 Iran 28
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I 2 3
18 Korea (Dem. People’s Rep. of) 27
19 Brunei c e e 2°5
20 Turkey 24
21 Afghanistan 2°4
22 Bangla Desh 2°4
23 Burma ; 24
24 Laos = . - 2°4
25 Viettam (Dem.Rep.of) . 2'4
26 Sri Lanka 2°3
27 Nepal 2'3
28 Bhutan arI
29 Maldives 20
30 Hongkong . 18
3t Cluna . . ™7
32 Korea (Republic of) 17
33 Singap re 17
34 Japan . 13

Source : U.N. Demographic Year Book; 1974-

st vwde fay : oY @iz TEA
§ S ¥ gu W W wgew &
g WY X2 AR ¥ fad o WA
T 0 oF A€ Na 33 fawrer o, forad
ark 4 flt @fare @ Aifew § o

g1 a1 fH--
when the village is electrified there is
leses brith rate.

I A|AZT. ..
Bro wW fag : 76T ST A FET AT

ot qrogw foy : & a7 ST wgar
g fr faorelt & g &Y a9 o iy
¥ wew, fawrg & g WX oA
sy o E oF A | A ' WK
wz ey & 7

fomr it #§ w0 A e W
2 Wl w1 A9 W AW WK
wgt AT WY FeAT UTRT §, AT ATy
FTUG T FRTE | o v T ghaamt
¥ 9 wew g AR &, 9@ QU
wwar § 7

o wad fag : ot g, a7 wdfafea
% fm ot amsfior daf & waefror faerer
grT &, wEi wwEwn & g o Q)
wET g 1 | T ¥ gy W de
o€ §, W gk Aw F oY waf-ont i
¥ aweey gof, wiegt oA e
w2ift, Qar fawrre §
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ot vwiw g : gl &g -
#z o fefrdie 7 v g w2feawm
b ol orferariie & o faw gt @
Gregw got a1 WK g arw ot g
ot fis arydwE & -t HY agE
ag faw § “dfcer wr offeffe faw”
W Y ¥ 9 i A d -9 =
wE F eI 41 fol) A 9t @ o
are w1 ifcre war a1, #fFT v g8
7 fasr &% oF arer w1 Afwe & |@
€ 1 xw oF ww § gwr O WD |
wEr & far & g A gaml asy
Qar g7, oY g AgY 7 | AT WA
7z R f# maidz 5t o fafasdy amdr
¢ fr wmady a3 = o fafasy
wrgr & f qrardy 92, AT a7 w3 fegma
¥T0 &, W4T WIRET TN AWAIR KT FO
%

oo waw ey ¥ fawre F fow
=fer & T fror &), 99 & -
F-FT g FETAT FT AT awdr  fr afe-
are frdtst & faqg & 3% $9-799
SAAFTLT gL

ot LEFRT AATATENIT © FTX AT
wt ag "o § fr fergear & s
fogg wrardt g § @ ¢ @t fw
T W G0 § W A [
foir Fefqerm, wi<am &1 &€ gaar
grary 74 § ForaeY aug & agt wrardt
farafer maft o 5 1 ¥ @
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T xmgar g fe war gw awra
9T ®rE O|r ATy AT W aer
& fir formy wriw F sarar-R-sarer fofs-
g %t K gf forrdr |vr T -
T FC W Al & g ?

To v fog: s R gwaaa &
faoeft ®1 form fomm a1 ot o
JT T a7 | &7 A o T AT vk
a7, &few § oF e
X woan g fr oed omrd § o s
FUT & @, ww Ffad gt oY, ST
AT GTRATT EH FC A7 AT B~
TS § T

DR. RANEN SEN: Su, so long, the
Government were trying to persuade
the people to resort to family plan-
ning ang they were meking headway
in that respect. May I know whether
the Minister has vkayed or given his
consent to the efforts made by certain
State Governments to pass laws com-
pulsorily restricting the family beyond
two or three issues and, do they think
that such a Bill, if passed, can be
implemented in this country or can
1t be effective in this country consist-
mng of a population of thirtysix crores?
What is the purpose behing this Bill?
This is nothing but utopian.

DR. KARAN SINGH: As I have
mentioned on several oecasions in this
House, the purely voluntary approach
has not been able to yield the requir-
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ed results, Therefore, certain other
measures are being considered, 1
would request the hon. Memberg to
bear with me just for another week
or so. Iwm hoping that by next week
I will be in a position to make a ccm-
prehensive statement on the popula-
tion policy in this honourable House
vutlining the Government's attitude
towards all these matters.

SHRIMATI PARVATHI KERISHN-
AN: He said this earlier also. There-
fore, I would like to know whether
the Minister's attention has been
drawn to an U.N. Report wherein it
has beep pointed out that a high cm-
ployment ratio of women does gperate
also towards this smaller family and
therefore when he is talking about
the population policy I would salso like
to know what coordimation is there
between the Family Planning Depart-
ment and the Ministry of Labour and
Employment {0 see that employment
to women is protected and further
avenueg of employment are assured?

DR. KARAN SINGH: There is no
doubt that there is direct corelaiion
between fertility and femmle literacy
and alsp employment. Therefoie,
from the broader point of view we
are very strongly in favour of increas-
ing the female literacy and employ-
ment so as to have g favourable demo-
cratic system,

DR. RANEN SEN: Presently, 47
doctors were recruited in the C.GHS.
But, no female doctor had been re-
cruited in hig Ministry, I wish to
draw your attention to this fact that
about 47 new doctors were being re-
cruited admittedly in the C.G.HS.
wherein not a single female/lady
doctor had been recruited so far.
Several lady doctors had applied
for it.
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Additionsl National Highways during
Fifth ¥ive Year Plan

*347, PROF. NARAIN CHAND
PARASHAR: Will the' Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether there is any proposal
to have additional National Highways
during the Fifth Five Year Plan; and

(b) if so, the 10adg proposed to be
developed ag National Highways,
along with the States in which they
are located?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b). Owing to fin-
ancial constraints the Government are
not considering uny proposal for In-
clusion in the National Highway
System at present.

PROF. NARAIN CHAND PARA-
SHAR: Sir, in view of the fact that
the current year’s plan allocation has
been increased hy 31 per cent over the
previous year, mnay I know {rom the
hon. Minister whethe, there iz any
hope that new additional highways
would be include] in view of the fact
that the plan allocations are being
increased from year to wear? ln view
of the increase n the additicnal plan
allocations, should they not be reflect-
ed in the Minister’s Statement in the
matter of having additional new
National Highwavs?

SHRI DALBIR SINGH: Regarding
the new National Highways, 1t has
been said in +his House as well gg in
the other House sp many times that
for the present the ncw additions are
being kept in gbevance due to mon-
availability of iunds. At this stage,
only those waorks which have splil
over from the Tourth Plan are going
on,

PROF. NARAIN CHAND PARA-
SHAR: This year in the Plan there s
an increase of %1 per cent in alloca-
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tims over the previous year. Would
not the Minister take up thiz case and
ask for new additional highways in
view of the increase in the plan allo-
cations?

THE MINISTER OF SHIPPING &
TRANSPORT (DR. G. S. DHILLON):
Mr. Speaker, Sir, I mentioned it
earlier aleo that new construction is
in abeyance. We maintain vhether
there iz 31 per cent increase or 100
per cent increase in the plan alluca:
‘tion, unless that condition is evoked,

there ig no chance of any further
construction,

DR. H P. SHARMA: Among the
factorg considered for declaring a
r0ag ms national highway seturity end
defence considerations are supposed
1o be high on the list. Jaipur is the
focal point of our communication net-
work for the western border of
Rajasthan which extends to 750 miles.
There are two roads connecting Delhi
to Jaipur. One has been uccepled as
national highway ard the national
experty ¢n defence have advocated
that there must always »e kept an-
other alternative. The roed is alread.
there which connectg Jaipur via
Alwar, The only question i5 of main-
taining it

DR. G. S. DHILLON: As I have
already slated if it is a national high-
way we will certainly maintain it but
if it js a State highway then it is not
possible,
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Production of Alumina

*348. SHR] SHANKERRAO SA-
VANT: Will the Minister of STEEL
AND MINES be pleased to state the
annual requirement of aluminag and
its production in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
requirement of alumina to meet the
aluminlum metal production during
1975-76 1s wbout 393,000 tonnes, For
1876-77 the requirement of alumina
would go up top about 480,000 tonnes
for anticipated metal production of
240,000 tonnes.

SHRI SHANKERRAO SAVANTI:
Sir, my question has not been under-
stood. I want to know the flgures of
indigenous production for alumina and
import of aluminium.

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): Sir, we are not importing
alumma at 3ll. We are exvorting
alumina,

SHR] SHANKERRAO SAVANT: 1
want to know why Ratnagiri project
for alumina js being shelved from
year to year

SHRI CHANDRAJIT YADAV: To-
day in thig -ountry we have already
the capacity of f lakh tonnes of alu-
mina per year. We have glso planned
for production yf alumina pnd slumi-
nium keeping in view the needs of
the country “y the cnd of the century.
1 am glad to tell the hon. Members
that our couniry hag become self-
sufficient jn production of aluminium
and as the financeg permit us we will
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take up the Ratnagirl plant. It is very
much alive but it depends on the
availability of resources.

DR. MAHIPATRAY MEHTA: Sir,
the Minister has said that they are
planning to produce alumina. flenty
of bauxite js Jying unexplored In
Gujarat end an alumina plant was
proposed 4y be sat-up there. I would
like to know what stage has it reached
uptil now.

SHRI CHANDRAJIT YADAV:
Continuous efforts and sceps are being
iaken to explore bauxite in different

parts of the country.

SHRI CHANDRAJIT YADAV: The
hon, member has mentioned a parti-
cular part of the country. An assess-
ment has already been made, The
question is when it will be utilised.
As I said earlier, it depends on the
availability of resources.

DR. MAHIPATRAY MEHTA: An
alumina plant was proposed over
there,

MR. SPEAKER: Financial recources
permitting, it would be taken up that
is what he gaid.

SHRI VEKARIA: May I know whe-
ther the Gujarat Mineral Develop-
ment Corporation had sent their
application to produce alumina by
their own resources, and that too with
an export obligation” If so, is it
undey consideration”

SHRI CHANDRAJIT YADAV: All
those applications which are sent are
under consideration.

Visit by Foreign Minister of Sweden

*350. SHRI 1SHAQUE SAMBHALI:
SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of
AFFAIRS
be pleased to state:

EXTERNAL
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(a) whether the Foreign Minister
Sweden visiteq India and h:
discussion with the Foreign Minister
and other Ministers; and

{b) the agreements entered into?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS.
{SHRI BIPINPAL DAS): () Yes

(b) The Foreign Minijster of Sweden
had detailed and wide ranging discus-
sions with us on various aspects of
Indo-Swedish relations as well as
international issues of mutual
interest. While no specific agree-
ments were cntered into, the Indo-
Swedish Joint Commission, which was
set up in 1972 tp promote economic,
industrial and technical cooperation
between the two countries, is likely
to meet later thig year when the
possibilities of further strengthening
bilateral cooperation will be discuss-
ed.

oft fir T e ;WA wEw
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SHRI BIPINPAL: DAS: I have
already said that the Joint Commis-
sion js going to meet jn autumn this
year, Mearrwhile, no progress has
been made,
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SHRY BISHWANATH ROY: In, view
of the talks between the Ioraign
Minister of Sweden and Indisn Minis-
ters, is there any chance of increase
in trade between the two countries?

SHRI BIPINPAL DAS: Yes, this
matter also hag to be discussed when
the Joint Commission meets,

Production in Hindustan Copper Ltd.

*333. SHRI JAGANNATH MISH-
RA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the production in
Hindustan Copper Ltd, has been higher
this year; and
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(b) the production during the last
three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a)
and (b). A Statement is laid on the
Table of the House,

Statement

(a) and (b). Yes, Sir. The produc-
tion in Hindustan Copper Limiteq has
been higher this year. Production
statistics for the last three years and
also for 1975-76 are furnished below:

U it Tonnes)

Sl. No, Year | Copper Ore Blister Wire Bars
Copper
1 1972~73 . 9,19,904 12,596 8,385
2 1973-74 . . 11,82,939 13,899 8,515
3 1974-75 15,42,997 15,801 8,530
4 :9(5-75 . . 19,19,949 22,400 12,437
upto 20-3-1976)
1975-76 . . . . 19,70,000 23 12,700
(estimated for full year) ’ w0
6 Percentage increase or 5 over 3 . 28% 48% 49%

i e e — - - — —

SHRI JAGANNATH MISHRA: The
Minister has been very kind to give
detailed information in his statement,
and he deserveg thanks., But I cannot
resist the temptation of knowing from
the Minister whethes there was no
production of wire bars at the Khetri
copper complex. If no, why not?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAYV): As the hon, member will see
from the statement, even in respect
of wire bars, this year’s production
was 40 per cent over last year's.
There were some teething troubles in
the Khetri plant, These are being
taken cere of.

SHRI JAGANNATH MISHRA:
What was the vroduction of slver
metal at the Indian Copper complex
from the newly-commissioned pre-
cioug metals?

SHRT CHANDRAJIT YADAV: This
is a different guestion; I need notice.
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FProcedure for Payment of QOontribu-
tion under ESI Scheme

*354. SHRI N. K. SANGHI: Will the
lﬁ:l.iliu of LABOUR be pleased to
state:

(8) whether Government have gone
into the aspect of simplifylng the
procedure for payment of contribution
under Employees State Insurance
scheme for the benefit of the emplo-
Yees as well ag the employars; and

(b) it so, the outcome thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). The Employees State
Insurance Scheme Review Commuttee,
1866 had gene into the procedure for
collection of contributions and recom~
mended that the preseny system of
collection of contribution through
contribution stampg should not be
given up. Nevertheless, the search
for a simpler system should continue
and the O&M Division of the Corpora-
tion should concentrate on it. Accor-
dingly, the Corporation 1s stated to
have introduced an alternative system
for payment of contributions through
cash in lieu of the requrement of
affixing contribution s;tamps by the
employerg on contribution cards :n
Delhi, op an experimental basis, If
the new system proveg guccessful, it
will be extendeq tp other regions
also.

SHRI N. K. SANGHI: The hon.
Ministey drew our attention to the
recommendations of the 1988 Review
Committee, Since 1966 much water
has flown down the Ganges. May I
know from the hon. Munister that in
view of the Emergency, what has the
Ministry done to streamline the pro-
cedures. I am only sorry that the
hon, Minister himsel? hag not seen the
working of this procedur: and system.
May I know if the government hud
obtained information of systems pre-
valent in other countries like the
United Kingdom and are going to do

APRIL 1, 1978

BHRI RAGHUNATHA REDDY:
The steps taken by the ESIC for the
purpose of speeding up the work and
reducing delay are wa follows: The
Act was amended in 1966 and it came
into force in 19687-88; thereby the
calculation of the rate pf contributicn
was made less complicated by provid-
ing that the contribution for the first
wage period will apply for the whole
of the contribution period of six
months; secondly, by the abolition of
chapter VA in July 1973 the em-
ployers' special vontribution had been
done away with and one consohdated
stamp representing both employers’
and employees’ contribution is alone
to be affixed; thirdly, we have libera-
lised the use of franking machines by
employers thereby minimising the
stamping system ang fcurthly, the
system of having three sets A, B, C
every alternate raonth fecilitates umi-
form flow of work for the employer,
the local offices and medical officers.
This also facilitates bringing into the
scheme workers who come under
insurable emplovment at intermediate
stages to get full benefits at the shor-
test period. As 1 mentioned in the
answer, a Dilot scheme hag been intro-
duced in Delhi and if it works out
well, it could be extended to other
areas also.

SHRI N. K. SANGHI: I do not think
the pilot scheme 18 going to work. The
whole problem is whether you are
going to chance the slab-system to
percentage system. If you do so the
whole thing will be streamlined and
work will also be reduced for sll
concerned, May I know whether
you arg thinking on radical lines?
Will you set up a committee 10 g0 into
thig particular aspect to simplity the
work?

SHRI RAGHUNATHA REDDY: We

are not oppﬂeﬂtowy suggestion that
would help us speed up the work.
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Certainly I can discuss with the hon.
Mémber and see whather his 1deas
would™ work.

SHRI RAJA KULKARNI; SBince the
medical benefits are related to the
periog of contnbution, it affects them
berause of the time taken for deduc-
tion at source and depositing it at the
ESIC. How much time-gap is involved
in this? Are not the workers likely
to lose becsuse thiz period would Le
going out of their benefit period?

SHRI RAGHUNATHA REDDY:
That ig why we have provided a
simplified way in which money is to
be collected on an average basis;
thercfore the time lag also would be
reduced.

SHRI DINEN BHATTACHARYYA:
While the gevernment are trying vari-
ous methods including some pilot
schemes in Delhi, may I know whether
the arrears due from different com-
7anies are mounting up, year after
rear? Have any positive steps been
laken in this regard while making
the procedures simple in respect of
collection, so that employees who con-
tribute may not suffer on account of
the fault ot the employers?

SHRI RAGHUNATHA REDDY: The
Act hag been amended and penal
provisiong had been introduced We
have also increased the coverage
Necessary steps are bemng taken.
nspile of that some sick mills which
have beep taken over have to pay.
These are some of the problem; that
are being looked into

Extra Department Employees

*355. SHRI VAYALAR RAVI- Wil
the Minister of COMMUNICATIONS
be pleased to state whether Govern-
ment are considering to make extra
departmental employees into 1egular
service?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(S8HRI JAGANNATH PAHADIA):
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There is no such proposal under con-
sideration for the wholesale absorption
of Extra Departmental employeesinto
regular gervice. Extra Departmental
employees are, however, given ¢ertain
perference for absorption as regular
employees provided they fulfill certain
conditions.

SBHRI VAYALAR RAVI: Sp far as
the Extra Departmental Employees of
the Communication Mimistry are con-
cerned, there are about 3 lakh emplo-
yees, This s about 50 per cent of
their total employees I understand
that these employees are getting a
mimmum salary of Rs. 80 pm. und a
maximum salary of Rs. 100 p.m which
goes up to Rs, 150 1 may also point
out that these people are working for
more than 8 hours a day, In this con-
nection, I would like to mention that
Madan Kishore Committee's Report
was out 1n 1971. O1i course, :{ is not
favourable to the employees, I would
like to know from the Hon'ble Minis-
ter whether the Ministry has taken in-
to consideration the number of working
hours of these people while consider-
ing the recommendations of that Re-
port These employees are living in a
very bad condition. Whether the
Mimstry have accepted any proposal
from the employees while considering
the recommendations of that Report?

SHRI JAGANNATII PAHADIA®
First I would like to make it clear that
these emplovees are not regular em-
ployees ot the Government. The
Hon'ble Member has in the beginning
mentioned that they are Extra De-
partmental Employees.

SHRI VAYALAR RAVI But you are
exploiting them.

SHRI JAGANNATH PAHADIA:
Whether we are exploiting them or they
are exploitting us, that is a different
question to be considered, Secondly,
hon. Member has mentioned that the
number of employees is about 3.0 lakhs,
It is not correct. It is two lakhs.
Thirdly, the hon. Member has mention.
ed that the employees work for about
8 hours a day. It is not a fact. They
work for about 3 to 4 hours a day.
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SHRI VAYALAR RAVI: No, Sir, 1
can prove it,

SHRI JAGANNATH PAHADIA: The
maximum pay they receive is also upto
Rs. 1550 pm. The report of the Ma-
dan Kishore Committiee has been con-
gidered by the Government and as
proposed by that Committee, many
facilities are being given to these em-
ployees.

SHRI VAYALAR RAVI: I can tell
the Minister that they are working
very hard and they are being exploited
by the Inspectors. They have to do
all the household duties of the Inspec-
tor. I know three or four cases. They
are in a wvery pathetic condition.
Moreover, Madan Kishore Committee
has recommended gratuity to these em-
ployees. That has not been given to
them. Only recently Rs. 20.0 has been
added and it comes to Rs. 150.0 now,
Do you think that anybody cen live
in these hard days with a salarv of
Rs. 150.0 per month? What is pre-
venting you from giving the minimum
pay-scale which has been fixed under
the rules?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): What is preventing us from
giving the minimum  pay-scale is a
different point because it is a rioney
question. Secondly, the hon. Member
has missed the main point of the Extra
Departmental Employees. The first
and the foremost condition is that he
should be employed elsewhere. Then
only he canbe employed as ED.E, Itis
specifically provided. It is necessury
that they should have been in employ-
ment and that they should have other
sources of income. That is the pri-
mary condition. They cannot he em-
ployed here unless they have other
sources of income, But they are re-
gistering themselves under a false pre-
tence by saying that they have other
work, They get into the work and
then they ask for more. So far as the
time is concerned, Iwould say that
they are not regular post-offices or
branch post-offices having more than
five hours work, If they have more
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than five hours we make them
a sub-post offices a regular Post

Master and a regular messenger,
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PROF, NARAIN CHAND PARA.
SHAR: In xiew of the large number of
EDEs and his drive to open more pcst
offices in rural areas, would he consider
the improvement of the proredure for
the employment of these EDEs, 1.e., re-
Bularising their services? At present
they can only he re¢ruited as pustmen
provided they have put in 3 years
service already. In view o! the fact
that many matriculates and other
qualified people are working cs EDBOs
and EDSOs, would it be possillle for
him to assure the House that such
among them as are matriculates would
be given some relaxation in the service
period and they would he recrui‘el ag
clerks or to other higher posts, depend-
in on their gualifications and experi-
ence?

DR. SHANKER DAYAL SHARMA:
We are usually opening more branch
post offices. As the hon. member
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knows, afler a simple examination,
when there aye posts of posimen, they
' are appointed. So far as post masters,
sub-post masters and branch post
masters are concerned, as I gad, the
cendition is that they should have
other sources of income. Bo, we do
not expect them to go in for it, But it
they want, age concession is given to
them and they have to  appear at the
examination,

SHRI S. M. BANERJEE: THe working
condition of EDEs is  worse than the
present Ministers! May I know whether
it is a fact that whereas the P & T em-
ployees got 8 instalments ot DA, the
EDEs have not been given any DA
although promises were given both at
the JCM meeting and outside?

DR. SHANKER DAYAL SHARMA:
The payment of DA is not in their
conditions of service. The question of
pay and allowances does not arise.
Only every two years we review it.
Recently they Bave been given an in-
crease i1n their salary. They are not
entitled to DA whatsoever

BHRI S. M BANERJEE: What 1s the
increase given to them?
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DRMMYALW
Thewholelduil.theymnntmu
employees of the government. They
are pari-tme employees. The basic

condition 1s, they should have other
Bources of income.

Iron Ore Production in NMDC Mines

*356. SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) the total production of iron ore
in tonnage year-wise in NMDC mines
for the last three years;

(b) whether the supply of iron ore
to the steel plants was not adequate
during the period; and

(c) if so, the gpecific steps taken to
improve the production of iron ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). A statement 15 laid on the Table
of the House,

Statement
(a) The tctal production in the mines of NMDC during the last three yeara

and the current vear was as under:—

(In Lakh Tonres)

Mines 1972-7 1973-74 1974-75 1
97273 (Upto Feb. "76
1. Buladila M. s
(Dzprau Nd. 14) . . 37°36 4333 3866 44°36
2. Kinbira Mnes . . . 5°31 698 11-82 1484

(b) Nn,Sir. Thesapply of non ore to the Sweel Plar ts was a'equare duni g tne peyiod,

(e} Dnesrotan.e.

SHRI ARJUN SETHI: In reply to
part (b), the Minister has stated that
the supply of 1iron ore to the sieel
plants was adequate during this period.
May I xknow what was the original pro-
gramme of supply of iron ore to the
public sector steel plants at Bhilai
Durgapur, Rourkela and Bokaro ouring
the last three vears which I have men.

164 LS—2.

tioned 1n my main guestion and what
was the actual receipt of iron ure by
these steel plants during this period?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): The question was whether the
steel plants were getting necessary
jron ore or not, We have gaid that
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they are geiting adeqguate iron ore
supply and there has been no difficully
at gll. Rather we have a difficulty of
over-production, We are meeting the
requirements of all the States.

Trangmitting Micro-Waye Signals
to Spacecraft in Orbit

*357. SHRI PARIPOORNANAND
PAINULI* Will the Minmster of COM-
MUNICATIONS be pleased to state
whether a device has been developed
m the country, to transmit micro-wave
signals to the spacecraft in orbit and
that the equipments of the same are
being 1nsfalled 1n Dehra Dun?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA)
Transmigsion of m'cro-wave signalsto
spacecraft m orbit involves a combina-
tion of several devices Capability now
exists 1n the country tn manufacture
some of these devices, and these are
being installed in the Satellite Earth
Station at Dehra Dun for handling
international telecommunication {raffic

SHRI PARIPOORNANAND PAINU
LI May I know at what altitude the
micro-wave signals to the spacecraft
will be transmitted? By which date
the satellite 13 expected to be in
oze »tion and what will be its total
cosi?

SHR] JAGANNATH PAHADIA The
total cost will be about Rs 10 crores
and it will come 1nto operation by the
muddle of 1976

SHRI PARIPOORNANAND “AINU-
LI Whether this satellite system wnll
have direct tele-communications wath
Soviet Union? In wiew of the advance
technology that has been developed hy
our engineers, how many spacecrafts
are proposed to be in operation ty the
end of the Fufth Five Year Plan and
what will be their total cost®

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
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SHARMA): We do not have satel
lits link with the Soviét Ts
have Link with the Soviet'Untbe we uny
golng to put up Toposcatter wirich win
cost gbout Rs. 4 crores, Bo far gy
other spacecrafis are ctoncerned, that
does not relate to my Departmvent, 1
am only concerned with the tele.com.
mumcations through satellite.

Restructuring of HSL.

*358 DR RANEN SEN Will the
Mimster of STEEL AND MINES be
pleased to state

(a) whether restructuring of the
Hindustan Steel Ltd has been finalis-
ed; and

(b) 1if g0, broad outhine thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD), (a)
Yes, Sir,

(b) The
under —

broad proposals are as

(1) Bhila: Steel Plant and ourke-
la Steel Plant (including Ferti-
lizer Plant at Rourkela) and
Alloy Steels Plant at Uuarga-
pur will become three sep irate
and 1ndependent companies
with their own boaris of
management Durgapur Steel
Plant will also be a separate
company with 1ts own assard of
management but will continue
ag the resmdua] Hindustan
Steel Ltd All these compa-
nies will be fully owned sub-
sdianes of Steel Authority of
India Lid

(i) The Coal Washernies at Dugda,
Bhojudih and Patherdih wll
be transferred to Bharat
Coking Coal Limuted.
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DR RANEN SEN. This decentrali
sation ig glving more powers to the
Ugits. May | know what would hap-
pen to the HSL Office at Ranchi and
Caleutta® How the employees will be
accommodated at Ranchi and Calcutta®

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV) The employees buildings and
wther assets at Ranch: will be transfer-
red to Mecon and Calcutta wiid also
come under SAIL Now 1t has been
settled that all the employees will be
accommodated and they will be given
option whether they will Like to go to
Mecon or other organisation under
which they will have to work 1here
fore these things have been taken care
of No employee will be caused any
further difficuty He will be given
the option to choose the place of his
choice under which this organisation
will function

DR RANEN SEN In the statement
it appears that a little difference has
been made betwecen  Durgapur Umit
and other Umits What 18 the reason
behind making this differentiation®

SHRI CHANDRAJIT YADAV In
actual practice there 18 no d flerence
because already the HSL. Company is
in existence and for other plants there
will be separate companies There
fore Durgapur will remain functioning
in the name of HSL 1t will be res.dual
HSEL and there will be no difference
Durgapur will also have a reparate
board of management and will have a
separate company and its own head-
quarter Therefore there will be ro
difference 1n effect

MR SPEAKER Question Hour 1s
over

WRITTEN ANSWERS TO QUESTIONS
Kudremukh Ore Project

*341 SHRI Y ESWARA REDDY
Will the Mimster of STEEL AND
MINES be pleased to state

{a) the progress go far made on the
warks of the Kudremukh Org Project;
and

(b) when the Project is expected
to be completed?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV) (a) The progress made so0 far
on the works of the Kudremukh [ron
Ore Project is as under —

(1) A Sale Contract for the sale and
purchase of 150 mullion tonnes Jf iran
ore concentrates from Kudremukh
was signed at Tehran on the 4th
November 1975 between the Steel
Author ty of India Litd and the Na-
tional Iranian Sieel Indusiries Com-
pany Lid of Iran A Financial Agree-
ment for the loan of US $630 mullion
to be given by Iran for financing the
cost of the Project was also signed on
the same date between the Steel
Authorily of India Ltd and the 1 npe
tial Government of Iran An advance
payment of US $§ 100 m:lhon as pro-
vided i1n the aforesaid Financial Agree
ment wis received on the 24th Febru-
ary 1976

(2) All necessary steps have been
taken to incorporate a new wholly
ownedl Government Company In carly
April 1376 for the implementation of
the Freject

(3) The Arst phase of negotiations
with tre international companies fiom
whom proposals had been received
offering theirr services to work as
mining associate and/or engineer con-
siructor has been completed Ther
reviscd offers in the lLight of A scus-
sions held are expected by the middle
ofl Apul 1976

(4) Testing of raw materials and
other tests to firm up the process
paraneters are proceeding continuous-
ly on the pilot plant at the Kudremukh
site

(5) The temporary approach road to
the Project site from Kalsa to Mallesh-
wara 1% being wnproved, and 18 expect.
ed to be completed belore June 1878
enablug access to the mite during the
coming monsoon



39 Written Answers APHIL 1, IW8 Written: Answers 40

(6) P'reliminary work on ‘he per.
manen! road between Padubidel and
Malleshwara bas already commenesd
and the work is expected to be complet.
ad by early 1978,

(7) Arrangements for temporary
power supply have been made with the
Karnataka Electricity Board.

(8) For the permanent power supply,
survey work has already commenced
for the new transmission line. Work
has also commenced on the Chokra
Diversion Project for the permanent
power supply.

(9) The deMgn work in resvect of
development of Mangalore Port is in
hand and the port is expected to be
ready, when required in 1980,

(10) The Hindustan Steelworks Can-
struction Ltd., have made a prel'minary
survey of the civil engineering weorks
that would have to be done in the
earlier phases of the Project. They
bhave also been involved in the aatter
of construction of temporary hwousing
that wiil be required at the Kudremukh
site for technical mansagerial and
other operators.

(11) Action has been taken for the
construction of a Bailey bridge across
the river Bhadra. The bridge :s ex-
pected to be ready before the com:ing
monsoon.

(b) Tbe Project 18 expected to be
completed in 1080,

Seamen's Demand

*344, BHRI A. K, GOPALAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Indian seamen
have demanded a complete set of
articles of ggreement prior to resump-
tion of every sea voyage; and

(b) if mo, whether Government are
considering the proposal to ensure the
tmplementation of thiz demand?

THE MINISTER OF BHIPPING AND
TRANSPORT (DR. G. 8, DHILLON):
{a) No demand for supply of 2 com~
phete set of Articles of Agreement privr
to commencement of every voyage has
been received by Government. It iy
added, however, that the Arficles of
Agreement are signed by the crew and
a copy thereof exhibited at a prommnent
place on the ship a8 required under
Saction 107 of the Merchant Shipping
Act, 1958.

(b), Does not arise.

French Warships in Indian Ocexm

*346. SHRI SHASHI BHUSHAN: Wi}
the Minister of EXTERNAL AFFAIRS
be plensed to state:

(a) whether it ceme to the notice
of the Government that France has
sent two more warships equipped
with anti-aircraft rockets and ship
to ship missile to the Indian Ocean;

(b) whether earlier alsa France had
sent two sub-marines to the Indian
Ocean; and

(c) the reaction of Gavernment
therato? {

- .

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b)-
Government have seen press reporis {o
this effect.

(¢) In congonance with its well.
known position, the Government of

India considers the establishment of
foreign military bases and the build-
up of foreign forces in the Indlam
Ocean contrary to the U.N. resolutions
on the subject and to the express de-
sire of the overwhelming majority of
the littoral and hinterland States of
the Indian Ocean,



4; wm'amm muamm) mm '4,

: MW¢MM
Ndlnl

3. m c:-mu'mm .Pm-
GRAHIL: Will the Minister of EX-
TEERNAL AFFAIES be pleased to stete:

{a) whether & proposal has come to
met up a permanent Secretariat of the
von-aligned nations;

(b) it so the broad omtlines of the
mv_ﬂll;anﬁ

(¢) whether the Government of
India have agreed to such a proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) and (b).
Though interest has been expressed Ly
some non-aligned countries, no formal
proposal has so far come up at the
non-aligned conferences for setting up
a permanent Secretariat.

(¢) The Government of India will
examine any concrete proposal if and
when it may come up. In its present
view, the Government does mot con-
sider such a permanent Secretariat
necessary in the interest of the non-
aligned movement,

Reservatloy of Seats for SC/ST in
Medical Colleges

%351. SHRI 8. M. BIDDAYYA: Wil
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether reservation of seats for
admission to the Medical ~Calleges
under the control of or aided by the

o,

cmmaommm-m
mtbesmmmm !&t-
duled Tribes; and

(b) whether such reservation - hes:
‘been made in Jawaharlal Institute of
Post Graduate Medical Education. and
Research, Pondicherryy

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Reservations for -
the Scheduled Castes and Tribes have
been made for admission to M.B.B.S.
Course in the medical institutions
under the Central Government except
the JN. Medical College, Aligarh.

Steep Rise in Number of Jobless

*352, SHRI INDRAJIT GUPTA: will
the Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that there is a steep rise in number of
jobless in Punjab, Madhya Pradesh, '
Kerala, West Bengal and Bihar; and

(b) what stepg Government proposeg
to give employment to these unemp-
loyed people?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
Precise estimates in regard to the nuin- d
ber of jobless are not available. “Th
available information relates to t‘hn
number of job- seekers (all of who;n
are not necessarily unemployed) nn the
Live Register of Twmployment Ex-
changes which was as follows during
the last three years (1973—73):
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(Figuses in lakhg)
N umber of job-seckers on the Live ster of Em-
Stae ployment Euhnrnut thenm Em
1974 1975
Panjab . . 2+05 2:52 2'96
Madhya Pradesh . . 4°24 433 470
Kerala 524 588 691
West Bsngal 1566 16-10 1711
Bihar 8 . . . I1°41 9-86 1052
*Excluies figmes 11 respect of University Employmet t  Irformanct o d Guii ce

Bureaux,

{b) Bulk of employment opportuni-
ties to the unemployed would be pro-
vided during the Fifth Five Year Flan
through the implementation of Plan
programmes in different sectors, such
as agriculture, irrigation, power gener-
ation, command area development of
major irrigation systems, small and
medium 1ndustries, social services,
trade, commerce and other tertiary
and allied activities, Under the 20-
Point Economic Programme, one of
the measures taken to increase employ-
ment opportunities for educated young
people is the vigorous implementation
of the Apprentices Scheme, iacluding
the graduate engineers and diploma-
holders.

Nepal-India Anti-Malaria Coordina-
tion Conference

*359. SHRI RAGHUNANDAN LAL
BHATIA; Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Nepal-India anti-
Malarla Co-ordination Conference
wag held in January, at Kathmandy;

(b) ¥ so, whether W.H.O. had sent
gny message regarding its plan to
fight malaria; and

(e) it so, the salient features there-
44

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) and (c). Regional Director,
World Health Orgamisation for South
East Asia sent a message, the salient
points of which are given in the State-
ment placed on the Table of the Sabha.

Statement

The following are the salient points
mentioned m the message received
from the Regional Director, World
Health Orgamsation for South East
Asia:—

1. Reagons for the recent set-back to
the Malaria Programme were
mentioned,

2. He expressed serious concern in
regard to the deteriorating situ-
ation intensified by the increas-
ing resistance of vector to DDT;
increase of P, falciparum cases
and the extension of areas of
registance of P. falciparum to
Chloroquine.

3. He indicated that the Regional
meeting to recommend a suit-
able strategy for antl-malaria
operations for the countries of
the Region is to be organised in
April, 1876.

4. He expressed that a coordination
Conterence was a good forum

.
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for the mutual exchange of tech-
nical information which will
enable to find solution of 3 num-
ber of technical problems,

5, He expressed the hope that the
Coordination Conference would
help establish more coordmation
and cooperation ‘' m fighting
malaria 1n the Region.

Seif-Rescuers for Underground
Mine Workers

*360. SHRI P. GANGALKB: Will the
Minister of LABOUR be pleazed to
state whether instructions have been
issued to all mine managements to
provide self-rescuers to underground
mine workers?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDI): Instructions
have been 1ssued to all coal mmne
owners, agents and manager< by the
Director-General of Mineg Safety to
supply sell-rescuers to persong em-
ployed below ground in a phased
manner

Displaced persons in Rourkels

1744 SHRI1 SHYAM SUNDER
MOHAPATRA Wil the Minuster of
STEEL AND MINES be pleased to
state:

(a) whether the displaced persons in
Rourkela area have been given suit-
able jobs and house sites by now; and

(b) 1if go, their number and area of
land given to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Government of Orissa acquired
lang and handed over possession of
it to Hindustan Steel Limited As
such the responsibility of rehabilitat-
ing the families displaced on account
of acquisition of land rested with the
State Government, However, 3,507

loca] displaced persons have been
provided with ocmployment in the
Rourkely Steel Plant as on 1-3-1978.
Two rehabilitation colonies have been
establisheq in the villages Jalda and
Jhirpant very close to the steel plant
Where a large number of displaced
families have been settled.

Engagement of Casual Labour by F.C.E
Namrup (Assam)

1745 SHRI NOORUL HUDA: will
the Miuster of LABOUR be pleased
to state whether the management of
Fertilizer Corporation of India, Nam-
rup (Assam) have been engaging
casual labour through contractors, for
permanent nature of work as spillage,
civil construction and maintenance,
loading of wagons and sweeping and
cleaning of the factoiy ang town?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The information
is being collected and will be laid om
the Table of the Sabha in due course.

fafuw ¥t gro gradtfow & forlr
‘awsl’ ¥ fag md T

1746. ®o WEwt Areaw iy :
w v Wi W™ Wl UE aET WY
Fqr w47 fF .

(%) =¥ 1975-76 WIT 1976~

77imﬁmﬁm¥fﬁ%m

voqet fafaze ®ram &

fafww 2l & qegdifaas @ fneely

A s feed qET & wrik ST
wg, W

(w) gephfron &1 JameT =¥
Fow gt ¥ ?
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International help for Family Planning

1747. SHRI SAMAR GUHA: Will
the Mimster of HEALTH AND FA-
MILY PLANNING be pleased to state

(a) whether Government have re-
ceived any international help in regard
to the family planning projects durmng
the years 1973.75;

(b) if so, facts thereabout; and

(c) the facts about guch aids pro-
posed during the year 1975-787

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
FILY PLANNING (CHOWDURY RAM
SEWAK): (a) Yes,

(b) and (c). fi statement is laid on
the Table of the House. [Placed n
Labrary See No LT-10595/75]

Shipping Service to Nigeria

1748 SHRI C. K CTHANDRAPPAN
Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the Western Shippers
Assoclation has requested Government
for regular shipping service to
Nigeria; and

(b) 1f so, reartion of Government
thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR G s
DHILLON): (a) and (b). Government
have had discussions with the Western
Indian Shippers’ Association and our
national shipping lines on the problems
pertaining to the provision of a re-
gular shipping service to Nigeria in

W AT R T et andy g

1749. Wt gew €T wZNX :
war g ot ofeage w20y
w0, 1976 ¥ warafes s wed
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WIse of Pin-Code system in Communi-
cationg

1750, SHRI VASANT SATHE: Wi'l
the Minister of COMMUNICATIONS
ibe pleased to state:

(a) whether by and large the State
and Central Government offices and
establishments and the semi-Govern-
ment organisations do not make use
of pin-code system in their communi-
cations; -

(b) if so, what further steps have
‘been proposed to make the pin-code
system more popular and acceptable
not only among the Government offices
dbut also by the public in general; and

(c) whether any survey has been
carried out to assess the use of pin-
«<code system of communication at im-
portant centres in the country and if
80, the results thereof?

THE MINISTER OF COMMUNICA~
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Chere is now greater
wise of Pin-code in Governmen: and
semi-Government Departments.

(b) (i) Inexpensive Circle Pin Code
directories have been brought out. A
re-print of the All Indin Pin Code
directory has also been issued.

(i) All stamps and seals used by
the Post Offices are being gradually
replaced with those showing the Postal
Index Numbers,

so

(i) The insertion of & “loge” on
the PIN Code in Government adver-
tisements has been started,

(iv) The Pin Code number hag been
shown on the name-boards of Post
Offices and letter boxes,

(v) The Postmasters General have
hef:astedtohmtnlkaintheloc.l
regional language delivered over the
radio in the AIR’s programmes so that
the public particularly in the rural

areas becomes gware of the advantages
ufPINCode.a Sare

(vi) The Quick Maijl Service which
is gradually being extended helps 1o
popularise the use of Pin Code.

(vii) Bulk Mailers are being ap-
proached to utilise the Pin Code in
their mailing Lists.

(c) Yes Sir. The persentage of
Pin coded letters various from 5to 30
dependmg on the centres,

Purchase or Passenger Cargo Vessels

1751. SHRI PRIYA RANJAN DAS
MUNSI. Will the Mnister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) the number of Cargo or Passen-
ger vessels purchased up to Decem-
ber, 1875 since 1971-72 Budget; and

(b) the total price of the vessels and
the countries from which they were
purchaged?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR. G, S. DHILION):
(a) 119 ships of all types (dry cirge,
bulk cerriers, tankers and passenger
ships ete.).

(b) The total cost of these 110 ves-
gels was Rs. 770.70 crores. The names
of countries and the number of ships
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acquired from each country gre given below:—

SIL.No. Country

B
acquired

Thailard

GDR . . . . .
West Germany

U. K.

Denmark

France . s R .
Hongkor g

Sweden

Spain

Japan

11, NMorway

12. USSR

13. Yugoslavia

~

e ® 3 wn kW

Ll
e

14. Rumania

15. Belgium

16, Parama . . .
17. Fmlard

18, Holand

19. India

Deposits of Silver in MP.
' 17532. SHRI RANA BAHADUR
SINGH:

SHRI MARTAND SINGH.

Will the Mmister of STEEL AND
MINES be pleased to gtate;

(a) whether according to recent
analysis carried out by the Geology
Department of the A.P.S. University
of Rewa, Madhya Pradesh there are
large gcale deposits of silver around
the headquarters of Sidhi District of
Madhya Pradesh; and

{b) it 50, steps taken to carry out
a feasibllity study to exploit the same?

1
13
7
17

oo~

LB |

II

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). (a) and
(b). Information 1z awaited from the
State Government.

oA aqr arenwl weawt WA E
feg Wi

1753. st wAwwc fas : w1
HdY g% aaty w1 g9 &Gt e o

(%) wareied Wi aramadt saet
A wA & a ¥ wfaw vt
W few wfewi 3 et evarder
wg :
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Cost of production of Steel in Public
sector units
1755 SHRI S R DAMANI Will the
Minister of STEEL AND MINES be
pleased to state

(a) the average cost of production
of one tonne of steel in the different
public gector umts in the current year
and the previous twWo years,

(b) how does 1t compare with the
cost of production in major steel pro-
ducing countries; and

(c) if studies are undertaken to
economise on the cost of production,.
the facts thereof?
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of salesble steel in the public sector

steel plants during the yeery 15737,
1074-78 and 1075-76 (provisional) s
given below:—

1973-74 197475 _ 1975-76
(Provisional)
Bhilai Steel Plart . . 887 - 979 1074
Durgapir Steel Plant . 1495 1533 1466
Rourkela Steel Plant 1595 1784 1950
Bokaro Steel Plart 1817

(b) Information in respeci of cost of
.production is treated as confidential
by steel producers and is, therefore,
not available.

(c) Withun the limitations of escala-
tiong in the varwous cost factors over
which the stee] plants have luttle con-
trol, a number of steps have been iaken
in various areas to effect reduction in
‘the cost of production These include-
better capacity utilization. i1mprove-
-ment in consumption norms, higher
yield of finished products and better
cash management and steel distribu-
tion system.

‘Search of Baggage of a Diplomat at
Palam Airport
17566. SHRI HARI SINGH:
SHRI RAJDEO SINGH;
SHRI B. S, BHAURA

Will the Minister of EXTERNAL
AFFAIRS be pleased to stale,

(a) whether the baggage of a dip-
lomat was searched at the Palam Alr-
port on the 20th February, 1976;

(b) whether the baggage of the
-above diplomat hag some contraband
:articles; and

(c) the steps Government have
proposed in the matiery

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Yes, Sir,

(c) A streng protest hag been lodged
with the Mission concerned and the
officers involveg in the incident have
been withdrawn from the country.

Demand by Tamil Nadu Arya Vaidhya
Sala for removal of Sales Tax on
Ayurvedic drugs

1758 SHRIMATI PRAVATHI
KRISHNAN Will the Mimster ot
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are aware
that the sales tax on ayurvedic pre-
parations exists only in Tamil Nadu,

(b) whether Tamil Nadu Arya
Vaidhya Sala has demanded the re-
moval of sales tax on ayurvedic drugs;
and

(e) if g0, reaction
thereto?

Governmeant’s

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHAUDHURY RAM
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SEWAK): (a) Yes, sales tax is leviable
;“‘d:rmdic Preparations in Tamil

(b) Yes, a request has been received
from Arya Vaidya Sala, Head-quarters
Kottakkal, Kerala, for reduction in
the sales tax

(c) The State Government are exa-
mining the reguest

Buper Tanker Oll Terminal Project at
Cochin Port

1759 SHRI N SREEKANTAN NAIR
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether expenditure sanction
has been accorded for the comstruc-
tion of Super Tanker Qi1 Terminal
Project at Cochin Port,

(b) it so, the facts thereof, and

(¢) the total amount go far spent
by way of advance action for this
Project?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR G S DHILION)
(a) No

(b) Does not arise

(e) Til February 1976 an amount
of Rs 234 00 lakhs was spent by way
of advance action on the Project

Loss due to pilferage in Itarsli RM S.

1760 SHRI NITIRAJ SINGH CHAU-
DHARY Will the Minister of COMMU-
NICATIONS be pledsed to state

{a) whether Itarsi Railways Mail
Service caused a loss of over 13 lakhs
by pilferage during the Jlast three
years; and

(b) if so, the action taken thereon?
THE MINISTER OF COMMUNICA-

TIONS (DR SHANKER DAYAL
SHARMA) (2) During the last three

years two cases of losseg from twb in-
sured parcels amounting to Rs. 7,000/~
were detected.

(b) Both the cases were immediately
reported to the Police Fifteen officials,
who were arrested, were immediately
suspended Eight of thesas officigly are-
facing tnal in the court of Law. Police
investigations are still in progress in
respeci of the remaining seven officials,

Loans to bonded labourers

1761 SHRI MOHAMMAD ISMAIL.
Wil the Minister of LABOUR be
pleased to state

(a) whether Government have pro-
vided loans to bonded labourers,

(b) the total amount given to them,
State-wise; and

(c) the number of jabourers bene-
fited, State-wise?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) The Central
Government have laid down broad
guidelineg for the economuc rehabilita-
tion of bonded labour The State Gow
ernments and other concerned Agenties
are taking necessary action according-

ly

Most of the Nationalised banks have
alsg formulated gnd are implementing
schemes for providing financial assist-
ance {o released bonded labourers to
take up some ganful occupation like
agriculture, dairymng, poultry, cottage
industry, small business etc Under
these schemes 100 per cent finance 18
generally provided without insisting on
any margin or security on the bass of
group guarantees Wherever, borrow-
ers are eligible for finance under the
DIR Scheme loan is provided at 4 per
cent interest and in other cases con-
cessional interest rate varying between:
10 per cent to 12 per cent ie charged
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(b) end (c). So far no such report
thas been received from any of the
JState Governments.

Paradeep Port in need of Cargo berths

1762. SHRI D, K PANDA Wil the
Mimster of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether Paradeep port 15 1n
urgent need of two more cargo berths
to cope with the fast increasing traffic;
and

(b) it so, action taken thereon?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR G S DHILION)
(a) and (b) The nced for additional
cargo berths at Paradip Port has io be
established on the basis of avaiabihity
of adequate traffic Paradip Port Trust
have submitteg a proposal for the con-
struchion of one more general cargo
berth at on estimafed cost of Rs 747
crores This proposal 18 under examina-
tion

‘Workery participation in management
of P&T Department

1763 SHRI RAMAVATAR SHAS-
TRI Will the Minmister of COMMUNI-
CATIONS be pleaseq to state

(a) whether Government are con-
sidering to introduce workers' parti-
cipation in management in the P&T
Department also under the 20-point
programme introduced by the Prime
Minister to raise efficiency, produc-
tion and economy in services; and

(b) if go the steps being taken in
this regard?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA). (a) and (b) The entire
jssue of workers' participation in the
P &T Department {g under active
+examination,
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Agreements with various countrieg on
seelal, cultural and business affairs

1765 SARDAR SWARAN SINGH
SOKHI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state the
agreements made with foreign coun-
tries during last eight months m regard
to social, cultural and business affairs?
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THE DEPUTY MINISTER IN 1HE (SHRI BIPINPAL DAS) A statement

MINISTRY OF EXTERNAL AFFAIRS is attached
.
Statement
1 Afghamstan Trade & Paymsts Agre¢ment signed on 3-9-1975
2 Algema Trade Agreement sigred or 10-2-1976

(eement for seitleme t of _laims g 151 g trom the devahuation o

3 Cz.chilvaba
ot d Sterhrg sig ed o) 24-9-1975

4 [Irag C iltural Agreeme 1t for period  I-1 1976 to 31 12-1977 agned of
15-1-1976
& Yordan (1) T.ade & Ecoromic Agreement sig ed on 24-2-1976
1) Cutural Agreeme~t sigr edon 13 2-1476
5. Maldwa, Cmil Aviauon Agieeme t sig ed i» Iebrumy 1976
7 Peru () Basic Agreenent ot Te h wa « Suenufic Cooperatior
signed on  26-8-1975
(n) Areement for cyoperator 1 t ¢ fields «f Scieree &
Technology signed on 28-8-1075
8 Polwmd Agreement for sertlement of Jlaims 1iv g trom ce al ano  of the
Pound Surell gon 18-11-1967 sig ed on § 12 1975
9. Rimama Tia ¢ a:d Payme ts Agreene tfor 1976-82 sig ed on 10-12-197¢
o Syna Ciltural Azieenent sig ed or 13 11-1¢75§

11 Swutr Kmwa

Statement by Pakistan Minwster re-
garding negotiationg with India

1766 SARDAR MOHINDER SINGH
GILL

SHRI JANESHWAR MISRA

Wil the Mimster of EXTERNAL
AFFAIRS be pleased to state

(a) whether hig attention has been
drawn to a statement of Pakistans
Minister of State for Defence and
External Affairs that that country is
prepared to enter into negotiatioms
with India on all outstanding matters
of mutual interest, and

(b) if so, whether gome concrete
proposals have been made by either
side in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
EHRI BIPINPAL DAS) (a) We have

gt n* ty15.ene& e 10o0g s, elo § 3-1976

taken note of this statement Chere
have been contradictory statements and
attitudes by Pakistan Government
India on 1its part 1s always prepared to
enter into negotiations with P kistan
to seftle all difierences bilaterally
through peaceful means

(b) Exchanges with Pakistan are
continuing to explore further possibili-
ties of normalizing relations

QIFCAT & 1GAT AANTT O® & TIQ
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Mangalore Harbour Project

1769. SHR] P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the pending workg in regard to
completing the Mangalore Harbour
Project; and

(b) the workg that are proposed to
give additional facllitieg in the Har-
bour?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR. G. S. DHILION):

(a) Dredging of rock, procur~-..1t of
different categories of floi ..g craft,

installation of cargo heandling egquip-
ment and provision of Rallway and

64
Warehousing facilities are the mmn
ilems of works which have not yek
been completed,

(b) The following works are propas-
ed in connection with the export of
iron ore from Kudremukh deposity to
Iran;—

(1) Construction of ore berth,
(ii) Dredging.
(ili) Extension of breakwaters.
(iv) Acquisition of floating craft,

(v) Provision of navigational aids
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w FOATA-TAT F
1871-72 12,251
1973-73 9,565
1973-74 10,823°
1974~75 13,952
1975-76 16,000
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1974-75 893.45
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Secret accorg on N-materials expori
rules

1771. SHRI S. M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government ale aware
of the fact that seven nations reached
a secret accord on N-materials ex-
port Tules; and
184 LS..8,

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL, AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Government hag seen Press reporis to
the effect that seven principal Nuclear
Technology Exporting (NUTEX) coun-
tries have reacheq agreements/under-
standings concerning the minimum
common requirements or conditions for
exports by them of nuclear technology,
materials and equipment to non-nu-
clear-weapon States, These agree-
ments/understandings have, however,
not been made public so for,

Discovery of a new drug by Central
Drug Research Institute, Lucknow

IN72. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of
HEALTH AND FAMILY PLANNING
be pleaseg to state-

(a) whether Central Drug Research
Institute, Lucknow has recently dis-
covered a new drug for the treatment
of thyrotoxicosis: and

(b) if so, the salient features thereof,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHOWDHURY RAM
SEWAK): (a) Yes, Sir,

(b) The new drug, Centimizone, has
the following advantages.

(i) it provides a useful alternative
specially in cases where side-
effecis are observeq with other
drugs.

(if) the maintenance dosage is low-
er than other drugs.

(iii) the drug hag no major side-
effects.

This drug, however, is not effective
in caseg of severe goitre. The anti-
throid effect lasts only during the

v
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% " N
therapy and when the drug is with-
drawn, the symploms return within
2-3 days.

Renewil of bus permits in Tamil Naedu

1773. SHR1 5. RADHAKRISHNAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any representation has
been received by the Transport Minis-
try from the Federution of Bus
Owner¥ Association of Tamil Nadu
regarding pending applications for re-
newal of bus permits in Tamil Nadu
under the pretext of nationalisation;

(b) if ge, the number of applications
thus pending; and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSFORT (SHRI DALBIR SINGH):
(e) to (c). A representalion was receiv-
ed on 6.3-76, from the Fed:ration of
Bug Operators’ Associatjon, Madras, ve-
ferring to the measures tuken by the
former Government of Tami] Nadu {o
nationalise bus scrvices in the State
and requesting the Government of India
io reorient the policy in regard to
nationaljsation of bus transporl in
Tamil Nadu. There was no reference
in this representation to the pendency
of any application from private opera-
tors for renowal of their busg permits in
view of proposed nationaljsation of bus
services. Since the executive powers
regarding road transport vest with the
State Government, the Federation's
representation has been forwarded to
the Government of Tamil Nuodu for
necessary action. The Federation has
also been apprised of the pusition.

Retrenchment of women workers in
industries

1774. SHRIMATI BIBHA GHOSH
GOSWAMI: Wii 1be Minister of
LABQUR be pleased to state the total
number of women wvorkers in industries
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uary, 1975 to Jebbary, 1976, incustrise

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI -BAL-
GOVIND VERMA): Information is
being collected and will be lald on
the Table of the Sabha in due course.

Departmental Hospital for P&T Em-
ployeeg in Tripura

1775. SHRI BIREN DUTTA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any proposal
for starting g departmental hospital
for P & T employees in Tri-pura; and

(b) it so, when it is expected to be
started?

THE MINISTER OF COMMUNICA-~
TIONS (DR. SHANKER DAYAL
SHARMA): (a) No, Sir.

(b) The question doeg not arise.

Indian assistance for liberation move-
ment in Rhodesia

1776. SHRT BHOGENDRA JHA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to sfate:

{a) whether political, military and
other material assistance to the libe-
ration movement in Rhodesia is being
given by India; and

(b) it so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
Consistent with her policy India has
been giving political support and
materia]l assistance to the liberalion
movemenf in Rhodesia. Material assis-
fance constituted iterns guch as dloth
and medicines worth Rs. 1,20,000/-,
and 5,000 text books for schools worth
Rs. 16,000/- prinied in Indian io
“Karanga”, a Zimbabwe language.
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Telepheme mactionsg in

t i i v
1777. SHRI B. 8. BHAURA : Will the
Minister o COMMUNICATIONS be
pleaged to state:

" the nomibel of telephtine ex-
changes sanctioned in last two years
in Punjab Cirele;

(h)tbaum of hone ex-
ehmmwhkhmmm and

(¢) the names of exchanges which
are incomplete for want of machinery
in Bhatinda District, Punjub Circle?

'THE MINISTER OF COMMUNICA-
(DR, SHANKER DAYAL
A): (a) Twenty,

(b) A List of 15 telephone exchanges
undér installation 1o Pulijab (N W

Circle) as on 27-3.76 it glven below
1 SUJANPUR TIRA
2 AMB
3 BADSAR
4 GAGGAL
5 BAND] KALAN
6 MALSIAN
7 JANDIALA
8. BHADAUR
9 DIRBA

10 SAHA

11 KHANDUR SAHIB

12 BHUNA

13 BADOPAL

14 ANI

15. JEORT
() None

Indian help sought by Mozambique

1718 SHR1 H N MUKERJEE- Will
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether the Government of
Mexambique has closed its border
with Rhodexia;

70

A1), whether. :Govenonent oL, India
hnb-m.uhi.h halp
which is- facing .grave qoenomic con-.
saguences due to this; and

m(e) it s0, Gowernment's reaction on

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS); (w). Yes, Sr.

(b) The Uhited Natlmns BSecurity
Council hag passed a resolution appeal-
ing to al] Statey to provide jmmediate
financial, technical and materigh pges-
tance to Mozambique. In pursupsce
of the decision made by the Common.
wealth Heads of Governmenf{ Meellng
at Kmgston, the Secretary Geteral of
the Commonwealth hag also appealed
to Commonwealth Gavernments 10 ax-~
fend asslstance to Mozambique. The
precise requirements of Mozambique
are being ascertamned by the UN
Secretary General and the Secretary
General of the Commonwealth, The
Government of India are also in touch

with {he Mozambique Government
through diplomatic channels on this
matter.

(¢) Consistent with theilr palicy of
support to the cause of liberation in
Africa, the Government of Indla are
examining the question of providing
assistance to Mozambique

Setting up an Expert Committee on
Indian Shipping

1779 SHRI D D DESAI- Will the
Mimster of SHIPPING AND TRANS.
PORT be pleased to state

(a) whether there 1s a move to set
up an expert committee on the model
of the Rochdab Committer of the UK,
to study Indian shipping scene as
reported in a New Delhi newspaper
dated the 10th March, 1976; and

(b) it so, facts thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR. G S. DHILLON):
(a) The Report that appeared in New
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Delhi Newspaper dated the 10th March,
A8 oppears to be based on the speech
of the Chairman of fhe National Ship-
ping Board at the Board's meesting
held on 10-3.-1976. No suggestion has
40 far been received by the Government
for setting up an Expert Committee on
the model of Rochdale Committee of
the UK.

(b) Does not arise.
Dismissal of workers of Jute Mill

1780. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
LABOUR be pleased io state:

{a) whether Government have issu-
ed instructions that the employers
would be free to dismiss workmen
without chargesheet and opportunity
of defence during emergency; and

(b) if so, what steps Government
propose to take against the employers
for acting against the law and for
securing reinstatement of the work-
men? - [

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA); (a) No, Sir.

(b) Does not arise.

Bodies recovered from Chasnala
Colliery

1781. SHRI KRISHNA CHANDRA
HALDER: Wil the Mmister of
LABOUR be pleased to slate;

(a) the total number of dead bodies
recovered so far from the Chasnala

Colliery; and

(b) how many of them have been
identifled?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Till
the 29th March, 1976, 374 (tentatively

out of which, 278 dead bodies have been
identified.

Improvement of Bombay-Foena Read

1782. SHRI VASANT SATHE:

Will the Minister of SHIPPING
AND TRANSPORT
be pleased to state:

(a) whether Government of Msha-
rashtra have furnished a proposal on
fth February, 1976 regarding widen-
ing of narrow bridges, reconstructing
weak bridges along with other pro-
posals of strengthening pavements,
geometrical improvements and four-
laning of Bombay-Poong road and ita
realignment in Borghat;

(b) if so, the broad outlines of
proposals submitted and action taken
by Government thereon?

THE DEPUTY MINISTER IN THE
MINISRTY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):

(a) ang (b), For further improvement
of national highways the Government
of Maharashtra have in their letier of
February 8, 1976, suggested that the
Government of India agree to senciion
104 works estimated to cost Rs. 32.6D
crores in the near future. The list in-
cludes among otherwidening to 4—
laneg the Bombay-Poona Road, N.H.No.
4, in the 90 km longth from Panvel to
Dehu at an estimated cost of Rs. 15.00
crores; a new bridge across the river
Tapti on the Bombay-Agra Road,
N.H, No. 3 estimated to cost Rs, 1
crore; a new bridge across the river
Wainganga on N. H. No. 6 estimated
fo cost Rs, 143 crores; improve-
17 inciuding
the cracked cement concrete reach
in Ratnagiri district, estimated to
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aince the financial year 1973-74 and

ing inadequate even for completing, in
reasonable time, the ‘on-going’ works
which in Maharashtrg alone amount
to sbout Rs. 47 crores, it would be
difficult to agree to the request of the
Maharashtra Government. However,
within the available allccations, efforts
will be made to sanciion, out of the
list, those works which are consider-
ed inescapable.

Sterilimtion in States

1783. SHRT SAMAR GUHA.: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) the factg about sterilisation re-
corded in different States during the
yearg 1873—175, including the break-up
of the figures; and

(b) the nature of the inducements
recoursed to by different States in
this regard?

THE MINISTER OF 3TATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHAUDHURY
RAM SEWAK)- (a) A stalement
(Annexture—I) giving the required in-
formation for the years 1973 74 and
1974-75 is laid on the Table of the
House [Placed in Library. See No
LT-10596/76]

(b) The pattern of central assisfance
for sterilisation operations under the
National Family Planning Programme
provides at present for Rs, 35/-for
vasectomies and Rs. 70/- for tubec-
tomies (including Rs . 25/. as diet
charge). However. the incentives paid
to the acceptors of vasectomy and

AT

tubectommy operations vary from BState
to State. Beaides, soma of the State

tives for promotion of the Family Plan.
ning Programme. A summary of the
measures taken by various Stale Gov-
ernments and Delhi Administration are
indicated in statement (Annexure—IF),
laid on the Table of the House. [Piac-
ed in Library. See No. LT-10506/76]

Increase in Beds in Hosplials

1784. BHRI D. D. DRSAI: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state the
number of beds added to hospitals
during the Third and Fourth Plans
periods and numbers likely to be added
during the Fifth Plan, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (CHAUDHURY RAM
SEWAK): A statement showing State/
Union Territory-wise number of hospi-
tal beds as on 1-4-83, 31-12-1968 and
31.12-1973 is laid on the Table of the
Sabha. [Placed in Library, See No, LT-
10587/76). From the statement it will
be seen that 47,322 beds and 49,441
beds were added during the periods
from 1.4.1965 to 31-12-1968 and from
31.12-1968 to 31.12-1973 respectively.
Separate Informafion regarding the
number of beds added during the diffe-
rent plan periods is not readily avail-
able, It is expected that 40,000 hos-
pital beds will be added during the
5th Plan period, State-wise break-up
of which is not available.

Financial Assistance sought by Nepal

1785 PROF NARAIN CHAND PA-
RASHAR- Will the Mimster of EX-
TERNAL AFrAIRS be peased <o
state:

(a) whether the Government of
Nepal have recently sought financial
assistance for more projects: and

(b} if so, thec namoeg of the pro~
jects?

'
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Compulsery use of Hetmed by
Saosrsnists ‘
;'-'awumvm
26 SePiRG
Msmgrbnhmtvmu

() whether Government have
taken & fina]l decision regarding com:
Wmdmw&moi,n-
1sts and metor cyclists to prevent
fatal acridents, ang

(b) if so, facts thereof aird the date
from which the decimon is hkely o
come 1n force?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIFFING AND
TRANSPORT (SHRIDALBIR SINGH)-
(a) ang (b) It 1s proposed to amend
the Motor Vehicles Act, 1939, to pro-
vide for the c wearing of
crash helmets by the drivers and pillon-
riders of scooterg and motor-cycles to
prevent fatalities on acvount of head
injuries caused t0 such persong in road
aceidents A Bill to amend the Act
for this purpose, and for certaip other
purposes, will be ntroduceg in Parha-
ment as soon as possible The actual
date of enforcement of the relevant
provisiong relating to compulsory use
of crash helmetg by scooterists, motor-
cyclists and pillon-riders wall be decid:
ed after 1t 18 ensured that adequate
capacity 13 avalable in the country fox
the manufacture of crash helmets ol
the prescnbed specifications

Obtaining Permission of Government
before resorting to Lay-effy and
Retrenchmenty

1788 SHRI PRIYA RANJAN DAS
MUNSI Wall the Minister of LABOUR
be pleased to state

(a) whether thtmmnmtwﬂl
have to obtain the permimmion from
Government for lay-offs, closures smd
refrenchanents;
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(b) whether in such cases in spite
of Governmenit's opision manage-
mtwmﬁmmmhﬂm

{¢) it so, how Government propose
to ensure justice to the working class
wlien such condition is created; and

.« f r

(d) what prevents Government to
mike bmendment of the Constitution
snd endoting s law that in such dis-
pute Government’s view is supreme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Yes, Bir, in 80
for as indusirial establishments to
which provisiens of Chapter VB of the
Industrial Disputes Act, 1947, apply.

(b) to (d). The Industrial Disputes
Act, 1947, does not provide any resiric-
tions on olher legal processes available
to the affected parties.

Sscurity of Telecommunication System

1789. SIHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COMMU-
NICATIONS be pleased to state-

(a) whether it is the responsibility
of Communication Ministry to look
after the security of telecommunica-
tion system Including the IBM mach-
ine etc, in our count~y; and

(b) if so, whether any effort has
been made by any group of espionage
or ‘subversive forces to trespasg in
our frequency and telecommunica-
tion system and TBM operation?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
BHARMA): (a) The Ministry of Com-
munications operates the public tele-
communication system in the country
and is responsible for itg gefieral secu-
rity. The system does not have any
1.BM. Machine. 'The responsibility
for the general sécurity of other instal-
latigns in the- country rests with the
orqm’iultlo:.l'owaﬁn' them.
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(b) No instances of the type men-
thwhmmtnthnoﬁuqtha

Ministry of Communications, in respect
of the Public tslecommunication sys-

tems operated by this Ministry.

forlt & FNAW wiwd

1790. o ®E FMTLA WIS :
FIT Y97 ST TG XA T AT H0
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(%) war 259w el ®
fgeai @ =@ 7T gasg 5 @ ¥ wrow
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# ST O a0 Tt 6y
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neentr w§f walt & 1 {waerd
A I ¥ frg oAt A g
%t ¥ oF mAsiF wiafd afsy &t
¥y wfale wer sret & wre-ane
wgE & F TEAC G G IqIRT & T
TEETI oA & 9 7T §7 fewT §T
Wyt

Sanctioning eof Telephong Commec-
tishg in Delhj by Telephone
Advisory Committee

1791. SliRI SHASHI BHUSHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state.

() whether in Delhi telephone
connections under various categories
are sanctioned by Telephone Advisory
Commitiee only;

(b) whether certain categories of
telephones are allowed to be trans-
ferred in the names of other persons
after paying a particular fee to the
Government; and

(c) whether telephones sanclioned
under ‘Public Man’ category are not
allowed to be transferred in the
names of others and if so, the reasons
therefor?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) No, Sir. Telephone
Advitory Committees 1n Dellm and
other Telephone Systems have only an
advisory role. They advise on a varie-
ty of aspects relating to telephone ser-
vices. They also advise on the parti-
cular applicants, registereq under the
‘Special Category', who could be consi-
dered for out of turn allotment of tele-
phones to the extent of the 50 per rent
of the quota available for Special
Category applicants.

(h) Yes, Sir.
(v) Allocation of {elephones to appli-

cants registered under Special Catz-
gory, which includes “Public Mam’,

APRIL 1, 1976
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amountg to priority sanctions for meet-
ing the specialised needs of the appll-
cants themselves. Such telephones, if
no longer required, are not transferred
but are to be surrendered.

Reorganisation of p.T.C, Reutes

1762. BHRT SHASHI BHUBSHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state: '

(a) whether the re-organisation of
various routeg under D.TC, hwe

since been completed;

(b) the route numbers and the
routes on which DT.C, buses ply;
and 1

(¢) when it is proposed to publish
the new D.T.C. time table?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):
(a) The sireamlining of the bus rputes
under the Delhi Transport Corpora-
tion has been completed for the pre-
sent. However, the re-organisation of
routeg s a continuing process and
changes are made from time to time
keeping in view the demand of the
commuters from newly developed
colonies.

(b) A stalement ig laid on the Table
of the House. [Placed in Library. See
No. LT-10598/76].

(c) A new route guide is proposed
to be brought out by DTC around May,
1976.

offew WA ¥ wreatdt gro wgifew
faferen gfa ot wdem

1703. ®to MeA¥Tro i : ¥y
ey (YT afcare frdvew w91 Ay
FAN BT T T 15 ¢

(%) =1 gre @ ofees adf #
qrqifes agaeary ¥ fag arar ¥ Yo
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it et ol ™ T

1784. ms.n,mum w;,uup
Minster of STEEL AND MIKES be
pleased to state:

{s) whether the surplus gtaff in the
public sector steel units h.lv.now

been gainfully absorbed;

(b) it not, what ia still the surplus
under various categories of employees
above normal complement roquh-ad
in each unit;

(c) what is the extra annual finan-
cial burden for maintaining such
surplus staff; and

(d) ihe proposals with Govern-
ment to make gainful wuse of their
services?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House.

Size of Advertisement on Posi Cards

1795. SHRI NOORUL HUDA: will
the Minister of COMMUNICATIONS
be pleased to state what would be the
size of advertisementg and how much
space would be covered by the adver-
tisements 1n a post card, proposed to
be introduced shortly to earn more
revenues?

THE MINISTER QF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): Advertisements on post
sards have been introduced with effect
from 5th June, 1076, The space for
advertisements earmarked on postcard
is 3 cms x 2% cms. ‘This space does
not encroach on the space meant for
writing by the public.
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Bhipping Rogbey hetween
M m.w
1 ¢ N
1796, 'SMRI NOGRUL HUDA- will
the Mimsier of SHIPPING AND
TRANSPQRT be pleased to state

(p) whether Government have been
able to introdute commaercial ship-

circles and the public of the
District (Assam) to establish this
route, and

(¢c) whether Bangladesh Govern-
ment ig co-operating in this venture?

THE MINISTER OF SHIPPING AND
TRANSPORT (DR G. S DHILION)

cutta ang Karmganj have been opened
but the service between Calcutta and
Kanmgan) has been temporanly dis-
vontinued since 5th Februsry, 1876 due
to lack of adequate water in Kusiara
river, There 1s currently no proposal
to exiend the Calcuita—Kanmgan)
service ypto Silchar

(b) and (c). Yes, Sir.

ofcart frdew ooy ® w9 ¥ ww
LGN
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Reported Decision of U.K, for Immi-
gration of Bast Africans into Briiain

1798, SHRI M. RAM GOPAL RED-
DY Wil the Minister of EXTERNAL
AFFAIRS be pleased {o state.

(a) whether Govornment’s atien~
tion has been drawn to the reported
decasion of UK. to admit all Egst

Africans who want to emigrate o
Britain, and

(b) if go, whether 1t is true in case
of persons of Indian origin settled in
Eant Africa?

-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS)* (a) and (b).
The British Government have r.ot made
any anouncement to this effect They
have only stated that they are com-
mitted to adm.tting for settlemert in
the UK citizens of the Umted King=
dom and Colonies resident in FEast
Africg 1e¢ East Africans holding Bri-
tish passport, This naturally siso
includes persons of Indian origin resi-
ding in East African countries who
fal] in this category.
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Armg Acquisttion by crakistan

1798, SHRI N. K, SANGHI: Will the
Minigter of EXTERNAL AFFAIRS be
pleased to state:

(a) whether armg acquisition by
Pakistan creates an adverse situation
for India;

(b) whkether India has taken diplo-
matic steps to make their pesition
felt to the countries making the gup-
plies availsble to Pakistan other than
sale; and

(c) it », Government’y reaction in
thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI BIPINPAL DAS): (a) Pakis-
tan's frantic efforts to obtain sophis-
ticated weapons are natvrally a mat-
ter of concern to India, and are taken
into account while planning our def-
ence measures.

(b) and(c). Wherever i¢ is feasible
India has explained to the Govern-
ments concerned that the building up
of Pakistan’s military stcength beyond
its legitimate needs is likely to result
in a renewal in Pakistan of militaristic
tendencies which will cause a setback
to the prospecta for the  establish-
ment of durable peace m the Sub-
Continent,

Indo-Soviet Jolnt Commission

1800. SHR] BHOGENDRA JHA-
Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) whether Government's atten-
tion has been drawn to the report on
the Tenth Flve-Year Plan to the 25th
Congress of the CPSU;

Written Answers APRIL 1, 1876

§

(b) whether it has prosiised iy
make the coming sessiong in Moscow
&%‘Mmm
and productive; gnd

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) There was no reference to the
Indo-Soviet Jeint Commission, ror to
the next meetings of the Joint Com-
mission and the Planning Group to be
held in Moscow.,

(c) Does not arise.

Writlen Annwers

Effect of Emergency on Strikey aad
Leck-outs

1801. SHRI SHANKEFRAO
SAVANT:

SHRIMATI SAVITRI SHYAM:

Will the Minister of LABOUR be
pleased to state how emergency has
affected strikes and lock-outs in pub-
lic and private undertakings?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (8HRI
BALGOVIND VERMA): After the
declaration of Emergency the number
of man-days lost due to strikes and
lock-outs has come down to 4,458.943
(during the secong half of the yeer
1975) from 17,103,778 mandays (dur-
ing the first half of the year 1975).
Its break-up according to public and
private sectors is as follows:—

N 1n52r of Mandays lostin

Sector

et 1falf year 2nd Half year

fvtia 7-J1 e 1979) ‘) ly-Decemberigrs)
Public (P,* 1,618,800 120,433 .
Private (P,* 15,484,978 4,339,510
ToTAL . 17,103,778 4,459,943

#Figureg are provisional
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Axi{-Eniliy
Wiilings and Specches by

1302, SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whetber some Indians abroad
are indulging in anli-India writings
and speeches;

(b) it so, the facty about such

writings and speechey of Indians
abroad; and

(¢) whether Government are con-
templating measures to curb these
anti-national elements?

THE DEPFUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) These persons have tried to
weaken and denigrate the country, its
leadership anq institutions through
slander and misrepresentation in their
speeches and writings.

(c) Appropriate action as necessary
in each case has been taken to stop
this propaganda and to make these
nationals appreciate the correct sjtua-
tion and project it properly abroad

Fixation of National Minimum of
Working Days

1803, SHRI M. RAM GOPAL RED-
DY: Will the Mimister of LABOUR be
pleased to state:

(a) whether the President of the
Employers’ Federation of India has
urged Government to fix mnational
minimum of working days to avoid
absenteeism; and

(b) it o, Government's reaction
thereto?

THE DEPUTY MINISTFR IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Governinent

are aware of the suggestion contained
in a speech made by the Pregident,
Employers’ Federation of India at the
Third Industrial Relations Conference
held at Madras on 13th & 14th Febru-
ary, 1876 to this effect.

(b) The suggesiion has been noted.

Minimum Wages for Agricultural
Labour

1804, SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR be
Pleased to refer to the rep'y given to
Unstarred Question 1lo. 296 on the 8th
January, 1876 re: Mimumum wages for
agricultural labour and state

(s) the position after revision ot
minimum wages by the State Gov-
ernments concerned, in terms of

1960-61 prices;

(b) the names of States where the
1cvised wages have actually been
implemented; and

(¢) whether it has been alleged
that many State Governments have
not taken necessary organisational
and policy measurey to  implement
the Minimum Wages Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA)- (a) and (b).
The consumer price index (All-India)
for agricultural labourers, which star-
teq m 1960-61 with 100 points, stood
at 292 points in the month of Febru-
ary, 1976. Since there 1s a system of
payment in kind, 1t is difficult to
measure precisely whether the total
remuneration has kept pace with the
consumer price index However, the
State Governments hava been advised,
to revise upward the minimum wages
where they happen to be low, and to
ensure effective enforcemeni of the
notified minimum wages.

(¢) The Central Government are
not aware of such allegations, Ac-
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cording te the information furnished
by the. State Governmests, they are.
alive to the neeq for secuithg imple-
mentation of the Act, and steps have
‘been taken to gear up the implemen-
tatioh machinery.

Mauning of Metchant Vemssls

1805. SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have
prepared rules for certification of
accurate and appropriate “manning
abroad of Merchant Vessely for
every sea voyage;

(b) if so, the facts thereof;

(e) which authority can certify the
said manning and the time before

which they are supposed to be sub-
mitted; and

(d) whether Government are aware
of violation of such rules, and if so,
the steps taken in the matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G S
DHILLON) (a) and (b). The mim-
mum manning scale has been laid
down for officers under Section 76 of
Merchant Shipping Act, 1958 However,
Government have not considered 1t
necessary t{o prescribe mimimum man-
ning scale for Ratings as required
under Section 88 of the M.S. Act. Indian
manning scale for Ratings on ships is
much higher as compared with Inter.
national manning practices and much
above the mimmum necessary mann.ng

¥ v gdls IR EHT
b oS g e
manning is considered useful in the
pitsent situkfion of ubhémployshent in
the country, !

(] UhderBecﬁ?n 84 of the Merchant
Shipping Act, 1918, the Masfer of the
ship bas to produce the cer{ificate of
competency held by the officers em-
ployed on Wiz ship to the Shippthg
Master as defined under Section gles)
of the Act whereupon a certificate is
issued by him to the Mamer bf the
shspmmeemdmzmwopﬁwu-
ficates have been s0 produced. No
clearance 18 given to any ship by the
Customs Collector wathout the produc-
tion of such certificate.

(d) No, Sir.

Financial Assistance to Private

Shipping Companiey

1806, SHRI SOMNATH CHATTER-
JEE' Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) total amount of financial assis-
tance given to each private shipping
company during the last two years;

(b) purposes for which these assis-
tances were given;

(c) whether there is any guideline
for the purpose; if so, the gsalient
featureg thereof; and

(d) total profits eartted by eath
shipping company in the private sec-
tor, year-wise, from 1972-73 to 1974~
52

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G S.
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DHILLON): ()’ THe informafion 88 far avallable is given belowi~-

—re
Nim?of the Q:un:ay Yearin which  Amou"t of Totd}
loans were  losn sarctioed
sarctio~ed (Rs. in lakhs)

1. M& %‘&“ Bastern Sﬂn’w's 1973-74 040

1974-75

2. .hﬂ'a. Rutnaksr Shlpur" Co

Ltd.. Bombay . 1973-74 2:00
1974-75 Nil 200
1 M’ S:ven  Scas Transportation
Lrd., Bombay . . . 1973-74 2:00
1974-7% Nil %
4 M/s. South India Shipping Cor-
poration Lrd., Msdrs . 1973-74 Nil
1974-75 1-00 100
M's, Hindustan Bulk Carrien
L'd, Bombay . 1973-74 Nil
1974-75 *1323-00 1323:00
Total . 156849

*.N>amount of loan 's di1sbu-sed 98 the company has not raised the requ'rcd cepital

(b) The asaisfance is given to facih- (¢) The salient features of the guide-
{ate the growth of Indian Shipping lines arew—

. = es
g o ot 100 i, HESCommn st

ance of ships During 1975.76, financial the Merchant Shipping Act, 1958.

assistance has been extended to fishing 2. Quantum of loan, period of
amortisation and period of infhial
trawlers also moratorium
Typ ofhip in? p re=neage of loan M namum Mox'mum peried
pariod  of of 1nitial
amornsar n meratcr um
on repayment
of principal
r. Fo'new dry carga shivs or pissenger ships constructed
in foragnshipyard unto 909, 16 years I Year
. Firnrw ry cirgn shups or pssenger ships crmsnw::m" n
Indian shipyard udto 959% . 17 Yyears 2 years
. For n-w_ tink'rs wasther built lrl foreign or lm’wn
shipya.rdl upto go % 14 Years I Year
For s=e :nd-htnd dry c:rgo nhip) a.nd tankers upto
upto 75% - . . 23 of 1 Yyear
residual
income-tax

Iife.




ecuted in respect of loan, interest is
accepted at 4-1/2 per cent p.a. in Veu
of 8 per cent.

4. Becmrity: Total cover requireq to
be furnished at present is 120 per cont
of the loan advanced or the amount
guaranteed by SDFC outstanding from
time to fime whichever is higher. 'The
Company should insure the ships mort-
gaged for an amount not less than
133-1/3 per cent of the loan/guarantee
amount.

No further security (that is above
120 per cent of the loan amount) may
be taken to cover interest to foreign
banks/institutions etc. and a clause
equating default in payment of that
interest to a breach of the SDFC jcen
agreement may be incorporated.

5. Debt: Egaity Ratio:

compan th a i
® %'m.loﬁ'uxunﬁwnfﬁu

aid up
10n 41

anies With @

or
@ capital of less tan Rs. 10

1, 197
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Provien: The Commitiee may hows
ever accept debt-equity ratio upto
10 : 1 where it givey only guaraniee
and not loan,

6. Debt & Equity shall cemprise of
the following: Debt includes all hor-
rowings repayable not earlier than five
yvears and preference shares redeem-
able not later than 12 years from the
date of issue,

Equity: includes paid-up equity share
capital, share premium, free reserves,
irredeemable preference shares and
preference shares redeemable later
than 12 years from the date of issue.

7. Shipping business: Companies
availing of loans are required to deal
exclusively in shipping business,

8, SDFC Nominees Companies avail-

ing of loans are required to accept two
nominees of the SDFC on their Board

of Directors.

Similar guidelines have been issued
in the case of financial assistance for
fishing trawlers also

(d) the information so far available is ag follows

{Rs. in lakhs)
Name of the Company 1972-73 1973-74 1974~75
1. Great Bastern Shipping Company Limited 429 40 359 3% 1c88 83
2. Damxar Bulk Carriers Lmited 47 31 33 85 73 82
3. Sevon Seas Transpo tation Lad., (incor-
porated on 6-6-7!?’ L7 . year ending year mt‘:ﬂg
(Dec., 73) (Dec 74
40 22 134 o1
4. India Steamships Ltd. 169 81 339 00 819 00
5, Chowgule Steamships Ltd. . . 86-38 72 2§ 379'14
6, Scindia Steamn Nav.gation Co. Ltd. year endirg  year aOirg
(June, 1973)  (June, 1974)
673 8o B86 42 1652 03
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(Re. in lnkbs)
Name of the Compaliy 1972-73 197374 I97ATS
year ending year ending
(Dec.; 73) (Dets 74)
. Surtendra Ovearseas Lud. —)a6*
7 (—)26° 44 23°54 w:’t
yet receive,
8. D:mp> Steamship Led, . . . (~)3329 15 Doa.
(5 months)
9. South India Shipping Corpor tion Ltd. (4345 35338 £46'99
{15 months)
0. Rutnakar Shipping Co. Ltd, 13'78 §5°99 8916

o Nore:—The

Share of Indian Shipping in Indian
Foreign Trade

1807 SHRI SOMNATH CHATTER-
JEE Will the Minister of SHIPPING
AND TRANSPORT be pleased to state,

(a) total amount of money paid by

India to (1) Foreign and (2) Indian
Shipping Companies, yvear-wise, dur-
ing the last three years, on account
of freight charges;

(b) share of Indian Shipping in
Indiap Foreign Trede as in 1065-86
and 1974-75; and

(c) what steps if any, are being
laken to increase our ghare in this
regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. 8.
DHILLON): (a) and (b), A statement

Profit/Loss indicated above is after
providing for Development Rebate Reserve and Taxaticn.

providing for Depreciaticn but befere

giving the required information is at-
tached,

(¢) In addition to continuing our
eflorts to expand the national merchant
fleet, the procedures for chartering out
of Indian ships and chartering in of
foreign flag vessels are regulated with
a view to maximising the utfhisation of
Indian ships in the carriage of India's
overseas trade. The central chartering
orgamisation, Transchart, ensures, to
the extent possible, that cargoes mov-
mg on Government account are car-
ried by Indian ships.

Statement

(a) Total amount of Freight earned
by Indian Shipping Companies In
India’s overseas trade and Freight pay-
ment made to Foreign Shipping Com-
pames dunng the last three years were
as under,—

1. Freghtearnings of Indian Companies

. .

2. WMNMhM

(Bstinmted appix.)

1972-73 1973-74 1974-7%
(Rs. 1n crores)
1576 178 08  291°16

21744 36932 48s-51

164 184,
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(b) Share of Indlan Shipping in
India's owerseas 4rade in 1965-66 was
12.0 per cent and in 1074775 B rose to
27.75 per cent.

Ymport of Noa-Perrous Mekits

1808, SHRI SOMNATH CHATTER-
JEE; Wil the Minister of STEEL AND
MINES be pleased to state:

(a) quantity and valus of produc-
tior: and import of non-ferrous metals
eu;ing the years 1073, 1974 and 1975;
an

(b) when our country is expected
to achieve self-gufficiency in the
production of non-ferrous metals?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) A
statement is attached

(b) The country at present aas
achieved seli-sufficiency in production
of aluminium metal. In fact the alu-
minium producers have been authoris-
ed to export 5.000 tonnes of E C. grade
and 15,000 tonnes of other than E.C.
grade Aluminium. Some exports have
already taken place during 1075-76.

Writhen Answery'.- 99

In so far as copper, zinc and lead
are concerned, from the statemant it
would be observed that the indigénous
production ris rising in re-
duced imports, “The gap between the
demand and indigenous production is
steadily being narrowed,

Though the plans for increased in.
digenous production of major non-
ferrous metals are being implemented,
the demand also wopld rise with the
increasing industrial activities, Tak'ng
into consideration the varlous projects
under implementation for copper and
zinc it 18 expected that the country
would reach near self sufficiency by
the end of 5th Five Year Plan. How-
ever 1n case of lead, the near self <uffl.
ciency may be reached only during the
8th Plan.

With regard to Nickel with the imple
mentation of Sukinda Mickel Project
some time during the 6th Plan indigen-
ous production would commence, How-
ever since the demand then 18 likely
io go up considerably only pari re-
quirements would be met by indigen-
ous production.

Since no commetcal deposits of Tin
are available, the country would have
to continue to mmport this metal

1. The production of major non- ferrous primary metals during 1973,

1874 and 1975 has been as under:—

Statement
(In Tonnes)
1973 1974 1975
(" Aluminium . . 1,54,289 1,28,913 1,66,986
(#) Copper P 12,162 12,508 22,020
(&) Zinc . . . . 20,190 23,857 25,727
(Jo) Lead . . . . 2,636 [3,986 4,769

IL RBstimated valye of non-ferrous metals produced (indicated in I gbove)

Year

(Rs. in crores)

30250
145°65
219 %0
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b i3 ot gttt o terrous péimiry metkls' durily the yenry Yi%9.
14 dnd wﬁ. Genifising agency viz. BLM.T.C, hab ben as uner;—
' "" " ‘ (In Tonnes)
1973 1974 1975
@ Copper 4dody 4235% 12348
@ Zine . 61331 64195 37748
(i) Lead 360ss 35206 12008
(iv) T . . . 2090 2142 2283
{ﬂ) Nldt'l . . . - 795 2751 lﬂﬁl

IV. Value of non-ferrous metals imported (o5 in III abowve).

Year

1973 .
1974
1978 .

International System of Paymeat to
Seamen

1809, SHRI A. K, GOPALAN: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are
aware of the International system of
payment to seamen;

(b) if so, the broad outlines there-
of;

(c) whether the Indian shipowners
are implementing the said system;
and

(d) if so, the steps taken by Gov-
ernment to ensure implementation 0f
the system of payment?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S
DHILLON): (a) and (b). The employ-
ment of seamen on ships is regulated
In accordance with the Articles of
Agreement signed by the crew for cach
voyage, No seaman can be engaged
unless he {8 in possession of a Continu-
ous Certificate of Discharge (CDC)
issued by the competent authority.

(Rs. in crores)
94°79
16349
69-72

Payment of wages to seamen is made
before a Shipping Master en comple-
tion of the voyage at the port where
the seamen are signed off. In India
payment of wages to seamen 18 regu-
lated 1n accordance with the provisiong
of the Merchant Shipping Act, 1858.
This system is more or less similar to

the system in vogue in U.K, and fome
other countries,

(c) Yes, Bir.
(d) Does not arise.

Allotment of Lang to Bonded
Labourers

1810. SHRI MOHAMMAD ISMAIL:
Will the Mimnister of LABOUR be
pleased to state:

(a) whether Government have
taken steps for allotment of land
to the bonded labourers; and

(b) if so, the number of bonded
labourers benefited?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) and (b)
Guidelines have beep issued by the
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Centre to the State Governments for
allotment of land to the freed boaded
labourers on a priority basis. So far
no report has been received regarding
the number of bonded labourers bene-
fited.

Showing of Racist Film op Television
by BB.C. despite Objections from
Asians

1811. SHRI RAJDEO SINGH:
SHRI BIRENDER SINGH
RAO:
SHRI VASANT SATHE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether B.B.C. has been re-
peatedly showing every Saturday in
its television channel No. 2 a film
which has been angrily denounced
by Asian Organisation in England as
blatantly racial;

.. (b) whether the Indian Workers
_.Association of Sbuthhall, England
shas even threatemed to sue BB.C. in
courts;

“(¢) whether according to some
Asians who viewed this programme,
jmmigrants in England were depicted
.as filthy people, importing diseases
in Britain like itches and finally
depriving the 1local population of
their living by capturing trade and
commerce; and -

(d) whether Government of India
have asked for a report and lodged
an, r‘protest?

.;THE DEPUTY MINISTER IN THE
JMINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) The
B.B.C. Television has a serial pro-
sgrainme entitled “Open Door” in which
‘privatetogroups are permitted to pre-
sent thdir points of view. Two pro-
2 mes prepared by Asian immigrant
b"rgglﬁ atlons were shown in this
ries explaining that Indian and
immigrants were playing a

{IPJ ‘constructive role in Britain.
@ﬁer programmes had been re-
te_g absgcond time on the television,

a pnvate OrganiSatmn called “British

APRIL 1, 1976
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Campaign to stop Immigration spon-
sored in the same series on the 28th
February, 1976, a film critical of Asian
immigrants. Despite protests to the
B.B.C. from Asian organisations {b.a$
the latter film might incite racial viol-
ence, and an unsuccessful application
for a court injunction to stop its fur-
ther screeing, the film was repeated
on television on the 6th March, 1976.
It has not been shown thereafter;

(b) The Indian Workers’ Association
of Southhall and certain other organi-
sations have jointly approached the

Attorney General of Britain to prose-

cute the B.B.C. and the producer of the
programme for promoting hatred and
violence. Alternatively, they have
sought the Attorney General's permis-
sion to prosecute the B.B.C. them-
selves;

(c) Scenes of dirty streets in certain
areas, where Asian immigrants were
shown. The film also seemed to sug-
gest that continued immigration might
have an impact on the emplpyment
prospects of the local population.
There was, however, no suggestion that
immigrants were importing diseases
into Britain;

(d) The matter has been brought to
the notice of the British Foreign Office
and the High Commission of India in
London has also expressed its unhappi-
ness to the B.B.C.

Statement by Swedish Foreign

Minister

1812. SHRI RAJDEO SINGH: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state whether during the
recent visit of the Foreign Minisfer
of Sweden, he stated that his Govern-
ment advocated the need of abolishing
the debts of the developing countries
and also fthat all developed countries
should set apart one per cent of GNP
as development aid fund?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): Yes, Sir. Mr.
Seven Anderson stated this at the press



105 Writherr Anstoors ORAITRA 13, 1898 (S4KA) Written Angwers 108

1813. SHRI SHASHI BHUSHAN:
will the Minister of LABOUR be
pleased to state:

(a) the time by which all the
bonded labourers are expected to be
freed;

(b) whether any action has been
taken against any person who came in
way of implementing this decision of
Government; and

(c) if so, the facta thereof and the
action taken against such persons?

THE DEPUTY MINISTER IN '[HE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA)- (a) Under the
Bonded Labour System  (Abolition)
Act, 1978, which came into force with
effect from 25-10-1975, the bonded
labour system stands abolished in the
country. Efforts are however heing
made o 1dentify such persons for their
early economic rehahilitation.

(b) and (c). Six cases of prosacu-
tion have been reported from State
of Uttar Pradesh so far.

Target fixed for mal, ang female
operations in States

1814, SHRI SHANKERRAO SAVANT:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(b) the achleveinents 3o far, State/ '
Union Territory-wise:; and

(¢) nature of incentives offered tp
the States and Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (CHAUDHURY RAM
SEWAK): (a) and (b), Targets are
fixed for total sterilization operations
and not for male and female opera-
tions geparately. Accordingly, a state-
ment giving annual targets and achieve-
ments with male and female break-up
for the year 1975-T6 (April, 1976 to
February, 1976) m the various States
and Union Territories is laid on the
Table of the House. (Placed in Library
See No, LT-10589/76).

(c¢) Famuly Planning is a Centrally
Sponsored Scheme for which 100 per
cent assistance is given by the Central
Government to the State Governments,
National awards are also given to
States and Union Territories on the
basis of performance.

Loan for Moghu] Lines

1815 SHRI SHANKER RAO
SAVANT: '

SHRI VASANT SATHE:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether Government of Maha~
rashtra has been g the Union
Government to eanction soft loan to
Moghul lines to purchase small, low
draught vessels for operation on the
Konkan coasi whose ports have most-
ly shallow draught; and

(b) if so, action taken on the re-
presentation of the State Government?

THE MINISTER OF SHIFPING
AND TRANSPORT (DR. G 8
DHILLON): (a) No, Sir,

(b) Does not arise.
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Faplly Pisnping Ceongrey in D. D. A,
C ovlemiiy

1816. SHRI ISHAQUE SAMBHALI:
Will the Misister of HEALTH AND
FAMILY PLANNING be pleased to
state: -

(a) whether Government hag decid-
ed to set up dispensariey and femily
planning centreg in the new resettle-
ment colonies of Delhi under D.D.A;
&ng

(b) if so, the facts thereof?

THE MINISBTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (CHAUDHURY RAM
SEWAK): (a) and (b). Nine D.D.A.
dispensaries are providing medienl
care and family planning services in
the J.J. resettlement colonles of DD A.
viz. Dakshinpuri, Madangir, Nangloi,
Seelampur, Wazirpur, Seemapurl.
Madipur, Sunlight and Srinivaspuri.

Further, medical care and family
planning services are also being pro-
vided by five Dispensaries run by Daih
Administration in various J.J. Resettle-
ment colonies, viz. Hasthsal, Raghbir
Nagar, Budhnagar, Pandu Nagar i¢nd
Bhakarpur.

Two Family Planning Centres run sy
Municipal Corporation of Delhi are
functioning in Nangloi and Seelampur
Colonies.

One Mobile Unit of Delhi Municipal
Corporation and one of New Delhi
Municipal Commiitee are daily visit-

ing thres. sqeettmment, colemies, Wik,
Khickripir, Kalyappust and Teilaitpust,
One Mobhile Unii of the Red Cross
Society is also vigiting twice a week in
thesg three colonies:

Medical care and family, planaing
services are also available to DDA,
Resettlement colonies from institutions
located in adjoining areas, viz. Family
Planning Centre at Harinagar run by
Delhi Administration; Family Planning
CmtranNavinsh-hdnrunbynad
Cross Soclety; Family Planping Centre,
Tilaknagar run by Municipal Corpora.
tion, Delhl, and Family Planning Cen.
tre, Shahdara (located in General
Hospital) run by Delhi Administratign.

Seaior HOuse Surgeons in Delhi
Hospitals

1817, SHRI S. M. SIDDAYYA: Wl
the Minister of HEALTH AND FAMJ-
LY PLANNING be pleased to state:

(a) how many doctors are working
in the Willingdon Hospital, Safdarjung
Hospital, Al India Institute of Medica)
Sciences, New Delhi as Senior House
Surgeong ag on 1st March, 1976; and

(b) out of them, how many belong
to the Scheduled Castes and Scheduleg
Tribes?

THE DEPUTY MINISTER IN THE
MIISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. M
ISHAQUE): (a) and (b). The informa-
tion in respect of Senior Residents 1s
as under:—

Total Nos. of

Scheduled S uled
Caste ibe

Senjor
Residents

Sofdarinng Hospital
Willingdon Hoapital =
AU IndialInstitute of Madical Sciences

-

56
32 I
78

—

" ¥
“108%t
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TFatsn Telepheme Sysiem

w i

1818 BHRI BAMAVATAR. SHASTRI:
Will the Minister of COMMUNICA.
TIONS be pleased to state: .

(b) the average revenue per tele-
phone connection through loce) trunk
calls per subscribers of Patng Tele-
phone System as per figurey available
for 1975-76;

(c) the number of subscribera in the
waiting llsy in Patna Telephone Sys-
tem;

(d) whether large number of cross
talks and wrong connectiong take place
due to poor maintenance of Patna
Telephone System; und

(e) the steps being taken by Gov-
ernment to tone up the efficiency of
services?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) 11.04 calls per sub-
scriber per day.

(b) Rs. 132.34 per monih per sub-
scriber.

{c) 347 as on 24-3-1876.

(d) There is no such general (om-
plaint.

(e) Routine tests are being taken
regularly to watch and improve the
service. A special drive to reduce
fault incidence in the equipment has
been launched.

{Construction of staff quarters in
Bihar Circle

1819, SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA.-
TIONS be pleased to state:

(a) whether there iz proposa] for
construction of staff quartere for
P & T Staff working at various places

119

77; ang

(b) if wo, the number of quarters

at each station type-wise in Bihar
Circle?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir,

(b) At Chapra 4 type I and 8 type I
quarters and at Darbhanga 24 type 1
and 30 type II quarters are proposed
to be constructed. Subject to avail-
ability of funds, efforts will also be
made to commence construction of
some of the quarters out of 72 type I,
108 type II, 18 type III and 2 type IV
quarters at Bokaro which have tsen
planned,

1820. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased Lo state:

(a) whether there is proposal for
opening new Departmental Telegraph
offices at Siwan, Hajipur, Motibari,
Samastipur and Arrah under Bihar
Circle; and

(b) by what time these Departmen-
tal Telegraph offices are expected to
be opened?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): (a) Yes, Sir, except for
Motihari which does nat justify conver-
sion from Combined Office into ¥ De-
partmenta] Telegraph Office.

(b) It is not possible to indicate the

time as the proposals are being proses-
sed.
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Account statemvents of Family Penston
Fung Scheme

1822. SHRI N. K. SANGHI: will the
Minister of LABOUR be pleased to
state:

(a) whether after coming into force
of the Family Penmon Fund Scheme,
the members have not been furnish-
ed the account gtatements showing the
amounts contributed in their accounts;

(b) whether Government have
made any assessment to find out the
reasons for thiy slackness on the part
of the Regional Provident Fund Offi-
ces; and

(c) if so, the facts thereof and by
what time Government propose to
streamline the working of the Regio-
nal Provident Fund Offices in thisz
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA); (a). The account
statements of Famuly Pension Fund
have not been furnished to the mem-
bers as there ig no provision in the
Employees' Family Pension Scheme,
1971, for issuing such statements,

(b) and (¢) Do not arise

Indo-Fak Mushairg

1823. SARDAR SWARAN SINGH
SOKHI: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether any Indo-Pakistan

Mushaira is going to be held or has
been held:

(b) whether such activities are

likely to ¥mprove the Indo-Pakistan:
relations; and
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(c) ‘whether such Mushsiras would
be hald in Pakistan alo iri future?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(8HMRI BIPINPAL DAS): (a) The
Shankar Lal Murli Dhar Soclety of
Delhi has been organising annual
mushairas with the participation of
Indian and Pakistani poets upto 1965.
Thereafter this annual features had
to be discontinued due to the non-parti-
apation by Pakistani poets. However,
this year two Pakistani poets partici-
pated in this Mushaira.

(b) and (¢). In the view of the
Government of India, such cultural ex-
changes can be helpful in bringing
about closer understanding. It is
understood that a troupe of artisteg of
Bombay has been invited to visit Pakis-
tan by a Karachi organisation,

Commonwealth Aid Plan for .
Mozamblque

1824. SHRI C. K. CHANDRAPFPAN:
Will the Mimster of EXTERNAL AF-
FAIRS be pleased to state.

(a) whether India alongwith other
Commonwealth countries joined aid
plan for Mozambique to offset the
grave economic consequenceg of clos=
Ing its border with Rhodesia; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS) (a) Yes, Sir.

(b) The Commonwealth Sanctions
Committee, on which India ig repre-
sented, met in London on 4th March,
1976, and authorized the Secretary
General of the Commonwealth Secre-
tariat to contact the Government of
Mozambique m order to ascertain the
requirements of Mozambique to offset
the economic disruption causeq by the
closure of the border with Rhodesia.

with the leaders of the Government
and made certain proposals for giving

immediate assistance to Mozambique.
The Government of India hag made a
grant of Bs. 900,000 as part of the
collective contribution to Mozambique
by the Commonwealth,

Protection of U. N, permanent mission.
in New York

1825. S8HRI C, K. CHANDRAPPA
Will the Minister of EXTERNAL AB-

FAIRS be pleased to state:

(a) whether Indig joined several
countries at the UN. to urge upon
the US, Government to protect the
permanent mission in New York
against threats; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] BIPINPAL DAS): (a) Yes, Sir.

(b) Our Permanent Representative
hag lodgeq a forma] complaint to the
appropriate  authorities and also
brought the incidents to the notice of
the Permanent Mission of the USA to
the United Nations. The U.S. autho-
rities have expressed regret ang reite-
rated their assurances to take all neces-
sary steps to discharge their responsi-
bilities.

The Host Relations Committee of the
U.N, also met recently to discuss ingi-
dents and attacks against several Per-
manent Missiong including India. A
Resolution was adopted expressing
deep sympathy with the Missions can-
cerned and urging the host country to
take gll necessary measures to appre-
hend, prosecute and punish those guilty
of the crimina] acts,

H.S L, continuance under S.ALL,

1828. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Hindugtan Steel
Limited eontinues to function under
thgdsteel Authority of India Limited;
an
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(b) if so, the reaction of Govern-
ment thereto?

(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) Hindustan Steel Limited is a
wholly-owned subsidiary of Steel
Authority of India Limited and, there-

fore, appropriately functions under the
latter.

Miaeral deposits in U.P. Hills

1827, SHR1 PARIPOORNANAND
PAINULI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the important mineral deposits
found in the U. P Hilly and their
quantity;

(b) whether the quarrying of marhble
and limestone 1n Mussoorie and ad-

' [Written: ARstogre . -, 116

lﬂnh‘ is done indisgrimjnately
m&nhm osusing
wastage of this national wealfh and
eroding the hills; and

(e) if so, steps taken to stop this
practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
WHR]I SUKHDEV PRASAD): (a) A
statement is attached.

(b) and (c). The U.P. Government
16 geized of the problem In order to
effect improvement in the quarrying of
marble and limestone in 3 more scienti-
fic manner, a Committee comprising of
Geologists and Mining Engineers from
Indian Bureau of Mines, Geological
Survey of India, Directorate of Mines
Safety and State Directorate of ‘Geolo-
gy and Mining was constituted by the
State Government to comprehensively
reviey, the position and suggest reme-
dial measures.

Statement
Imporiamt Minsral Deposits Found in U.P. Hiils
:;}o- Important Minersl Deposit Distrct (Mo m
I. Limestone « s e . Pithoragarh, Nawmital. Dehra-
dun, Tehri, Paur1 Garhwal 38a2-04
3. Dolomite . . Tebri Garhwal . 20
3. Phosphate . ; Dehradun, Tehri Garhwal 18 0§
4. GypsUm . . Dehradun, Nainital TehnG:-
Garhwal . 3 . o 20
5. Magnesite . Almora, Pithoragarh 33-83
6, Copper,lead & Zinc Pithoragarh . : : 077
7. Tale . v s . Almora 1°c0

Telephone Exchanges in Dehra Dun,
Rishikesh and Vikas Nagar

1828. SHRI PARIPOORNANAND
PAINULI: Wili the Minister of COM-
MUNICATIONS be pleased to state.

(a) whether telephone exchanges
in Dehra Dun, Rishikesh and Vikas
NWager are working unsatisfactorily,
particularly during the summers;

(b) whether mir-conditioner n the

Dehra Dun exchange is defective
which is the source of the trouble;
and

(¢) if so, what gtepg are being taken
to ensure satisfactory functioning of
these exchanges in the coming sum-
mer?
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tober 1875 to January 1876 due to cable
preakdowns. This exchange is func-
{ioning satisfactorily since February
1076,

b) and (¢). It is correct that air-
gnt{;diﬂonin‘ plant supplied for Dehra-
dun exchange wag defective and was
rejected by the Government. Window
type airconditioning units have, how-
ever, been installey for the switch
room and are working satisfactorily.

Commissioning of Direet Dialing
System from various Citleg in UF.

1829. SHRI PARIPOORNANAND
PAINULI: Will the Minister of COM-
MUNICATLONS be pleaseq to state:

(a) the time-table fixed for the
commissioning of direct dialling sys-
tem from various cities in Uttar
Pradesh to Lucknow and Delhi in
1976-77: and

(b) to what extent the micro-wave
system in Mussoorie will help the
telephone communication in Western
Uttar Pradesh and Delhi in the

coming years?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): (a) The programme for
<ommissioning of S.T.D. routes 1n UP.
Circle is as follows:

19876-77 1. Dehradun-Delhi

2. Saharanpur-Delhi

3. Muzaffarnagar-Delhi
4, Bulandshuhar-Delbi
5. Mussoorie-Delhi

6. Varanasi-Delhi

7. Allahabad-Delhi

8. Aligarh-Delhi{

(b) The existing Microwswe system
interconnecty Mussoorie, Debradun,
Muzaffarnagar and Hardwar. This
enabies the provision of direci connec-
tions amongst these four stations and
extension of circutts from these sta-
tiong to other places via the Coaxial
system between Delhi and Muzaffar-
naggr. Provision of S.T.D. to Dehra-
dun and Mussoorie in 1878-77 and even-
tually to Hardwar (when adequate tra-
fiic bullds up) will also be made poasi-
ble by this gystem.

Passenger Service beiween Bombay
and Mangalere

1830. SHRI P. R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state whetlher
there is any regular passenger or pass-
enger-cum-cargo <hipping service Let-
ween Bambay and Mangalore?

THE MINISTER OF SHIPPING AND

TRANSPORT (DR. G. S, DHILLON):
No, Sir.

Construction of Road betWeen Kudre-
mukh and Padubidri
831. SHRI P, R. SHENOY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the construction of a
road between Kudremukh and Padu-

bidri has been taken up; and

(b) the estimated time by which
the construction will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF BHIPPING AND
(a) and (b). The road in guestion
formg part of the Kudremukh Project
and is being constructed by the State
Government of Karnataka with finan-
cie] assistance from the Kudremukh
Project authority by way of 100 per
cent loan. to available in-
dications given by the State authoritjes,
the entire road project is likely to be
completed in three years' time.
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Mineral Deposits in Bankurs Distt, of
W. Bengal

1838. SHR] S. M. BANERJEE Will
the Minister of STEEL AND MINES
be pleased to state.

(a) whether the District of Ban-
kura in West Bengal has got vast
mineral deposits;

(b) if go, the facts thereof; and

(c) steps taken to develop the
mineral potential of this Disirict?

THE DEPUTY MINISTER.IN THE
MINISTRY OF STEEL ANI MINES
(SHRI SUKHDEV' PRASAD): (a) and
(b). Estimated reserves s¢ far located
by the Geologiegl Burvey of India of
the major mineral deposits are zbout
218 million tonnes of coal 8.62 million
tommey of china clay, 2 million tonnes
of dolomite limestone and 4 to 5 lakhs
tonneg of low grade tungsten ore,

(c) The Government of West Bengal
has formed a Committee comprising
members from Geological Survey of
India, Central Mine Planning and
Design Institute, Ranchi and State Gov-
ernment to work out the programme
of development of the Mejla area locat-
ed in Bankura District. The Central
Mine Planning and Design Institute is
also drawing up a programme of ex-
ploitation of coal in this backward
area.

Retrenchment and Lay-off of Workers

1834, SHR] CHINTAMANI
PANIGRAHI:

SHRI NOORUL HUDA:

Will the Minister of LABOUR be
pleased to state the total number of
industrial workers retrenched and fac~
ing lay-off up-to-date, Statewise, in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA)* A statement giving
the available information is laid on the
Table of the Sabha. [Placed in Libra-
Y. See No. LT-10600/76].

Becruitment of bus Hoslesses

1836. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state-

(a) whether two hundred women
have been recruited ag bus hostesses
for Delhi buses; and

(b) if so, the reason and termg of
recruitment?



(b) A scheme to provide greater em-
ployment opportunities to educated
women was taken by the D.T.C. in
1075, which was the “International
Women's Year”. It is expected that
bus hostesses will deal with the pes-
gengerg with greater politeness and
that incidenty of misbehaviour wil] get
reduced.

Initlally, the bus hostesses will be
given training for about two months in
the Training School of the Corpora-
tion. On successful completion of the
iraining ang passing of the prescribed
test, they will be appointed in the scale
of Rs. 260-400. A copy of the terms
ang conditiong is laid on the Table of
the House, [Placed in Library, See
No, LT-10601/76].

12.00 hrs,
PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (FIFTH AMENDMENT)
Rures, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table a copy of the
Indian Telegraph (Fifth Amendment)
Rules, 1976 (Hindi and English ver-
gions) published in Notification No.
G.8R. 420 in Gazette of India dated
the 20th March, 1976, under sub-sec-
tion (5) of section 7 of the Indian Tele-
graph Act, 1885. [Placed in Library.
See No. LT-10588/76].

REVIEWED AND ANNUAL REPORp OF

Bearar GOoLp MINEE LTD. FOR 1974-75

WITg AUDITED ACCOUNTS ANDP AUDIT
REPORT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAL): 1 beg to
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lay on the Table a copy each of the
following papers (Hindl and English
versions) under sitb-section (1) of sec-
ﬁ&nuu the <Companies Act,

(i) Review by the Government on
the working of Bharat Gold
Mines Limited, for the year
1974-75.

(i) Annual Report of the Bharad
Gold Mineg Limited, for the
year 1974-75 along with the
Audited Accounts and the
commentg of the Comptrolier
and Auditor General thereon.
[Placed in Library. See No.
LT-10589/76].

DETAILED DEMANDS FOR GRANTS, 1976.77
or THE MINISTRIES OF LABOUR AND COM-
MUNICATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): I beg to lay
on the Table a copy each of the Detail-
ed Demands for Grants (Hindi and
English versions) of the following Mi-
nistries for 1976-77:—

(1) Minisiry of Labour

(2) Ministry of Communications,
{Placed in Library. See No. LT-10590/
76].

CENTRE'S AGREEMENT WITy U.P. RE-
NatIONAL HIGEWAYS BITUATED IN UTTAR
PrADESY

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): I beg to lay on the Table
under gection 10 of the National High-
ways Act, 1956, a copy of the Agree-
ment dated the 28th February, 1676
(Hindi and English versions) entered
into between the Central Government
and the Government of the State of
Uttar Pradesh in respect of the deve-
lopment and maintenance of road Lnks
of National Highways situated in the
Siats of Uttar Pradesh. [Placed in
Library. See No. LT-10581/76].
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PAYMENT oF WaAG=s (MINES) AMEND-

MENT RULES, 1976 aNp ANNUAr REPORT

OF NATIONAL LABOUR INSTITUTE, NEwW
DELH; FOR 1974.75

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): 1 beg to lay on
the Table—

(1) A copy of the Payment of Wages
(Mines) Amendmeni Rules, 1976 (Hindi
and English versions) published in
Notification No. G.S.R. 360 in Gazette
of India dated 6th March, 1976, undex
sub-section (6) of section 26 of the
Payment of Wages Act, 1956. [Placed
in Library. See No. LT-10392/76].

(2) A copy of {he Annual Report of
the National Labour Institute, New
Delthi, for the year 1974.75 tugether
with a copy of the Certified Accounts
(Hindi and English versions). [Placed
in Library. See No. LT-10392/76].

NOTIFICATION UNDER CENTRAL ExCISE
RULEs, 1944

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table a copy of
Notification No, 134/76-Central Excizes
[G.S.R. 272(E)] (Hindi and English
versions) published in Gazette of India
dated the 1st April, 1976, issued under
the Central Excise Rules, 1944, to-
gether with an explanatory memo-
randum, [Placed in Library See No.
LT-10594/76].

12.02 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the foilowing messages
received from the Secretary-General of
Rajya Sabha:—

(i) *“In accordance with the provi-
sions of rule 127 of the Rules
of Procedyre and Conduct of
Business in the Kajya Sabha,
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I am directed to inform the
Lok Sabha that the Rajya
Sabha, at iis sitting held on the
31st March, 1976, agreed
without any amendment to the

Comptroller and Auditor-
General’s (Duties, Powers
and Conditions of Service)

Amendment Bill, 1976, which
wag passed by the Lok Sabha
at its sitting held on the 25th
March, 1976.

(ii) “In accordance with ihe provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at ifs sitting held on
the 351st March, 1976 agreed
without any amendment to the
Departmentalisation of Unfion
Accounts (Transfer of Perso-
nnel) Bill, 1976, which was
passed by the Lok Sabhg at
its sitting held on the 25th
March, 1976.”

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND NINETY-NINTH REPORT

SHRI H. N. MUKERJEE (Calcutta-
North-East): I beg to present the
Hundred and Ninety-ninih HReport of
the Public Accounts Commitiee on Ac-
tion Taken by Government on the re-
commendations of the Commiitee con-
tained in their Hundred and Fifty-
ninth Report relating to Milo Purchas-
ed from Abroad (Department of
Food).

12.03 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

REPORT OoF THE JOINT COMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong): I beg to present the Report of
the Joint Committee on the Bill fur-
ther to amend the Code of Civil Pro-
cedure, 1908, and the Limitation Act,
1963.
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SHET LILADHAR ROTOKI: I beg
to lay on the Table the récopd of Evi-
dence (Volumes 1 and II) tendered
before the Joint Committee on the
Bill further to amend the Code of
Civil Procedure, 1908, and the Limita-
tion Act, 1968,

SHRI SOMNATH CHATTERJEE
(Burdwan): On a very importani
igsue, Sir. Kindly give me only one
minute. I have given notice. It is
a very important matter. Notice has
been received.

MR. SPEAKER: I have not receiv-
ed,

SHRI SOMNATH CHATTERJEE- I
bave given, Sir. Notice has been re-
ceived. Forly-eight lawyers in Dellm
have been arrested because they had
protested against the demolition of
their chambers without any notice.
They had built their chambers with
the Delhi Admimsiration's permission

MR. SPEAKER: You walt for my
consideration,

SHR] SOMNATH CHATTERJEE ; 1
have given notice under rule 377 and
then for Calling Atlention. I have
given everything. This is a mailer of
very great umportance. (Inferruplions)
Lawyers have been arrested; and bails
have not been given. They are only
trving . Thev wen* to the Chief Jus-
tice with a representation that their
chambers should not be demolished
without any notice. They have been
bull-dozed. Their files, books . (Inter-
ruptions),

MR. SPEAKER: I will consider it.

SHR1I SOMNATH CHATTERJEE: 1
have given, Sir; kindly examine.

MR. SPEAKER:
row:

Bring it tomor-

SHR] 5. M. BANERJEE (Kanpur):
Let the Home Minister make a note
of it. (Interruptions)
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SHRI SOMNATH CHATIERJEE:
One fine morning they went to the
chambers and found 1t demolished.

Are they not citizens of this country?
{Interruptions),

SHRI B. V. NAIK (Kanara): There
were the small people whose huggi-
jhompris were demolished. Where is
the distinction? When it touches ihe

hon. Member’s profession, he gets very
much upset about it.

SHRI SOMNATH CHATTERJEE:
No motive should be impufed.

MR, SPEAKER: Don't take notice of
that.

(Interruptions)

SHRI B. V. NAIK: Law is law Be-
cause their gections are involved, they

are malkmg this hulla-baloo. (Inter-
ruptions)
SHRI S. M. BANERJEE: 1 agree

that MPs should not sub-let their guar-
ters. (Interruptions)

SHRI B. V. NAIK: Let cha ity be-
gin at home. (Interruptions)

SHRT S. M, BANERJEE* 1 have
not sub.let it. This i8 my 28th year.
They are sub-letting their quarters
within five years.

MR, SPEAKER: Order, please, No
recriminations.

SHRI B. V. NAIK: It should be
following by both sides. (Interruptions).

SHRI S. M. BANERJEE: If it is a
challenge, | accept if. Let him come
in disguise and ask my wife. (Inter-
ruptions)

SHR] VASANT SATHE (Alkocla):
Can the lawyers be above law? In
fact, it is the duty of the lawyers to
see that they abide by the law first.
Let us nmot make 3 hue and cry only
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{Shri Vasant Sathe]

because the lawyers are involved
It is the duty of the lawyers mot to
brake the law....(Inferrupfions). Al
are equal before the law,...(Interrup-
tions).

12.08 hre.

LIFE INSURANCE CORPORATION
(MODIFICATION OF SETTLEMENT)

BILL~Contd,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
BUSHILA ROHATGI): 8Sir, I beg to
move.,..

SHRI 8. M. BANERJEE (Kanpur):
Bir, | rise on a point of order. Yester-
day when Shrimatf Robatgi rose to
introduce the Bill you, in your wis.
dom, on my requst, gave me a chance
to oppose it at the introduction stage.
Then Shri Raghu Ramaiah, the Mims-
ter of Parliamentary Affairs, assured
the House that the Finance Minister
will have a talk with the hon, Mem-
bers and that he will try to evolve
some method of procedure by which
things would become easier. This
morning we met the hon. Minister,
Shri Pranab Kumar Mukherjee, Shri-
mati Rohatgi and, last but not the
least, Shri Raghu Ramaiah, I say with
all honesty that Shri Pranab Kumar
Mukherjee heard us with rapt at-
tention. Again what happened 1 do
not know but ultimately they decid-
ed they will introduce the Bill, but
not discusg it 1mmedately, Sir,
you will remember that when we
raigsed objection, on which point
it was postponed , you asked if
there is a bilateral agreement, then
how is it being annulled unilaterally.
To this, I speak subject to correction,
there wa8 no answer from any one of
them. They said they will simply in-
troduce it, “though it may be painful,
please do not mind it; we shall not dis-
cusg it.”

What I want to know 1z why this
Bill is being introduced. Since this is
a bilateral agreement between the two
parties, which is registered under the
Industrial Digputes Act, let there be
dlscussion between them. How do we

MU Introduomt 1ag
come inip the picture? Nobody has
explained thig point. How does Parlia.
mant come in when they are not oov.
ered under the Bonus Acl? When the
Bonug Act was discussed, this agree.
ment was not discussed. I pointedly
asked the Labour Minister, whether
the LIC was covered. He sald: no, by
no stretch of imagination would this
come within the ambit of the Ordi.
nance or the Act. So, my submission
iy that nothing is going to be lost if
we delay this, After all, we are sitt-
ing upto 22nd of May. Let (te nego-
tiationg start between the Federation
and the Chairman. there is mno

and ask them or coerce them to
come to terms. With the Emerg:ncy
on one side and this Bill on the
other, they want to bring the emp-
loyees to their knees, That is why,
Sir, I appeal to your sense of justice
ang impartiality and request you to
come to the rescue of the employees,
not because they are employees but
because the principle of annulling a
bilateral agreement is involved.

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, may I submit...

MR. SPEAKER: 1 think we should
stick to the procedure. So far as -
troduction of Bills is concerned, when
it is opposed, only one Member speaks,
and this right has been exercised by
Shri S, M. Banerjee. So I will not
allow any debate on this. There
should not be any debate at this slage.

Yesterday when I found that there
was a2 misunderstanding between the
Minister snd all sectiong of the House,
not only one gection, about the ohject
and propriety of the Rill, and nof
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was precisely to discuss and clarify
al] the points that the Members were
trying to raise here. Therefore, now
at this stage I cannot under the pro-
cedure allow & debate over this mat-
ter. If there is any ciarificalion you
need you can ask.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Yesterday 1 had raised
a point of order.

MR. SPEAKER: There ig no point
of order in this

SHRI H N MUKERJEE® The point
of order which I had raised related
to your observation that a legal
point being invelved, i} was neressary
that an answer was given before the
matter could be taken up. Now, there
mught be a valid answer from the Gov-
ernment to the legal objection which
wag taken yesterday in regard to the
abrogation of a bi'ateral agreement by
an Act of Parliament. If so, why
don't they come out with it”

SHRT SOMNATH CHATTERJEE
(Burdwan): On a point of order.
This Bill purports to annul a provi-
sion of an agreement which bhas the
sanclion of another law of Parlia-
ment. Therefore, the provision of an
agreement which {s sanctioned by an-
other valid legislation camnot be tin-
kered with or altered in the manner
sought to be done. That provision i(-
self is g part of a bigger agreement
containing various terms and condi-
tions, each one of which was a consi-
deration for the other, After prolonged
negotfations between the union and the
LIC authorities it was arrived at. It
;164 L8~—5.

130
wag sanctioned by the ZJeatral Gov-
ernment and the LIC Board and has
been implementsd. It is to last for
amother year. Now, ome of the clauses
is being taken away. A  truncated,
mutilated agresm- nut will be enforced
on the employees, and the mutilation
will be done by Parliament irrespec-
tive of the provision of another law of
Parllament which gives it
and sanction. This hag become & mo-
ckery of Parliamentary procedure.
You cannot take away the rights cf
the people in this manner. Parlw.
ment has 'become a laughing stock.

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): The
limited question Is whether this piece
of legislation can be brought in Parlia.
ment and whether Parllament chould
be involved in annulling or nullifying
an agreement entered Into between the
employer and the employee.

When the Bonus Act was amended,
LIC did not come within the purview
of that Act. It was decided that LIC
and other organisations would be
brought within the purview of the ex-
gratia scheme.

SHR] SOMNATH CHATTERJEE:
Who decided it?

SHRI PRANAB KUMAR MUKHE-
JEE: Parliament decided.

SHR] SOMNATH CHATTERJEE:
No.

SHRI PRANAB KUMAR MUKHER-
JEE: As the administrative Ministry
of LIC, we have to see that the LIC
is brought within the scheme eof rx-
gratia,

It was found out when the maiter
was discussed and the legal question

sulted the Law Ministrr glso on
what Is the legal position, whether
this could be dene merely by the ad-
ministrative instructions issued by the
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to take, Itwu&undvluolhhw
Ministry that when an agreement is
entereq into under the Industrial Dis-
pute Act, if you want to nullify it, it
should be backed by legisiative meusu.
res. That ig precisely (he reason for
which we nave brought forward this
plece of legislation for the considers-
tion of Parliamen!. (Interruptions),

BHR] DINEN BHATTACHARYYA
(Serampore): Not the whole agree.
ment.

SHRI PRANABR KUMAR MUKHER-
JEE: Regarding the other aspect
which has been discussed in today's
meeting in the room of the Minister of
Parllamentary Affairs, I would like lo
submit what was decided. It was nut
decideq that we were not going {o in-
troduce or we are not going .0 discuss
this matter. What ] suggesied to the
hon., Members present ibere was thal
i? the hon. Members had certamn points.
if they required certain questions to
be considered before 5 final view was
being taken, I suggested to them or
rafher I assured them that all those
views would be looked into, and the
questions which the hon. Members
have raised in this connection shall be
taken into account before arriving at
a final decision. Therefore, it would be
my submission to you and through you
to the House....(Interruptions).

SHRI DINEN BHATTACHARYYA:
We only insisted, why did you not..
(Interruptions),

' MR. SPEAKER: Let the House de-
cide. (Interruptions),

SHR] S. M. BANERJEE: Only one
point. He hag not answered ore point.
Only one line. (Interruptions).

&t him introduce the Bill. But what
aappens with 'I?l. employer and the
employees? there be a negotia-
tion between the employer snd  the

mployegs, let Kim say?  (Interrup-
* tions).
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SHEZ DINEN BHATTACHARYYA:
w faken for granted. (Infertup.
]

MR. SPEAKER: We will coms to
that.

SHRI DINEN BHATTACHARYYA:
We strongly object to the introduction
Heelf, (Interruplions),

SHRI S M BANERJEE: The
agreement was beiween the Corpora-
tion and the employees, What hap-
pens to the Corporation? (Inlerrup-
tions)

MR. SPEAKER: He hag gaid, he
has aswmured.. ..(Interruptions).

SHRI SOMNATH CHATTBRJEE:
Any discussion between the employer
and the employees. . . . (Interruptiohs)

MR. SPEAKER: Even for ibat rea-
son, you know it is for the Hous: to
decide. Let the House decide also.
(Interruptions).

The question is:

“That leave be granted fo iniro-
duce a Bill to provide for the wodi-
fication of the seitlement arrived at
batween the Life Insurance Corpura-
tion of India ang their workmean."

The Lok Sgbha dinded -
AYES

Division No. 1]
[12.22 hrs.

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ankineedu, Shri Maganti
Appalanaidy, Shri

Azad, Shri Bhagwat Jha
Aziz Imam, Shri

Bajpai, 8hri Vidya Dhar
Balakrishniah, Bhri T.
Banamalj Babu, Shri
Banerji, Shrimati Mukul
Barmen, Shri R, N,



133  Bill Introduced GHAITRA 18, 1998 (SAKA)

Barus, Shri Bedabrata

Bhagat Shri H K. L.
‘Bhargava, Shri Basheshwar Nath
Bheeshmadev, Shrl M.
Brahmanandji, Bhri Swami
Chakleshwar Singh, Shrj
Chandrika Prasad, Shri
Chaturvedi, Shri Rohas Lal
Chaudhari, Shfi Amarsinh
Chaudhary, Shri Nitiraj Singh
Chellachami, Shri A. M,
Chhotel Lal, 8hri

Chhutten Lal Shi

Daga, Shri M, C,

Dalbir Singh, Shri

Das, Shri Dharnihar
Daschowdhury, Shri B. K,
Dhamankar, Shri
Dharamgaj Singh, Shri
Dinesh Singh, Shri

Dixit, Shri Jagdish Chandra
‘Doda, Shri Hiralal
Dumada, Shri L. X,
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gangadeb, Shri P.
Godara, Bhri Mani Ram
Gohain, Shri C. C,
Gomango, Shri Giridhar
Goswami, Bhri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh

Harl Kishore Singh, Shri
Harl Singh, Shri

Hashim, Shri M, M,
Jadeja, Shri D. P,
Jamllurrahman, Shri Md.
Jha, Shri Chiranjib

Jitendra Prasad, Shri
Joshi, Shri Popatlal M.

B _iiaiiin

Kakodkar, Shri Purushétiain
Kamakshalah, Shyi I,

Karan Singh, Br.

Kaul, Bhrimati Shefle
Kavde, Shri B. R,
Khadilkar, Shil R. K.
Khan, Shri 1. H.

Kinder Lal, Shri

Kisku, Shri A. K.

Kuree], Shri B, N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Lutfal Haque, Shri

Mahajan, Shri Vikram
Maharaj Singh, Shri
Malaviya, Shri K. D.
Malhotra, Shri{ Inder J.
Mallikarjun, Shri

Manhar, Shri Bhagatram
Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Naik, Shri B. V,

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shrj R. S.

*Pandey, Shri Sarjoo
Pandey, Shri Sudhakar
Panigrahi, Shri Chintamant
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patil, Shri C. A,

Patil, 8hrt §, B.

Patil, Shri T. A.

Bk, o T

“Wrongly voted for Ayes.

Bill 1ntroduced i34
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Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K. -
Raj Bahadur, Bhri
Rajdeg Singh, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Rac, Shrimatj B. Radhabal A.
Rac, Shri Jagannath

Rao, Dr. K, L.

Rao, Bhri Nageswara
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ray, Shrimati Maya
Reddy, Shri P. Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Saini, Shri Mulki Raj
Salve, Shri N. K. P,
Samanta, Shri S, C.
Sanghi, Shri N, K.
Sangliana, Shri

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Salhe, Shri Vasang
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shafee, Shri A.

Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Dr, H. P,
Sharma, Dr. Shanker Dayal
Shastri, Shri Biswanarayan
Shenoy, Shri P, R.
Shetty, Shri K. K.
Shivnath Singh, Shri _
Shukla, Shri B, R.

Singh, Shri Vishwanath Pratap
Sinha, Shri Nawal Kishore

Sinhs, Shri R. K.

Sohan Lel, Shri T.

Sokhi, Sardar Swaran Singls
Stephen, Shri C. M.
Surendra Psl Singh, Shri
Suryanarayana Shri K.
Tombi Singh, Shri N.
Tulsiram, Shri V.

Vekaria, Shri

Verma, Shri Sukhdeo Prasad
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Zulfiquar Ali Khan, Shri

NOES

Badal, Shri Gurdsg Singh
Banerjee, Shyi S. M.
Bhattacharyya, Shri Dinen
Brahman, Shri Rattan' Lal
Chandra Shekhar Singh, Shrk
Chatterjee, Shri Somnath
Chavda, Shri K. S.
Deshpande, Shrimati Roza
Dutta, Shri Biren

Gowder, Shri J. Matha
Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Horo, Shri N. E.

Joarder, Shri Dinesh
Krishnan, Shrimati Parvathk
Manjhi, Shri Bhola

Marak, Shri K,

Mavalankar, Shri P, G.
Mohammad, Ismail, Shri
Mohanty, Shri Surendra
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shri 8. A.
Patel, Shri H. M.

Patel, Kumari Manibeny
Reddy, Shri B. N,
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Roy, Dr. Baradish
Ssha, Shri Ajit Kumar
Sen, Dr. Ranen

MR. SPEAKER: Thg result* eof the
division is; Ayes....147; Noes....28.

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: 1
introduce the Bill
(Interruptions)
Some Hon. Members then left the
Houge

——

12.24 hrs,

DEMANDS FOR GRANTS, 1976-77—
Contd,

Mmistry or Homr Arrairs—Contd.

MR. SPEAKER;: We now take up
further discussion and voting on the
Demands for Grantg under the control
of the Ministry of Home Affairs, Shri
Arjun Sethi to continue his speech.

SHRI ARJUN SETHI (Bhadrak):
Mr. Speaker, Sir, yesterday I was re-
ferring to the good work done by the
Ministry of Home Affairs to contain
the internal disorder and chaos in the
country at the right time keeping in
view the interest of the nation in tact.

The House and the whole country
have witnessed before June 25, 1975,
how the groups and elements of wide-
ly differing views joined together to
Paralyse the country’s economic and
political Iife. In fact these groups and
elements clutched at every opportuni-
ty to create confusion in the minds of
the people and foment chaos and dis-
order, Their activities seriously
threatened internal security and inte-
grity of the whole nation. It is only
whepn, such activities haq crossed all
permissible limits that the Govern-
ment, under the dynamic leadership
sf our Prime Minister, saved the coun-
iry from internal subversion and eco-

nomic instability by declaring emer-
gency im the country, Hence, it is no
use accusing the Government, as my
hon. friend from thg CPI (M) did n
the House yesterday, of curtalling the
fundamental rights of the citizens of
this country. If he will but think for
a moment as an Indian, he can find out
what their activities were and the way
in which they were behaving. In fact,
it is they who had compelled the Gov-
ernment to declare emergency in the
country to save the country from their
activities, Therefore, the Report very
rightly stated—and I guote—at page
1:

“It is only when such activities
had crossed all permissible limits
that the Governmeut wae cons.
trained to declare Emergency on
June 25 1975, g no Government
worth the name could allow the
country’s security, stability and eco-
nomy to be imperilled, The nation's
Interests demanded firm angd deci-
sive action.”

The Report of the Home Ministry
clearly stated that it is the duty of the
Government to save the country from
the internal disorder and chaos and
the Government has rightly done 1t to
save the country.

After the declaration of emergency,
the country has witnessed all-round
development—and the Hon. Member
opposite who spoke will himself rea-
lise, if he will but think for a moment
impersonally, that it is the country's
interest that js important.

The Report of the Home Ministry
says that the Government's firm action
and effective measures and the 20-
point programme launched on July 1,
19756 had a dramatic effect on the
health of the nation, that diffidence
and apathy have given place to confi-
dence that we can face our problems
successfully if we are disciplined and
united and do not allow our energies
to be frittered away.

*The following Members also ? recorded their votes®
AYES: Shri B H. Mohsin and Dr, Govind Das Richhariya.

NOES: Shri Sarjoo Pandey.
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Therefore, I support the Demand of
the Ministry and I would like to focus
attention on certain points which I
consider it very important to mention
in the House, Some of the Hon. Mem-
bers from this section of the House
mentioned that there are some people
who are creating disorder and chaos
in the country, that they are at pre-
sent raising their heads and regroup-
ing themselves. In this connection I
would like to mention that it is a fact
that in the District of Mayurbhanj in
Orissa, anti-Government literature is
being distributeq and is being clan-
destinely published in some parts of
West Bengal. I would like to urge
upon the Government to find out the
origin of the literature and the acti-
vities of the concernedq people who
have at present shifted their centre of
operation to remote villages where
the control of the Government is not
so effective at present.

Then, I would like to point out cer-
tain aspects in regard to the Depart-
ment of Personnel,

The All India Services Act, 1°51 as
amended in September, 1963 provides
that all India Services in the field of
medicine and health and engineering
would be created soon for the benefit
of medical graduates and engineering
graduates, but the report on the De-
partment of Personnel and Adminis-
trative Reforms for 1975-76 says:

“Out of 22 States (including
Sikkim which has not so far been
addressed), 13 States have agreced
to participate in the Service. The
matter was taken up with the dis-
senting State Governments. The
Governments of Assam, Jammu and
Kashmir and Tamil Nadu have,
even on reconsideration, not agreed
to participate in the Service. The
Governments of Maharashtra, Kar-
nataka, Punjab and West Bengal
have informed that they are recon-
sidering the matter, Reply from the
Government of Manigur i¢  still
awaited.”
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This was in respect of the creation of
Indian Medical and Health Services.
It seems, the Government has rot
made any progress In regard to the
creation of this Service, as also the
Indian Service of Engineers. I urge
upon the Government to see that these
all India Services are created at the
earliest for the benefit of the students
who pasg from various institutions of
medical education and engincering
colleges.

Similarly, it was also envisaged in
the Act that an Al] India Service in
the field of forestry would also be
created. and in fact, it has been creat-
ed. but if you analyse the position of
drop-outs, you will see that out of 45
persons selected for the Indian Forest
Service during the last three years, 15
dropped out in mid-stream and joined
other Services with the result that
annual intake by direct recruitment
in the Indian Forest Service has been
much smaller than the requirements.
It is further learnt that the gap bet-
ween the authorised strength and the
number of officers in position had, by
1st January, 1975 reached the level of
20 per cent in the case of I.A.S,, sbout
14 per cent in the case of I.LP.S. and
255 per cent in the case of Indian
Forest Service. Therefore, this widen-
ing gap between the authorised
strength of the All India Services and
the number- of officers in actual posi-
tion, is bound to affect the efficiency
of administration and implementation
of developmental programmes of the
Government, I would, therefore, re-
quest the Government that they
should see what are the causes fer
the drop-outs and how this can be
remedied in the Services especially in
Indian Forest Service,

Further, Sir, it is seen that there
are imbalamces in the regional repre-
sentation in the higher Civil Services.
I wou'ld request the hon. Minister to
see that these Imbalances are remov-
ed at the earliest. Steps should be
taken to remoac the disparity as it
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exists between the LAS. and IPS.
in the matter of qualifcations of the
candidatés so as to draw into IP.S,
oificers of a better calfbre,

The Estimates Commiitee, ta thewr
Eighty~-ninth report, has recornmended
tbat cadre control in respect of these
three Services should be centralised
in one Department, and I also urge
upon the Government that they ghould
look into this aspect. The personnel
dealing with cadre contro] should be
drawn from three All India Services
sn that the problemg of each Service
are dealt with by experienced persons
of that Service.

With these words, I again support
the Demands for Grants and congra-
tulate the Ministry for their brilliant
work during the year under review.

SHRI H. M PATEL (Dhandhuka):
I confess 1 cannot congratulate the
Home Ministry for its, as the last
speker said, =plendid performance,
for along with whatever good that
might have been done after and be-
cause of emergency, it is quite clear
also that when extraordinary powers
are given to the executive, then cer-
tain things tend to happen The exe-
cutive tend to exceed their powers
and we witnessed something of that
nature in Delhi during the last four
days.

On the 28th of March, without any
warning, some 200 cabins of the Dethi
advocates were demolished, bulldozed
and they were bulldozed in such a
way that all the contentg of the ca-
bins also were destroyed, Their files,
their telephones, their typewriters and
whatever there was in the cabinsg was
just bulldozed. Why could not this
have been done with a proper notiee?
Let us assume that such an action wes
called for and that the advocates
were occupying these premises with-
out any right But nesd this action
have been taken without any warn-
ing? Had some warning besn given
at least the advocetes could have re-
moved their belongings from the o~
bina? Is thete gy justification foi an
attion of vhls naturer But what B

worse, this action was taken sven
while conversations were going on
between the Advocailes’ representa-
tives, the Chairman of the Bar Coun-
cil and the Chairman of the Delh{ Bar
Association one with the Lt, Governar
and the other with the Works and
Houming Ministry.

1 had better give a fuller aecount,
Sometimes towards the end of Febru-
ary a hint was conveyed to the law-
yers that some of their cabins, about
60 or so might have to be removed.
The lawyers said, “Yes ocertainly, but
can we be given any alternative ac-
commadation?’ On this point, discus-
sions were taking place between the
Delhi Adminstration on the one hand
ani the Works & Housing Ministry,
(Mr. Bhagat) on the other, for the
provision of alternative accommoda-
tion. But all of a sudden thiy action
takes place on the 28th, Then further
repregentations wer= made ang they
were assured of conmderation again
on the 3st, that is yesterday, 300
more cabines nr something approach-
ing 200 were demolished without any
warning, and, as I said, while talks
were going on for finding alternative
accommodation In fact the advocates
were asked to Jive a sum of Rs 64
as a stamp fee for entering into a
lease deed for a lend which was to
be provided So on two days, the 28th
and 31st these buildozing activities
took place without any warning emd
without taking any care as to what
was to happen to the conlents of these
cabines To my mind, this is nothing
short of vandalism.

But consuder this. When thia mat-
ter was raised a Little while ago, some
friends on the other side of the house
said that the lawyers cannot break
the law, that the lawyers are nat above
the law, ete, 2tc, Bul these cabins
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tame 'Inte  exaieu s n 108070 with
the permilssion of the mdministration.
This is the point that I want to em-
phasize. Some of those which were
destroyed on the 318t were three years
old and others were bureiy a yesr old.
That is to say even those that were
allowed to be constructed as late as
a year ago were demolished in  this
entirely barbaric munner, How is 1t
possible? ] can only imagmne that
such things happen because the Exe-
cutive hag been given unlimited po-
wers. It is the grani of unlinmuted po-
wers that leads to ~ich an inconside-
rate and uncivilised kind of action.
Why has it been done in this way?
The lawyers had = )ustifiab'e case.
They have been willing to move to an
alternative sccommodation, Give them
alternative accommodation, It is up to
the administration to find alternatlive
accommodation,. What prevented you
from giving a reasonable period of
time within which they rould have
moved to the alternative accommoda-
tion? Bwt without uving them a
reasonable amount of time, lo take
such an acion is to my mind the
bheight of arbitrariness and unreason-
ableness.

1 would also like to refer to a very
major function of the Home Minusiry
which 1s to see that the incidence of
crime is reduced. A3 it is, the inci-
dence of crime 15 increasing day by
day. In 19855 the tctal number of
crimes recorded was of the order of
550,000 or something like that. In
1974 it had reached the figure of
1,200 000. crime statistics are not relia-
ble, and these fixures are well below
the total number of crimes that hap-
pened during these petiods n the
country, It is with'n the knowledge
of all of us that a large number of
crimes which are reported are no.
even registered by the police, %0
that the recordéd stativtics only re-
mlt in giving a totully Ialse picture.
But, nevertheless, even the recorded
statisties show that there has been
an increase. What is the cause for
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this inctease? Thare are a number of

reasons why this kind of thing cmn

happen, For instance, I think it may

well be due to an inerease in corrup-
it

tion and the increase -ontinues, But
what is very important to note i that
this concealment of crime whith re-
ts from the faillure of the police
register the crime when reported.
They refuse to regi.ler for s variety
of reasons—even for showing a much
better crime situation than it really 1a,

most slip-shod kind of mvestigation

Sir, there is one otber thung to
which 1 would like to refer and it 1s
this. I wil] be brief because 1 have
not much time. 1 can only hope

aspect was also referred ip yesterday
by one of the speakers, I think by
Mr. Daga. There have come into exis.

man syndicates of crime.
gangs which are operat-
They have got very powerful,

wasapons and they carry

i
;
Ea

S¥H
|
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m

not at all well-equipped, ax wall as
they should be. In fact they do mnot
have #ven as oomplete ang ef
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of crimes and thet are com-
mitied. How can you sllow such syn-
dicates of criminsls with huge re-
sources to fourisn as against a police
organisation which is  ili-cquipped
wven for proper, sound, investigstions?
“These gangs induig? i various erimes,
jliicit distillation narcotics, orgeniscd
satta or gambling, theft and disposal
of railway properly, arson and riot
during disturbances, arranging bribes,
women and enteriainment for Govern-
ment officials ete, Ther: are various
1ypes of crimes in wnich they indulge
and they make hug: money which
geis passed on 1o others also. There is
another reason a'so and that tor s
serious ang something for him to con-
sider, The political suppor< some ol
these criminals get 13 responsible for
the crimes not bemg recorded. There
is another importunt aspect of which
notice must be taken and it is this.
‘There are a large number of cases
which are withirawn for variewy of
reasons. This s what is worrying all
of us. Studen:s, political workers,
agitators, etc used to feecl quite safe
because they had los: ali fear of the
law. I any oilenres are commtted
by them. they are detained Utut
soon they are let ¢ ard no action of
any kind is takan against such per-
sons, This type uf muss withdrawal
of cases is responsible for grcwing
Jack of respect for law and order. It
is to such developments that you
might attribute more appropriaicly the
necessity for declaring a state of emer-
gency rather than blaming the oppo-
sition parties. 1 have already men-
tioned the poor malntensnce of re-
vords, as an impariant cause, because
eficient methodical, exhaustive and
uptodate records about crimes and
criminals would certainly greatly help
in ensuring more efficient comtrol of
crime. Control of crime has now
become almost an urgent necassity.
Therefore 1 would most respectfully

146

am in the opposition but because I
am satisfled it 1s something which is
absolutely and vitally necessary,

Then I come o another point i
gard to which the hen, Homctll?int
ter may not be in as much agreement
with me as he might be on the Jast
roint which I developed. This iz in
regard to the proclamation of emer-
gency. In his rapor, he says:

"Gl:ﬂup! and elements of widely
differing persuasions joined iogether

to paralyse the couniry's e¢ccoomic
and politieal life.”

This sort of ex-cathedra statement
is being made, with no evidence no

proof, nothing is given. They i
vy abrep it 18

‘They clutched at every oppor-
tumty to crea*e confusion m the

minds of the people and tc foment
chaos and disorder.’

Now, surely, the Home Minister and
the Home Minstry would no, have
been sleeping during this whole pe-
riod. What we:ze they doing® What
were the administrations of the State
Governmen!s and the Cenire doing?
Were they unawure of such develop-
ments If they were aware what steps
did they take?

1 remember none. We are talking

about what 18 stated in this report. I
quote:

“Their activities seriously threa.
tened Internal security.’ They weie
directed towards undermining Gov-
ernment’s vigorous efforts to cutb
economic offance;, incremss produc-
tion and ensuve the smooth and
speedy movement of goods m order
to stem the rising tide of inflation,
stabillse the economy and bring re-
Hef to the people” ’
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May I ask tha Home Minister how
and when did the opposition oppose?
You say:

“Groups and elements of widely
differing  persuasionus joinzq ioge-
ther....”

Did they even oppose your aliempt
at controliing persons who committed
the economic offences? Certainly not.
I think you had their complete sup-
port there. There was rno opposition
to you when you talked about this.
You say that some came in the way
of increased production. What did they
do and how did they come in ihe way
of increased productier® If you talk
about the trade union activities, what
did they do? Arc tihe trade unions
all controlied by the Opposition? On
the contrary, they were forcing you to
see that steps were taken to increase
production, They never came in the
way—certainly not. So far as my
party is conceried,—there was no
question of any apposition from my
party. Then you further say:

TR and ensure the smooth and
speedy movement of goods in order
to stem 1he rising tide of infla-

tion....”

May I know when wes the Iinfia-
ticn controlled? Was it brought under
control by the declaration of emer-
gency? Not at all. Mr. Speaker, Sir,
inflation cannot L2 controlied by the
declaration of emergency a'one It was
only by well-conceived economic and
financial measures that Government
tcok—they were, of course, taken
scme time earlier--thar lad to  the
ccnirol of inflation. Then you say:

“ ...in order to stem th> rising
tide of inflation, stabilise the eco-
nomy and bring relief 1o the peo-
ple-il

1 consider that to stabilise the
economy is of first necessity, How-
ever, vou consider that,—
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“It is only when such aclivities
had crossed all permissibie Ilimits
that the Government was cons-
traineq to declare Emergency on
June 25, 1975, as no Goverrment
worth the name could allow the
country’‘s security, stebility and ece-
nomy to be imperijlled.”

But, sir, such a danger was not
there. The security, stability and eco.
economy was never seriou; jeopardy?
if they had been at what partivular
point of time cid you consider it was
necessary to take this step? You now
say that as a ra2sult of all this, peace
has returned. You now consider also
that things are normal, Eight mronths
after the emergency, now you say
that the overall law and order situa-
tion in the country Las remained
peaceful after the Proclamation  of
Emergency, May I usk: why is it
then that you are  continuing this
emergency? Everything is stakle now;
inflation is coatrolled; econcmy is
stable; production iz increasing Why
then do you think it necessary to
continue the emergency”

No reasons are given except that
that is your view that emergency
should continue. lHow manv months
ago was the esmergency declared? For
all these months no untoward incident
that has occurred. Of course, vou
have referred to indications of con-
tinued attempis being mede bv ab-
sconding activities of the banned or-
ganisations @and otke:r =anti-nationzal
elements to opger:te underground and
disrupt the publie life, If this is so,
then I have n2 doubt the Home Minis-
try can take steps to bring them un-
der control by the ordinary law of
the land which gives ample fowers
to the Home Ministry to bring contrel
e'ements under eontro:. If it is your
contention that you need the emer-
gency in order to bring ‘hen under
control; then, you will a'ways need
the emergeacy, Ara you then suggest-
ing that emergency has to be retained
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to behave? How 15 it behaving? What
is its behaviour today whwh  the
FPrume Minister cioes not altogether ap-
preciate? As far as [ know £ vou
could lay any charze against the Op-
position today it iz that 1t hes remain-
ed completely inactive, Its impassivety
is its offence. Of covrse, I has done
one another thing which is that with-
in the Parliament it has opposed Gov-
ernment wherevar oppost:on was cal-
led for That T maintain 1t its Jegiti-
mate duty and wil’ continue to do so.
Outside the Parliamem it kos also
made attempts wilain the law to ex-
plain to the people wnat ithe coming
of the emerg>ncy has meant, namely,
what exactly is th: meaning of the
suspension ui various  fundamrntal
rights and the various additional po-
wers that the Governmen: has taken
since emergencv. T must congratulate
the IHome Miaisr>. for naviig brought
them together in one place, in this
Report, how after the declara‘ion of
emergency the Defence of India
Act and Rules were amended to make
fhem Defence of India and Internal
Security Act and rules respectively.
There iy also one rule which you have
amended In @ most powerfu' manmer
by bringing in cenrorstip of a kind
which neither thiz countey ner any
other country in tne  world—I am
talking of thg non-East Europsan and
other couptries—-has ever seen this
kind of prass censareily, which com-
pade’y pravents Gre coming oyt of any
news whai 1aiier lo the Prople,
i’ ] .

G, 1978-T, Min. CHAIYRA 13} 10 (SARA) o Home Agains 150

Mr. Spaaker, some days back we
from the Opposition, greatly concern-
ed at the things as they were develop-
ing, met in Bombay on two days
Having met we came to certain con-
elusions and we drew up a statement.
This statement wa; raleased (o the
Press, Will you believe it not a single
word of tha; statemeni appeared in
the Press anywhere and yet ihe In-
formation and Broadcasting Minister
has the effrnntery to state on the
floor of this House that thers is mno
such thing as pre-censorship. How do
they make such statements? Mr, Spea-
ker, the Homs Minister must know
this that the powers that are being
taken and ha2ve been taken are such
as to completely prevent the people
of this country from enjcying any of
the precious rights, civi. liberties,
freedom of expresson. freedom of
speech and freedom of movement,
13.hrs.

They are not just suspended, You
are seeing tp it effectively that mno
one who is not of your party, enjoys
them. You amended art. 350(1,, and
of course suspended aris I4, 21 and
22, Buyt, moce, you went on by a
Presidential oraer to suepend the right
of anv person to move any court for
enforcement of fundamental rights
conferred by art. 10, You ao not ral-
1y need to amend the Constitution;
you are assuming powers that vou de-
sire without sny such amendment
of the Constitution, Judivial review is
an essential part of democracy When
you say that democracy still obtains
in this country, you gurely forget thaé
of the egsantial ingredients of demo-
cracy judicial review in the most
essential. Or is it your view that
among the essential enzredwnts of
democracy that there should be no free-
dom of expression, freedom of news:
ani freedom of communication? ¥



sy ' D3, 1978-77, Mrix!

[Shr H. M, Patel|

them, You ave trying to completely
emasculate the judiciary, You do not
allow anybody tq go btefore the judi-
sciary, The executiva's arbitrary action
cannot be questioned anywhere, This
*is why I said at the beginning of my
observations tha. actions like that
iaken in respect of the Delhi advo-
cates’ cabines take place ain utterly
"barbarie action, without warning, to
~demolish hundreds of cabins, That is
not something that takes place in a
democracy. Certainly not, It can take
place only i a country where there
is no democracy.

I do hope that the HMome Minister ~

will give thought to some of the paints
to which I have specifically refer-
red.

SHRI B. V. NAIK (Kanara) I have
heard the learned soeaker who just
preceded me, Shri H. M, Patel, with
very long exparience in high
places in administration, with rapt zt-
tention. With due deference to his
knowledge, I must confess that if there
is something that is called lovally 1o
truth, I am not conv:nced at all
Usually, I am not given to speak some-
thing for the audience or for the clap-
ping.

13.02 hrs,
[MRr. DEPUTY-SPEAKER in the Chair)

SHRI DINEN BHATTACHARYA
(Serampore): Where is the audlence?

SHRI B. V. NATK: While we are
speaking, even one Bhattacharya is
good enough as an audience.

The points that were made out at
the so-called rero hour by the hon.
members of the Oppositions—] use the
plural, I will give the reason why
later—

BHRI DINEN BHATTACHARVYA:
Oppositions are always plural.

SHRI B. V. NAIK: Those points
could be made only in this country and
some couniries like ours. If you have
-geen the Constitution, the rules....
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SHRI D, N. SINGH (Hajipur): This

country fa not your opwa! You sadd
‘some countries'.

BHRI B. V, NATK: I bhope thé bon.

member does mot guestion my patrio-
ttam. Otherwise, milions wuuld not
have sent me here, Thiy iz the way in
which the Qppositions speak, through
many voices. Each one has got his
own whims. ...

MR, DEPUTY-SPEAKER: Are you
aware that the Minister of Parliamen-
tary Affairs hag allowed you only tem
minutes? Keep that in mind.

SHRI B, V. NAIK: I would like to be
protecied. Otherwise, this bevomex a
futile exercise.

MR. DEPUTY-SPEAKER: [ will pro-
tect you.

SHRI B, V. NAIK: I was the second
in the list. I could be given more
tume.

MR. DEPUTY-SPEAKER: But do not
needle them,

SHRI B. V NAIK- As far as lawyers
are concerned, 1 would like to know
this Would lawyers, not only in ths
country but anywhere in the world,
1hat entire gentry, the jurist profes-
sion, yield without giving a fight?

SHRI DINEN BHATTACHARA:
For?

SHRI B. V. NAIK- Listen, you will
learn. Right in front of the building
where I stay—I do not own a house
as was alleged by one respected Mem-
bers of the Opposition I stay in West-
ern Court, I have been siaying there
all these years and I have not let cut,
1 have bezn staying there in a sing'e
room and Mr. Mavalankar is a standing
witness, living witness to this......
(Interruptions) Please do not interrupt-
me, for heaven's sake. I used to go
fo the small shanty shops where I used
to get pratha. On 30th of June hund-
reds of them were thrown out and mot
one Member of the Opposition was able
to raise cause of people.
1 made :?hoek up ﬂmmdm
My friends here say that they speak
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1 was happy that though be has Leen
-ghifted sbout five miles from here; he
Bas got permanent accommodation
where nobody is going to disturb him
or his progeney for years to come.
Under these circumstances there are
" gertain limitations to exaggeration.” Do
you think the lawyers of Delhi need
your advocacy in order to protef:t
themselves? They are strong enouga.
The rule of law had been applied in an
even-handed manner. I complineni
the Ministry of Home Afairs and
Delhi Administration or whosozver it
might be. Here, the Opposition are
following the principle that all are
equal but some ares more equal....
(Interruptions)

Now let me come to the report. There
is an introduction, a chapter on lrw
and order and so on. I tried to go
through this repori; I have heen going
through this for the last five years.
We see that we are 5till in the hang-
over stage of the colonialist era. May
I know to whom is this report addres-
sed? Who writes it1? Who is the
geribe? To whom is it addressed? To
the Prime Minister? Or to the Presi-
dent of India by the Cabinet or by the
Ministry of Home Affairs? Who are
your audience? If somebody wriles
something he has got to tell us, like a
commission that i appointed which
reports to the appointing authority.
This is something which we have in-
herited from our colonial past in ahich
the civil servanis were responsible tc
nobody except themselves. They write
reports t> themselves.

SHRI S. M. BANERJEE: (Kanpur):
This ‘is a performance report of the
Hmmumlstry notthorenortotm
mﬂrymmlulon

ml V. NAIK. Wlurllitca!kd
a repost? l’mdonolullltaml'l

ol
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‘MR, mﬂmrmn As for as.
I em' concerned, lthlﬂmﬂofthé
Home Minister io thls House and to
the Members. -

SHRIBVNAJK Ithasmtheen'”
addressed,

MR. DEPUTY-SPEAKER: Does not. -
matier; this hag been laid on the Tahle-
of the House by the Home Ministe:.

SHRI DINEN BHATTACHARYYA:
Now you correct yourself,

BHRI B. V. NAIK: No, I subordinste:
my views born by lack of years of ex-
perience. As regards your superior
knowledge, I will not correet it unless.
[ get compleie facts. A reference was
made 1o the emergency and the econo-
mic programmes. The fact is that on
25th of June Emergency had been de-
clared and on 26th of March it com--
pleted nine months and during tius.
perioq it has done a lot of good work.
There is peace but this is also inters--
persed wiith certain alarming develop-
ments which have taken place in parts.
of Kerala. There has been a resur-
gence of Naxalite  activities. They
tried to blow up the power house at
Sabari Hills. It is an hydro-electric
power house. Yesterday 1 asked for
the press report. Voluminous tonnes
of dynamite have been discovered and
dynamites and dynamite sticks to .be-
found in a volatile State like Kerala
cannot have come into existence over
night unless there was a weli hatched’
plot and I would like the Home Minis-
ter to kindly come before this House
either at the time of his reply or in
the form of an independent statement
as to how such a huge quantily of
dynamite was found there because be-
fore that the discovery of dynamite
angq othey explosive incendiary mate-
rials in Baroda pales into insignifi-
cance. The quantity recovered is so-
enormous that it deserves an indepen-
dent statement regarding the activities:
nrthe!mmneeo!tbeﬂlnntﬂ. To- .
day, in the morning, the Minister for
Labour was trying to labour himgelf’
under the Impression that.economic
growth mixed with social justice

»
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which runs like a theme song threugh
wour planning as well 88 our Constitu-
tion, and what not, and the speeches of
our Ministers, per se assureg a scrt of
an increase in employment opportum-
ties. But nothing can be

truth because the growth of industries
in @ir country today Is highly auto-
mated. The growth of industries in
our sconomy are highly auiomated.
They displace the existing labour in
non-automated sector.

Bir, in my district, there is going to
be a growth in the production of caus-
tic soda. But about ten thousand pee-
ple are going to be displaced. It is
not alone with the progress and over-
mechanisation of our industry .....

MR. DEPUTY-SPEARER: You have
made that point. You come to 'he ‘ext

paint.

SHRI B. V. NAIK: 1 am suggestny
a solution. Let the Home Minister, ol.r
Tempected leader Mr, Brahmananda
Reddy, sitting with the Labour Mis-
ter, colve the MNaxalite problem. Mr
Vayalar Ravi was making a song about
the fact that people getting Rs. 105
pm. or Rs. 110 pm. do not want ta go
in for such a job. 1 will give patri-
culates from my own constitutency.
Give them Rs, 105 or Rs 110. They
would preler to be rather jobleas.
"Then, as lobhg as your educational
policy does mot change, you are not
going to achieve anything. Tcday
Nuxalites are not satisfled with the
Commumst Leftists. They talk that
ihg¢y do not believe in the CPI. not
even in the CP.L(M). They do not
believe in the establishments. They
do not believe in the Congress Parly.
“They want a wholssale destruelicn of
the system. Be careful about it,

MR. DEPUTY-SPEAKER. Plenss
concliude.

SHRI B. V. NAIK: Out of the {olal
outlay of Bs. 672.0 crores, the Home
Ministry I3 spending about Rz 165.0
crores on New Delhi. We want simi-
‘lar situations fo prevail in all the
_Centrally admioistered areas. About
25 per cent of our budget outlav of
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the Molnd Miniit'y iy betug spbil eb
the oapital ity ot alond. We
have no quarbel with it 1 woald
have suppotied whirt whs by M.
Jagantiath Rao of Orissa  yestorday
that Karnhtaks-Mahsrashtrd boundary
problems should have been solved. Rut
if you are going to give so much moncy
for Centrally Administered arens, we
would never like to gb bavk frmn the
Mahajan Commission report, and there-

MR DEPUTY-BPEAKER: You Have
exceaded your time hy five minutes.
Please conclude now.

SHRI B. V, NAIK: It the question of
central administrati:n can be consi-
dered for Belgaum, please congide: it

SHRI BHOGENDRA JHA (Jainu-
gar): Sir, the Home Ministry's report
and the speech of the Mimster of State
for Home Affairs, Shri Om Mehta
yesterday show that they are natting
themselves on their back, 1n the coudi-
tion where the emergency has come 8
a boom to this minmwstry. It was un-
avoldable. I heard Mr. Patel If
things would have gone the way they
were going, where would Mr, Patel have
been today? In Chile. the learler «of
the majority party in Parhan:ent- the
Christian Democratic Leader—suppurt-
ed the ouster of Alilende. Bu* after
Allende’s murder, his parly was al:o
banned. Though the old mu1 w ¢
apared individually, be wa. hanished
from his couniry end he ix s.ting in
Rome near the Pcpe praying from
there! Let us remember whut wos the
situation in this country. Theie wis
an open call for revolt b+ the lyvol ard
patriotic army and by the polire, There
was a cal]l for the dissolutiun of Lk
Sabha and Vidhen Bathe. There wns
a call that lbe Prime Minister ghoul!
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e vf that movement ‘were
wipporied ty the monopdly capitalist
ziass, by the ex-leudal pritees, and by
‘big monopalists and others backed by
US imperialieh, That is why ihis
government was afraig and allowed so
many lives to be lost and praperty to
be destroyed before it took avtuon
This attion, thouch belated, wis wel-
come and it still welcome because it
saved our couitry’g Ireedom and integ-
rity. Ii also saved whatever democra-
cy we have

“The delay Wiy cauded becaue the Jva-
Sroaseist

In such « atuation, the country
naturally expects thuat we canvot g»
back, as the Prime Minister has 12-
peatedly stated to those old cond i on-,
because the m-nopoly capitali.t class
the vested interests, the leeche: of our
society, are not in a pomtion to tolerate
the advancing democratic consciruiness
of our They cannot ro exis*
with the adult franchise and with the
growing awareness of the people That
s why the glogan of dissolution of
Vidhan Sabhas and Lok Sabho ¢merg-
ed That is why one person was turn-
ed mnto Lok Nayak Overnight the
monopoly press popularised that Lok
Nayak und completely ignored his
guru, Acharya Vinoba Bhave, who had
to g0 into silence for one year., In
such a situation, the only alternative
belore us is to strengthen demolracy
to deepen they roots of demoeracy and
it mot annihilate entirely, which this
government iy Incapable of doing, at
least weaken the base of the anti-
democratic, fascist and reactionary

Marg and others These orgamsations
get foreign money through the Bank of
Tokyo and others In such a situation,
ong can Teel that the Home Minustry has
falled to completely root out this
danger in order to see that our demo-
cratic method and our democratic
structure iz secure and safe

With regard to Press, Shri Patel
was saying that the freedom of the
Press had been curtalled We know
that the Press in our country is not as
it should be becmuse ft is monopollsed
by a few monopoly houses The pen
of the journalist has been purchased
by the monoply purse. In such g
situation, 1t was the first duty of the
Government at least after proclamation
of Emergency to make the Press free
from the power of nonopoly purse Buat
it has not been done In that back-
ground, to say that pre-censorship s
not there i1s not correct It 18 there It
18 very bad 1f the Ministers and other
Government spokesmen fell a lie that
there is no pré-censorship. Even in
this House, there was a guestion ant
a reply was given but a telephonic eall
was sent to the Press not to publish
that I wrote to the Speaker and T got
a reply Then Y approachad tRe Minis-
ter of Information and Broadcasting.
Why it iz there® Because the powet of
the purse Is dommating the Press, I
not want to go into that furfbés.

g

‘900 million people of our country éfe
mmlhdw:;ldmlh the non-seuse
that is given by a monopoly houses
who smassed their wealth through
under-hand methods, by bladk-mory
and all that otherwise it is very

cult to ownn such a big 3
Pandit Jawabarial fehru had E
saying that this ¢hath should be brokes.
But they are ¥t attempting to do thut.
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We are very sorry to see that Emer-
gency is not being fully utllised to
enrure a sounder base for our demo.
aratic system. Ome could have thought
that after Emergency the Government
would be strong enough at least to
deal with law breakers. About 200
cases of tax evasion are pending
against Birla concerns. Some are pend-
ing in the courts Because of stay orders,
Why don’t you use powers under
Emergency at least to ge! back your
taxes? Why cannot Birla be arrested
under MISA or DIR? Do you think
that he iz more powerful than the 600
million peopl¢ of our country? Govern-
ment says that people are behind them,
I think, most of the people who toil
both mentally and physically are
behind this Government and they want
that this country should advance and
the democratic system 15 maintained.
I do pot know from wuete this cowar-
dice hag come. In reply to wy ques-
tion, 1 was told that several hundred
cases of tax evasion were pending
against Birlas. But he cannot be
touched and they have turned into
pigmies, Tkeir power of Emergency
is something like zero. The TATAS
have threatend that they cannot accept
order against lock-outs and retrench-
ments, They had thieatened openly. It
has come in the Press. And Govern

ment has no courage to arrest them.
On the floor of the House, the then
Labhour BMunister Shri Jagjivan Rum
and Shr1 Azad bad assured that the
strike in TISCO would be withdrawn
and that nones would be retrenched. On
the radio also it was stated that nohody
would be retrenched. It has been
violated by Tatas. (Government has po
courage to arrest them under the Emer-
gency. The Cr. P.C. was amended. We
have brought in Section 110 to deal with
economic offences, so that those who
are resorting to thenf can be brought
to book. Will the Home Minlster tell
us m how many States and in how
many cases are the economic offenders
being proceeded against under Bection
A10 Cr. P.C.—at leagt in Delhi or
Ceatrally-administered territories or
Jn. the Union Territories? Such actions

wmhltﬂa -clans, !w\-h
why they vy oot g Ik, . Hven i
regand to ottier people the -

disclosures, the ITOs were rewardsd—
why were not more people arrested?
Why can't the Home Minisiry issue
instructions that henceforth they would
not allow huge arrears? In cooperation
with the Finance Ministry, the Home
Ministry can do it. In the report it is
mentioned that many smugglers snd
foreign exchange racketeers are abs-
conding and that the process of
attaching their properties was under
way, Even the properties have Seen
attached. Even the pass.ports of those
who have not gone abroad, have not
been impounded. Why this lethargy?
It is because they are big people,
These criminals are big because they
have unearmned money. That [s why
the properties of these people have
not been touched. Even their past-
ports have not been Impounded. Under
the 20-Point Economic Programme, the
Prime Minister has given a clarion call,
whirh the whole country has welcomed.
Even those who differ from it do not
have the courage to oppose it. In such
a situation, the bonded labour system
exists in most parts of the country. A
Chief Minister or some Labour Minis-
ters might say that in their States, it
did not exist. I have written (o the
Chief Ministers and the Labour Minis-
ters on the basis of my personal know-
ledge, that, in particular, in their cwn
villages, boundeq labour existed, tLe.
where the labourer did not have the
freedom to work, unleks the land.
owner permitted him {o work else-
where, In how many Union Territories,
Centrally-administered areas and
States has the Government arrest-
ed persons violating the Bonded
Labour Act recently snacted by Parila.
ment, under MISA or the DIR—and
how many of them? Féw perions
have been arresied recently,. Very
few. Taking into account the colossal
nature of the proklem, fhis is a drop
in the ocean. Similarly, in segard bo

usuty, we pll know that 10, 18 of, 28
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tanss the prigcipal has been pald in
cases; and even then, people are
age, People Bave given their
ts to the usurers and 1ley
not been given “them back. I
submitted about 8,000 receipls on
it is written that the interest.
i8 80 per cent, 45 per cent or 40
per cent. Thip is in viclation of the
existing Act But officers and district

|

i

T

under thizg Act have not reached them.
About 300 receipts have heen filed:
and no action has been taken. [ am
talking about the Madhuban; district
in Bihar. There are people who are
against the 20-point programme and
who have occupied public properties
like tanks, cremation grounds and other
such places They have not Yeen
touched,

With regard to removal of encronch-
ment, we would say that puble pro~
pertirs must he protected for common
use, for public yse But what is being
done actually” While the rich peopie,
who have grabbed hectares of land,
are spared, the poor people and jhuggt
dwellers are touched In some places
you remove them frem jhuggis and
sive them alternative sites, In that
wav, people can he persuaried to accept
that pohi.y But when viu use police
force to demolish their houses Lefore
you give them allernative sites, you
antagorise them and thereby defeat
ihe very parpose. Thereby you compel
those peonle who are w th you. wheo
are for {be eme:gency who are lor the
20.Point Programme, {o become hoshile

Ffere 1 w i give the examp'e of the
Dethi lawvers 1 have personally <sen
the Tis Hazari courts and the Parl'a
meant Sirest courts Thev do not inok
Iike courts; thev look more Hke a
market place I sgree that there shoald
be a Better arrangement [ am 1ot
opposing the scheme But. was 1t not
necessary that the lawyers should have

still fail to vacate, them you can ube
police.forge. Bul, in this case, no such
ngiice wap served, It was a Bunday

L84
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when most of them were out and just
Lke army action, you swooped on them
and took action Wwith the result that
some of thelr properties were damag-
ed. When they went to the Chief Justica
to represent their grievances, they
were arrested, T have been teld that
about 150 (awyeis have been arreste
ed. I would like 1+ know the correct
figure, whi'h ran e given only by
the Home Mimster

I am told that 1 the Parliament
Street court als> the chambers woilld
be demolished Why do you not
negotiate with the Delki Bar Asso-
ciation, the New Delhi Bar Associae
tion and also the Supreme Court Bae
Association” In fact, they have passe
ed resolutions, demanding negotia-
tions so that alternative satis{actory
arrangements can be made and with-
out force these things can be done.

This shaws tha: the emergeney
powers are not bcing pioperly used
against the big sharks but they are
being misused in o manner and in
cases where they ough’ not to be
used.

With the wvast emecrgency powers
which they have got, ar: they gong
to protect nur count:y from internal
subversion and foreign encroach-
ment? We have heard of attempts by
the CIA and big muit'-national com=
panies o nfluen ¢ by Lnbing gov.
emment officials members of ihe
business communily, politicians in-
cluding Prime ‘inisters and even
members of th: royal family. I
would like to I'now whether the
Home Ministry, which i6 chaiged with
the responsitulity of safeguardmg the
secunity of our country is alive #o
this problem, One cannot think that
they are not alve to it We think
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ciations or companies or crganisations
have been arrested,

We have passed an Act against
contributions to pslitica] paities. But
there are lorciga powers ang com-
panies which are giving funds to
have the semb-

tion. In this very Housz there have
been references to an organisation
called AVORD, the Chairman of

which is JP. Vast amounts have
come to this fund from USA and
West Germany and other countries.

_ The country woulq like to know how
, many

such orvganisations there are,
which are not characterised as poli-

'tica], which are headed by JP, frum

-

_gency was not required

'\ the days of the Forum of Free Enter-

prise, and how much money nhas been
received in tnis country and for what
purpose thav have been utilised, so
that the people may be on their
guard against such persons.

How can people say thal the cmer-
after the
Bangla Desh tragedy, after the Chi-
lean tragedy and after the warnings
of President Ford and Dr. Kissinger?
President Ford openly said that he
was not coming to India as there was
‘demise of democracy’ in India and
hoped that a Government of his liking
would come to power here some day.
So, there is a feeling that the Gov-
ernment is eithar not vigilant or
lacks courage,

Internal forces like the Shiv Sena
have been let loose, The speech of
Mr. Om Mehia yesterday was very

“disappointing. We all know that the

Shiv Sena led the riots against the
Muslims, South Indians and non-
Maharashtrians and created a situa-

tion verging on nationa]l disintegra-
tion, After the emergency many
people are for the  20-point pro-

gramme, Even the ex-rulers and the

“Rajamatas are in its favour. At least

they pay lip service to it. The Shiv
Sena also might have done that and
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they are bargaining with them, and
thereby jeopardisingy the security of
thousands and lakhs ¢f persons,

With regard to the murder of Shri
L. N. Mishra the Ministry hLas taken

credit for itself in its report. 1t could
not prevent his murdasr. It could not
stop the throwing cef a Lomb

on the Chief Justice of India. It is
an accideat that th: bomk dié not
explode. But now lhey are takirg
credit that they have found the cul-
prit. I wouig lik= to know haw many
officers of the N.E Railway, where
the ex-Railway Minister wus killed,
confessed at that time or were found
to belong to the Anand Marg, and
out of them how many are still there
and how many have been promoted.
Those very peop'e ave now ratrench-
ing forcibly and retiring these who
were not with them hut were loyal to
the country, to the railways, tc our
democracy and freedom. The Minis-
ter owes it to the country and himself
to take strong mezsures,

The Anand Marg hag b2en yunning
several institutions in UP., Bihar
Madhya Pradesn and several other
States. Most of them are still conti-
nuing and most of the persons con-
nected witn them are still there, Even
that link has not been broken, and
they are simply laughing hoping to
have the last laugh.

We know the bribing and other
activities of the multi-national cor-
porations, but the Governinent of
India is attempting to invite them
here again. So, the task of the Home
Ministry increases to find what sub-
versive activities they resort to or
participate in with the help of mis-
guided elemen’s in our country.

Will the Home Minister tell us how
many persons who have perpetrated
atrocities on Harijans have been
arrested under MISA throughout the
country, or at least in the Tlnion
Territories whichh are directly under
the Centre? 1 do not think _he will
be able to give even a dozen names,
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What is the stnurgency for then?

For ingtance io Banda District, two
Herijans, Mata Din and Bukh Dev,
were taken to the banis of the
Yamuja and bebeaded but no action
has been takon yet ugainst anybody.
The ringleaders behind i: are big
landlords who ftry 1o divide the
Deople on the lssue of caste.

But the rich people are there on
that side. In such a situation, even
the power 13 not being used aganst
ibem. Bimilarly, there ig the rase of
Bcheduled Tribe peuple end a big
feam of usury and the land, ete.
How many sucn puopl: have been
arrested wnder MISA? There 2re veiy
faw people. 1o such a situation, 18
it not a godyn upporlumty tor the
YHome Ministry to see that 1t enforces
those measuies for the upliftment of
the people, who ure for democracy,
who are for 20-point programmse,
who are for their Government snd
who are for their system in oricr to
advance furthei1? In suca a situation,
1 think even the powers are not be-
ing fully wutilized

With regard to Scheduled Tribes
people, I was expecting that soume
new  Measures, som:  sirurtaral
changes wtll come out hefore us, and
the Governmeny w:!l be in a position
to lel] us what situctural changes it
wants to meke tn ensure tnat the
Scheduled Tribes people are in a bet.
ter position now As far a5 Madhya
Pradesh, Orissa and Bikar are run-
cerned, it is u contigucus adivasi-
dominated area lMas Governmont
thought of or decided for giving spe-
clal status to this area so that they
are allowad to develop their culture,
language and economay mcre swiftly
than they have been developing up
#il now? Similarly, there is a deve-

lopment council in Bihar, for Chota
Nagpur and Sental Pargana for adi-
vasis. Legaliy, it is there, But X
lacks the resources. Can the Govern-
ment not, under ite constitulonal
rights, ensure that that development
council functions zo that the adivasis
are enabled to come out on equal
footing with the rest of the countzy.
For this very section, T woula like
to slate that as the Government has
been behaving, we were happy, the
country was happy because forcible
retirement had been enforced in cases
of corrupt persons. Many corruph
officers have been forcibly retired.
That is a welcone thing. But now
the things sre coming up that many
such persons who were not corrupt,
who were {reedvm fighters, who were
penalised by the corrupr cfficers over
them are the persons wio have ail
along beea the freedom rtighters, I
can give some mstances. There is a
case of Dy. S, P. Home Guard in
Bihar. He was in the calegory of
grand son of Kanwar Sirgh who was
a great hero of 1937 frcedom struggle.
In 1840 also, he revolied in the Army.
Then in the ILN.A also, he was there
by revolt, not tha! he was captured
by the Japancs: He was [urcihly re-
tired without any charge. ‘wilthoyt
any allegation, We have been try-
ing to know whether there bas been
a single charpge of inefficiency or car-
ruption against him; there has been
nuthing. He was simply reured forci-
bly. I am tcid tha: if we opPn ane
case then th: pmdera™s box will be
opened,

8o, with regard to employees In
many States, it is happening; pectu-
liar things .tre happening. In Andhra
Pradesh, “he employees’ associstion
has repres:nied to the Governmemt
that if they are retired at least the
confidential remurks of those officérs
who themselvos have been foreed &
retire snouid not be taken intp ae-§
count. The Chief Secretsry has
given a written reply and that reply
is dated 9th Ocloher, 1975, It ip
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mentioned there that the remarks of
those officers who themselves have
been forced to retire shall be taken
into account in the case of their
juniors, in the case of cmployees who
are at the iaower levels. S.mularly,
their demand was, let “public inicr-
est” he defined. Sume guidelines
should be given so ‘hat one can un-
derstand what it is, and the reply
was, “No guidelines can be given un
that issue, No yardstick can be
fixed.” So, this way. it meuns that
everyone is runmng t'ot In such
a situation, taere 15 much misunder-
stand; much misundersiand ig being
created,

Similarly, I want to know with “e-
gard to minorities? In the Forest Ne-
partment in Andhra Pralech, 285
employees had been forcibly retired
and 225 of them were Muslims I
would like to know from the Home
Minister what criterin are  there?
In the Civil City Court, out of 39
employees, 28 were Muslims: in Os-
mania Universitv out of 30 employees
who were forcaibly retired, 18 were
Muslims. In the Government Print-
ing Department, out of 38 employees.
29 were Muslims. I would Tike to
know and the people would also like
to know what are the causes for this
g0 that they may not misunderstand
it?

1 would like to iell the House that
there iy the Imarate Saria, a Muslim
High Court for enforcing personal
Muslim law for Bihar and Orissa with
headquarters at Phulwari Sheriff, All
along its existence, it has been against
communalism, 1 know its head also,
Kazi Mujahidussalam, and others who
have been secular all through their
life. Their office at Rourkela has been
sealed and an office functionary there
has been arrested. It is 3 strange
thing that is happening. We are not
in a position to make the people
understand how it is happening and
in whose interest it is happening. Who
{5 responsible for this?
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Similarly, in my own area, in Dare
bhanga, at two places, Narpat Nagar
and Bhawanipur-Mahisar, recently, a
police officer personally led a proces-
gion, the Sarswati Puja immersion
procession. It was an illegal proces-
sion and the police had proceeded
against those processionists. That proe-
cession wag led by an 8., of Police
thiough a route by which it never
passed, where there was a8 mosque and
it was entirely a Muslim mohalla
There wag trouble and all the Mus~
lims were arrested Only after pres-
sure, under the Police Act, the prg-
ceedings had started against those
processionists belonging to the majo-
rity community who led the proces-
sion. But the police officer who led
the procession i3 still there at the
Sakri Police Station. No action has
been taken against him. They also
trieq to create trouble at Mahisar. But
through the intervention of some po-
litica! workers, that was averted, But
encouraged by all these things, before
Holi, on 16th March, there has been
a communal riot at Mahisar, Many
Muslim houses have been demulished.
About 10 persons have been injured.
This all happened on 16th March.

Thig is what is happening in a situa-
tion wherz it + 0- 17 not be given to the
press and the people are suffering. We
cannot explain it to them because
even the meelings against communal-
fsm and for restoring peace gre p.O-
hibited. Therefore, thisz misuse of
Emergency, the misuse of police pow-
ers, has herome a problem I thunk,
the Government must and should do
something to stop the misuse of pow-
ery and evolve some method to tackle
this problem,

With regard to corruption also, for
a certain period, for g few months,
there was some reduction in corrup-
tion, Now, there are voices all round
that corruption has increased and that
it is going even beyond what it was
before Emergency, This is Dbecause
there cannot be any grumble shown
against it. There cannot be even any
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peéaceful gherao against it. 1n such
& situation, this iy what is happening.
The Gevernmeny should do something
about it, 1 think, the Government will
take into account this faet gnd e
how corruption and bureaucratic
handling of things is to be avoided or
legsened or removed.

Here comes the guestion of admi-
nistrative reforms, I would like to
give some serious suggestions for the
consideration of the House gnd the
hon. Minister also, Has not the ume
yet come to see that we are not ca-
tirely tuneq to the British method of
sdministration? Our problems gond
situations are different. We have ouwr
blocks and all thal, Can't we see that
Assembly consti uencies, the Police
stations and the blocks are made co-
termunus?  Simularly, can't we inake
Lok Sabha constituencies and divi-
sions or sub-divisions co-terminus?
In such a situation, the officers there,
the SDO or the BDO. may he maude the
Secretaries and the elected represen-
tatives may head and preside over the
Commiitees and they may implement
together all the g-velopment measures
and the polictes of the Government
in u particular area so that we can
wmprove the situation mn our counury
and the people who elect their repre-
sentatives can hold them accountable
for what they are domng there

Another suggestion of mine 1z that
it should be done at the ministerial
level also. There ghould be statutory
standing committees fn place of con-
sultative committees at the ministerial
level so that these permanent stand-
ing committees can be helpful in en-
suring the effective functioning of a
particular Ministry, in a vast country
like ours.

Lastly, with regard to language. 1
have to say a few worde We have all
accepted Hindi as our national langu-
age and we are awaiting the day when
the whole country will accept it, But
it i disappointing to note that, in this
Repart, incentives for voluntary tea-
whing and lesrning of Hindi, part-

culerly in the South, are mot found
on the scale required.

Similaly, in Delhi and around
there are areas where most of the
Hindus, Muslims and Sikhs know
Urdu. They can read and write Urdu
and most of the women also know
Urdu So why should Urdu not find
a p'ue2 under Art 345 of the Consti-
tution? In Schedule VIII of the Cons-
tilution why should we not provide
for the inclusion of the languages like
Rajasthani, Nepali and Maithil; which
have been accepled by the Sahitya
Akademy since long,

With these words, I conclude,

SARDAR SWARAN SINGH 8O-
KHI (Jumshedpur): Firstof all, I
should lfke to congratulate the Home
Minister for doing a commendable job
after the declaration of the emergency
especlally in Guyrat and Tamil Nadu.
Smugghng has come down to a great
extent, as most of the No. 1 smugglers
are behind bars and their properties
have heen confiscated

Sir the emergency has really work-
ed magw n controlung price-hike,
hoarding, smuggling etc. and has
brought discipline everywhere, es-
pecially in Railways, but Govern'nent
should be vigilant that it is maintain-
ed 1l such time as everyvthing re-
turns to normalcy

QOut of the total budget of Rs. 672.79
crores, the share of the Police comes
to about Rs. 199.23 crores which is
not a meagre sum but, still, places like
Bihar (the state which 1 come from)
do not have full and up-to-date
equipment for the police to deal with
well-planned crimes by the trained
criminals. So, I would like to draw
the attention of the Home Minister
towards this aspect and would request
him to equip the Police with the most
up-to«date arms and equipment at the
earliest, to enable the Police—whether
the CRP, BSF, Central Industrial Se-
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On the other hand, there are still
States in the country wherg the 1PS
Officers are very lazy and slow and
are misusing their emergency ppwers
in collusion with the anti-social ele-
ments and are very lenient towards
the economic offenders and are still
continuing in service in apite of com-
plaihts made against them even by
the members of this august House. Mv
State of Blhar is one of them. The
Puolice Officers are, first of all, public
servanty and not bosses of the public,
and should behave like that, I hope
the Home Ministry would look into
this matter very seriously and screen
out such corrupt officerg at the earh-
est, lest they should further harm the

country.

8ir, under demand No, 54, Rs. 232
crores are required to be sanctioned
for emergency force, for pension to
freedom fightery and their depen-
dents, and for the welfare of Schedul-
ed Castes and Scheduled Tribes in the
country. But no one now cares for
these poor clasees,

Regarding Backward Classes, there
is actually no mention of many Back-
ward Classes in the eastern parts of
the country and the Backward Classes
they have to suffer due to no fault
of theirs. It is also a fact that the
population of the Scheduled Castes,
Scheduled Tribes and Backward Clas-
ses have jncreased many times, since
their quotas in services were fixed by
the Government long, long ago, their
quotas in services and cother fields
should be incressed, considering their
incressed population and the rapid
education they are getting. The edu-
cation and other facilities to their
children in the remeote areas should
in no way be lesa than those offered
by the foreign missionaries in those
remete aress—so0 as t0 wean them
away from thiese missionarieg and to
prévent thelr conversidn into some
otfier religion,

which appeired in the Prem a few
days ago. 589, the Government showd
vigorously implesvent the Aot and
take drastic actiorr against those vio-
late the law,

The officers are still misusing the
emergency powers at district levels.
No regular meetings are held under the
20-Point TEconomic Programme; the
Home Ministry should ask all the State
Governments to submit detailed re-
ports about what hag been done at the
district levels, whether actually the
villagers are getting the beneflt of
eéconomic programme or not. The Home
Minisiry should have its own cells to
investigate and report if the State
Governments are slow in the imple-
mentation.

There are several cases to my know-
ledge m my constituency that {he
adtual freedom fighters have not been
given the pension as they were gimple
honest people who are the real pillars
of our freedom and due fo their gacri-
fices we are all sitting here In this
Parliament as jndependent citlzens.
Their casés should be :ympathetically
considered whenever recommended by
the Member of Parliament and I would
further sugges{ that ihe jail term
of six months should be reduced to
three months which is the critena for
grant of pensiong to the freedom
fighters at present their children should
be given all opportunitjes to come
to like berbs just like thewr parents
and should be provided with suitable
jobs.

Now. I come to Delhi Administration
which is @ Umon Territory Now-a-
days. Delhj looks very mwuch changed
and clean after the Jdeclaration of
emergency. It Is a good thing that
the Jhuggi-Thomnpris constructed e
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departments which require immediate
attention and I would lke io cite an
example here. The public is very
much harassed and put to a great in-
convenlence while geiting their lung or
flat lease.deeds stamped by the Col-
lect of Stamp: according to the
DDA's directions. They have to run
from pillar to post and from post to
pillar and the stamping of the docu-
ments should be simplified in public
interest. I have wrilten a letter to
Shri H. K. L. Bhagat in this regard,
but with no result till now-.

Another point is ithat in Delhi. the
New Delhi Municipal Comm.tiee have
plugged all the public drinking water
taps on streets or they have dned up
and fhe summer is at the door, so they
should restore 1n public interest as
everybody cannot afford to deink water
on the footpaths by paving 5 paise
for a glags of water.

Now, 1 come {o Hindi n courts. I
have seen in the Dell: courts that all
the prescribed forms are still printed
in Urdu, though they -work in Hindi
and English The trouble 18 that the
people have to get these translated I
am not against Urdu, what I want is
that either they should be in Hindi, or
they rhould be writlen in the same
language so that the public is not ha-
rassed.

Sir, I have come to know that injus.
tice is being dont to so ne Lower Divi-
sivn Clerks who have jomned the
Central Secretariat after #—!0 wears
of service in Army and were re ap-
pointed after a break due to ro fault
nt theirs. At least theirr senionty
should be maintained. I have got the
Home Ministry’s orcers cated 25th
June. 1960. I can guote these here.
hut thig is a very long order and I
o pot want to waste time on that. |
would suggest tha{ the Army service
may be counted for all purposes in-
cleding seniority in the civil service
irrespective of any period of break in
{he service belwepn the Army Service
ind ihe civil service.
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I have seen that under Demaad Mo.
57 pertalning to Andaman and Niecobar
Islands, a very meagre sum of Rs. 30.38
crores has been given. 1 think, it
is very meagre consiiering the area
of Andaman and Nicobar Islands. It
should be increased for rapid develop-
ment and rehabilitation of the islands
More and more people from here should
be encouraged to go and settle there.
These islands should not be treated as
ordinary islands where many of our
freedom fighters have died in exile.

14 hrs.

My last point is; the Government
is unneceasarily carrving the burden of
the Punjab Government paying every
vear and speading crore: of rupees on
Chandigarh. This year the sanction
is to the tune of Rs 2285 crores as
estimated; it may he more when revis.
ed Why not, 1 say, get rid of this
burden by handing over Chandigarh
to the Punjab Government? How long
can thig continue?

With these words, 1 support the De-
mands for Grants of the Home Mins-

try.

SHRI K LAKKAPPA (Tumhu:); I
commend the Home Ministry for hav.
ing done ceriain exv~rv:<2 mn the coun-
iry and this Ministry haz done some
excellent wopx after introduction of
Emergency.

The Demands for this Ministry come
prising of about Rs 700 crores ccver
a wide range of subjects like general
administrainoa we'farc of Scheduted
Castes and Scheduleq Tribes, freedam
fighters, so on and so {forth. The
Members who have participated in the
debate have expressed certamn satis-
faction at the introduction of Emorgen-
cy and itg eflect. They also fee] that
the Emergency and its eflects on the
general adm:iniviration of the country
have injected a certain satisfaction and
certain healthy tendencies have been
developed. So far as the genaral feel-
ings of the people are concerned, it
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a)l right, But is 1t enough? Emi-
nd s effects have not comp-
‘boen injected into every seciion
people because of the reason
there is a whispenng campaign
on and certain people even after
Emergency are working undexyiound,
end this situation has to be token
note of and ceriain action and a vigo-
rous injection of dlscipline wnto the
body-poiliic is very necessacy, There-
fore, it is not enough that 1he Mims.
try is complacent that the Emergency
is stil] operative but it hag to be imp-
lemented in letter and spiril, to ach.eve
the purpose and, in order to do that,
certain administrat.ve tctitns are very
necessaty.

sg&
£

RE:

Even after introduction of the Emer-
gency there are people in various seC-
tors and various parts of our country
who are still aperating and even after
banning certain orgamzationg like the
RSS and some other major anti.national
activities ang organizations still those
people are very active and have In-
filterated nto the hody.pohitic In my
own disirict, most of the people who
bhave been arrested under the MISA or
the Defence of Ind a Fules ave emall
people; and black-mailetects, hoardeis
angd other anti-social elements have not
been arrested In Karnalaka  State
alone, more than 10400 RSS activisis
have been arrested, but sl the big
sharks who are helping. aiding ard
financing have not been arrested.

They are running institutions orga-
nisations, colleges and all things
carefree. So, ‘he activities of RSS.
have nfiltrated in the body=-politc,
in the educalional field in a wide
way. That has no. been unearthed
by the Home Ministry. Shri Mohsin
is here. He is representing the Home
Munistry. Qur sble Home Mimster
8hr; K Brahmnanands Reddy hag rich
adminjstrative experrence. He bas
also an able assistang Sh1j Om Mehta,
whe is o youne man. 'I think co-
ordinated steps are necessary 1o see
that the emergency Iy sucoessful and

alsb td coml thyr WW
in \be )
Kumatahormm '*e

fully satisfied mmuwmﬂ:wm
the operatichs are goihg &n pghinst

anti-nalionals, resctionaries, vestel
interests and sabotours, ,

There is anolher gsbect thatl I-wouki
like 1o bring ¢o the ‘notice oi tha
Home Mimsicy, There are certain
regional 'deas and tendencies whick
are develop:ng and they have been
developed, Ther: are certuin ypeople
ang organisets who are creatmrg such
feelings of duuwntegration in this
country, Even after emergency,
such elemen's are verv aclive. They
have mnfiltrated in the Government
machinery and 1'so in the body-
politics. Th~y ar: crcating the feel-
g of hairol amony the people and
the communitics Tkis is going on
in a large scaie  They are also creat-
ing differences among castes and
creeds Mamblrrs on the other mde
and this side have mentioned that
members of Shiv Sena, Kannada
chaluvahigars aad other s:nas in the
Btates—Audhra Pradesh, Walarash-
t1a and Karnataka -aip Govi. officers
who are assoriated with such orga-
nisations whn take artive part in
abeting, creatingy hatred among the
communities, &nd also in creating
regional feehinga ar well as disinte-
gration in this counwry. May 1 usk a
question from the Home Mumistry,
why have such urganications not
been banned®” These cperationy are
going on ~ven after the pruclamation
of emergency The Home Ministry
is claiming tnat they ore taking al
stern actions I do not know ihe
reasons for not tzking action against
such regional tendencies and <other
activities which are in progress dur-
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of iin banks winire these Jan Sangh
ok RB.S, paople are very active and
the ) management is also supporhog
them. There arc eertain \rade unions
which are started by the Bank Man-
agement. They are sitiing over the
banks and thoy are operating there.
lmmediatclv after the declarauon of
emergency we have launched the 20-
point programmsa in this country.
‘This economic programme has o be
operated. Who are the perscns who
have infiitrate1?” Thmy are the Jan
Sangh #ad RS.S. people. Vplnerable
section of the people for whom coun-
try hss prom »rl prosperity, wants
reduction In prices, removal of
poverty. DBut the same people who
have infiltrateq have {p be approach-
ed. In certarn place; tha RS8 and
Jan 8Bangh people are there and they
have the cupport of oihcers There
people are the some people who are
scuttling the entire L.ogramme and
the poor people are ney getting any-
thing These ocmergency measares
have got ‘o h: streamlinel sg as 1o
bring in more discipline in the imple-
mentation of thete e.onomic pro-
grammes In thiy regaid what we
have suggested vs this* We have sug-
gested that thi; emergency is tn be
operated throvgh the representatives
of the people ©of the cpantry, Un-
fess the suparvision committee of the
Members of Pariiament 1s there, we
will noi be able to reach our geal
The same old administretion .z there;
the same sort of people are there;
the same neople who have taken
IAS or IPS are running the :dmunis-
tration. They were there from the
very beginning, from the days of the
Britishers. The samo siaff are there,
They sre siill running the adminis-
fration. Mr Om Mehta hss made
pertain suggestions. But I think that
that suggesion slone will not work
uniesy the constitutional aspect s
locked into. You have to ook into
the privilege of Article 311  This is
§"be tackled in order fo bring ad-
‘mipistrative machivbery under effec-
tve' control.
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This Ministry is in churge of pe
siong t0  fresdom ﬂx:wﬂ- pm-'
Mohsin is a4 young Minister and' he
has taken 1o, of mteres; in  thése
Matters. Sti| what we fnd 1s that
there are muny applicationg pending.
These should be deal: with expedi
ously. The hon, Prime Mmunier
recognised the role played i
freedom-fign‘e.s Yor the ﬂutb,tln;:
At the same tuns 1 wish 10 say thar
it 18 not enough simply providing for
those peopie who have got some
records. There are oher prople who
bave not got such records They did
participate aciively in the frecom
movement There are =ome others
who had gone underground also.
Their cases have got 1o be recognised
ang necessirty  proviaon made,
Thousands of such cases ja various
paris of the couniry are there and
this matter snould Le lonked into.

The subjrct of  wellare of the
scheduled castes and schediiieq tribes
and abolittun of bonded labour are
certain items which are coming under
the hon. Pruns Minster's 20-poynt
economic programms?. We know hew
certamn  schewes are working in
vanous States. The State Machmery
hag gol to be streamlned in regard to
these schemuvs. We have found that
there have Deen various corruption
charges which have come to light.
Even in case of Tamil Nadu
we have seen how the DMK Govern-
ment was ti'isng the entire machi-
nery, So, also, in the case of Goa,
in regard to Shoshikala Ministry,
there were 18 charges and I do net
know why no action has Leem taken
against the people concerned. Also
Sir, the amount of Rs. 23 lakhs al-
lotted for the benefit of Scheduled
Castes and Scheduled Tribes far run-
ning the hosiel and distribytion of
¢loth advanoed to Karnataka has been
misused. In spite of the sinceare at-
tempts made by the Governmen! of
India, all that money, allotted for the
poor harijans and the dawmtrodden
hag not seen the light of the dary.
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The administrative machinery in
regerd to these schemes should be
properly streamlined, With these
words [ suppirt the Denand:,

SHRI cC T DHANDAPANI
(Dharapuram) : Mr. Deputy-Spea-
ker, Sir, at the outset I would like
to begin with the plight of the down-
trodden peopic in this country, Sir,
their living conditions—economic and
social-—6tili remain unchanged Wel-
fare schemes have been announced
in this report of the Home Ministry,
namely, education, economic develop-
ment and h2aith and housing. At the
gamve time, they have anlv allotted
an amount of Rs. 7.2 crores which
is just very meagre for the |ro-
grasnmes which the Governmen: i3
going to implemen:. Under the eco-
nomic development programme and,
land develonment, subsidiary cottage
industry, cccperaiion, supply of agri-
cultural implemen:s, supply of shecp.
poultry ete, ete, come. But these
things are never given to the coin-
munity which is suffering for over
2000 or 3000 vears. We actually
discussed in this Housc a Private
Member's Bill which was brought by
me. You may be aware of this fact
that we all wanted that the harijans
and adivasi people should be given
employment :n the factories. nless
they all have been shi{ted from the
agricultural indnstrv to other indus-
tries, it will not Le possiole to hring
them up to the levei of the other ad-
vanced sections of the community,
Secondly, everv year, we ar: getting
this report. At the same time we
are not told abou: the achievemcnis
made by the Siate Governments and
the Central CGivernment What are
the things in which these harijans
and other advasi; have been trained
in the matter of their economic uplift-
ment? That iy very disappointing.
For their further econumic develop-
ment, they are not at all piven any
unsista¥ce. The Finance Ministry is
#aying that harijans are being given
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financial assistance trom the Nationa-
the harijans And it very diffeuls e
Eet assistance from the nationalised
banks since they ark for security,
surety and other things. That Is the
position,

Sir, I am sorry that here the Jicme
Minister is not present,

THE MINISTER OF WOKKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMIAH): Just now ha has gone
for a personal obligation,

SHRI C. T DHANDAPANI: Any.
how, the Minister for Par.iamentary
Affairs is here, 1 could get his help
through you.

Sir, in Tamilnadu reservation s
made uplo 18 per cen: for the sche-
duled castes peiple and 31 per cent
for the other backward communities,
Thi~ tolals to 49 per cent. After the
Presidential rule was imposed, the
Taminadu Governor, Shri K. K,
Shah made an announcement in pub-
lic—it also sppeured in the papers—-
saying that 1% per cent reservation
for the scaeruled castes people would
remain but the other reseivation of
31 per cent [or other backvard com-~
munities must go. Sir. the backward
community peopla are equal to the
scheduled castas people. their living
and econom:c conditions are not at
all good. This is going to be scrap-
ped now, Therefore, 1 wunt ta know
from the hon, Hyme Minisiar when
he comes hers categorirally whether
Government is at all going t» mcrap
this 31 per cent reservaiion which
is allowed to the backward commu-
nity people. It has been stated ihat
the Industrral Training Instilute has
been established for the bencfit of the
scheduled castes and other people.
Actually, even if they come out after
completion of thewr fraining they
find it very difficalt o get a job =
the industry, As I Lave a'ready sald
.thh is my exprems dasire that you
should provide some reservations i
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the private snd pubiic sector indus-
tries for these people, It has bean
apprecisted by al] and I too appre-
clate the performance of the Govern-
ment employees after the declaration
of emergancy, Here I want to tell
you that the housing problem of ihe
Government employees is not cor-
rectly implemented or radieally im-
plemented. They are in need of
housing. Al the same time, the sorial
security respect of it has also ‘o be
taken into consideration, In a coum-
try like India, even an ordinary clerk
or an official or anyone will get
Bs, 300 or <00; after his sudden
death, his {amuly will be thrown m
the street. So, it 15 hetter for the
Home Ministry officia's to  provide
them with social =ecurity schemes if
1 may say so. I do not think it will
be wrong on my part if 1 sav that
the previous Tamilnadu Government
had introduced what wag known »os
‘Socia] Security Scheme’. Even if a
peon, he diezg while on duty. his
family will e getting Rs 10.000/-

MR. DEP'ITY-SPEAKER® Are you
aware of the Janala Insurance?

S8HRI C T DHANDAPANI. That is
insurance for Rz 3,000 Apart from
that. if any governmen: employee,
dies while nn duty, hie farmily will be
getting Rs 10000/- He neeq mot
pay anythin: from his pocket It is
different from insurance

Now, I takr up the next point re-
garding river disputes ] think there
are morc than 100 river disputes in
India, As far a= our prohlem 13 rom-
cerned I have written to the Home
Ministry, that is, Cauvery waler dis-
putes betwean Karnataka znd Tamil-
nadu; demand of Tamilnadu for
drinking waler to Madras Cily from
Andhra Prndesa, rnamely, from
Kyrishma rivsre; woter for irrigatien
from Pandiyara.~Pennampuzha in
Kerala to Avanashi and Palladam
Taluks in Ceimbatore district of
Tahil Nadu and Siruvani water from
HWevals for drinking purpcse to Coim-
batore city. These things have not

been resolved. Gdvernment should
take immediate action to look into
all these things.

Thirdly, Sir, the recummendationa.
of State Reorganisation Commuission
were not in accmdance with peoples’
will and natural justice. There was
one party rule in the Cenire and the
States as well. The award of SRC
became the award of Congress Party.
Generally speaking people also were
not 80 enthused about the proposed
award of *hg Commission The pre-
eonceived performance and inade-
quate study of the Commission known
only after the award was made
available (> the public Political
conscience of the people and themrr
involvement in day-to-day czi¥awrs of
administration wes lrsser.

They behsved that the peoples-
voice of each S 12 woud be hcard
and justice renderei. The cutcome
of the award was disappoirting 1o
many. The afiected pecple started
feeling that the avrard betrayed their
States' interest and welfare, In view
of the above facts it is high time to
revise the SIC award m the present
political  atmo<phere, The Central
Government should invite the respec-
tive State Governments and have &
talk and And oiit 1 solution in this

regard.

As Mr. Lakkapa also meniioned,
MISA 15 pemg imdiscrimmnately used
against innocent persons in  Tamil
Nodu. Moie than 25.000 people
there are un-er MISA They do not
know what 18 their offence. Some
of them whea they were sick in jail
were not given even proper treat-
ment. I want to quote one example
of our colleague. Shri IMurasoli
Maran, Member of Parliament. He
got delirium inside the jail and was
shifted to hospital and put in the-
genera] wAasd. When we requested
the authorities that he being a Mem-
ber of Parlixment should bs put in
the Special Ward they said that they
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“7 Only after @ lo. of effort: We- Wiae

- .able to get him Special Ward., I wam
- tte know from. the Government as to
- what s .their attitude towards' them,
‘s it just to put them in jail or.ig it
#lsp to kill them in jail?  Many peo-
_ple have been arrested in Temilnadu.
“1.do mot have any grouse on that
account -but at the same timo many
sinhocent peopie have been arrested.
.“They have not inditiged in the past
into any such act. They are vory
-erdinary m2a. You ecan understand
stheir family affairs. Thcrefore, I
- would like i0 request the Govern-
ment to think over it and releagse ail
~such people. -even the Governor. of
‘Tamil Nadu - openly says that the
situation and atmosphers in Tamil
Nady is calm. In view of that all
the people shoulg be released imme-
diately., I request the Minister to do
+the needful.

. Shri Om Mehta was speakirg yes-
Aerday about the DMK saying that it
1s a pity they chos: to ignore the
prevailing ricod of the couniry and
‘brought about their own downfal.
This is correct; what he said was
correct. We admit our leadership, the
DMK leadershin, committcd a grest
‘blunder in our politica]l life on ore
or two occasions previcusly in 1569
.and 1871, ‘That is why we are suf-
fering. We committed a sin in those
days. That s wny we are suffering.
You know in 1967, there were 17
“States, out of which 9 States went to
' the Opposition parties, and the Con-
gress Was able to capture power only
in 8 States. Even after thai 2 States
went to the Congress (0). Omly 6
“States remained with the Cungress
-(R). Right from the beginning, in
1867, you will find that Governments
“run by other political parties were
_either dismissed by instigating defec-
tiﬂns angd other thirgs o were un-
seated because of the authorily pro-
’vided in the Constitution. They have
-~ dane, al] these things in regard to

-with the Congress and that was' wh- -

they were able (o capture.pewes: -1
want to quute one fact, ‘'When the
Congress ruling perty cuntesteg ' ithe
Dindigul election independently,
against the tofal 'votes polled -of
4,986,655, they secured 11423, This is
the strength of the Congress Party
in Tamil Nadu. This is the position,

So the Central Government wanied t0

split the DMK. The DMK was 5plit in
1872, Even after that, the overthrow
programme was stesdily taken up by
the Central Governmen!. They hawve
sald that our Governmen. was COF-
rupt. Shri Lakkappa was also teiling
that the Tamil Nadu Government
was corrupt, At the same time, he
forgot to teil us that the Karnataka
Goveérnment was a corupy Govern-
ment. Why? Shri Lakkappa had
himself signed a memorandum to the
Prime Minisier saying that Devraj
Urs was corrupt. This is the exient of
the partisan attitude taken by the
Government.

Now I want {o say something about
the political philosophy here. We did
not understand it; our leadership did
not understand it. 1t is that any poM-
tical party elected to run a State
Government should function to the
satisfaction of the ruling party at the
Centre. Previous !nstances indicate
that mo Chief Minister could exist or
function of his own., In spite of the

‘provisions of the Constitution, ‘afly

State Chief Minister can be dismiss-

'ed!!hedoe’snotaeeupt.thdsuwﬁ-
‘macy ~ of the Ceniral, We wrongly

understood it. "Thli is the pirty:'po’i-
qumuamt
sttt up, muummm‘m

,fn;..



Before I conclude, I want to say

something abou: the CBI aclivities.
The CBI is in full swing in Tamil

Nadu. I do not ccmplain against that.
They raidsd the houses of some ofii-
cials also, ILet them. If they find
anything, they can go ahead, They
can Taid ‘the houses of our = DMK
leaders also. But they raid only the
DMK leadz2rs’ houses; thev leave out
the others. I wan:i to know why. On
previous occasions, when the TBI
raided the hoase or residence of any
individual, the name was nnl disclios~
ed. Now thke nams is disclosed. Let
them disclose the mame. At the =ame
time, I want to know this from the
Home Ministry, Suppose they raid
my house and they find anything, let
them say that they hav2 taken this
and that from my house; suppose
they do not find anything, let them
also say that they did not find apnything,

Is it not their duty to say so.
There are politicians, Today you
are in power and tomorrow you

may not be, I do not think
that any political party will continue
in power fur 100 or 1000 years; it
will have to go out of pocwer., The
same fate will have to bz faced by
the political partv which is in pewer
today. Let them not make this kind
of discrimination, It has been stated
that the houses of some ministers had
been raided. The question was put
to the Governce and he said: I have
no knowledge about it. The results
of the activitias of the CBI should a'l
be released through the CBI depart-
ment and not through any bpress.
Some papers in Madras have no cen-
sorship and they are free cilizeny
and they can write anything against
anybody. Suppose they write some-
thing untrue and 1 wan: to <onira-
dict it, my statement will not be al-.
lowed to be published, There are
police atrocities gning cn in Tamil-
nadu. It is said ton he under Presi-
dent’s rule; it is not so; it is a three
party system that goes on in Tamil-
nadu—Congress, ADMK and CPL
They join together and they point
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out the names of pelitical workers
and tell the police depariment to
arrest those workers, Take for ins-
tance hon. Member Tha., Kirutiinam
His whole family was arrested day
before yesterday. He wrcte a letier
to the Prime Minister: I am going
to my consatuency; some conspiracy
13 going on and I want protection
from the poiice, Inspite of that
members of his whole family had
been arrestzd and were let off on
bail.

Biack mon>2y, ccrruption' ete. these
are things which shouid not be allow-
ed. Black money should be un-
earthed from  whoever conccals it
I wrote a leiter te the President on
6th March, 1974 about concealment:
of wealth and economic olfences of
Mr, M. G. Ramachandran. Nothing
has been done. I think after finish-
ing DMK, they may com: 16 ADMK
I think they are  kecping thar i
mind, My friend szid about the tax
evasion by big pecpi:. I nave some-
thing to say cn this; but I will tell
you personally because if I say those
things openly here the persons who
are indulging n  those things will
escape because they are big congress-
men. They will come and iake shel-
ter under our Ministers here, So, 1
do not want to teli the names. 1
have written a le.tar to the Prime
Minister in this regaid.

Before I ronclude, I want to say
this about Hindi, We have empha-
tically and categorically slated in
this . House that the DMK was not
against Hindi ss a ianguvage; we cnlv
said that it should not be imposed
on anybody, in the maiter of apnoint-
ment or promoticns. Suppcse you
impose an order that every person
should learn Hindi sureiv z persen
will learn Hindi When the juesticn
of employmsant or promotion comes,
our students find it difficulty, Our
Constitution has beepn  amended so
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that for centra] services, one is re-
quired to lmow Eng’ish or Hirdl, NI
is not: English and Hindi, We are
far away from Delhi; our people,
Dravidians or Tamibans. Buppose I
say Dravidian, you may brand me as
separatist: If I call myself a Tanul-
lan, you may say tha. I am a paro-
chialist. I am an Indian living 1n a
far away place from the capital
Buppose 1 write the publiz éxwnina-
tion in my wmother-tongue, I can ex-
press myse.f in a better manner.
But if I have to wri'e tne examina-
tions in Englisb or Hind1 I will stand
nowhere against a studea: from U.P.
‘or Bihar or ogainst one coming from
a Hindi speaking State. Tkhat is why
we do not waat Iindi to Le the offi-
cial language. Moreover, 1t will
hamper the irowth of th2 people in
other regions. The Congress Mem-
‘bers should understung why DMK.
ie persistently pleading tor this.
Before, 1 conclude, 1 want to hring
to the notice of the liome Minister
one point. In Tami! Nadu the pre-
-sent reservalion system shou'd conti-
nue, that is, reservntion of 1é per
cent for Scheduled Cesles and 31 per
cent for the backwa.q4 class in ihe
matler of Adnmunistretion should
voontinue.

Y ofeqeiry dawt (fezd
) Iweaw wgien, § Wy

graEt Wit urwT & aaw &
Iw # owm o afn YO fra
AT W GF IRETHAET IS AT
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ot g g won qs fix o fe
tw % wwt wwi ix W vl
YAt gm ¥ fag waa ferte
ki da ¥ fodi ot Xy F wy off
qrar war § fe fedw qa & =i
W (fas W & W Aeetk W©
wwa & xd | ot 9T o W
IAWAr & gfasTy § W A«
WTIT B 6F FT7 5 9F | exg g ar
(Bow wenmr WrdT) ® Wiy sy
FaFT <@ fiar war, 3% fg0 3F
g7 wft &t aw ¥ wift s A
™ W sawd TR ww W7
adt oAt ¥ wymewr w o wiaw dar gl
faa aw % wiafew wife w1+ srawqr
g AT WA & w ow grar
W &L # oF gefi}, Iw wr WY
fadw Aift Wi waK 9§ FFA0 &
T gaT & gwi ot ¥ gewy #
39 A ¥ urfEi w1 owT A48
® WAt 31 xafag wg AT w
WA AT AReTIW AWIW O
fasq gat ™ w i Wi
#ifr fr swmrfer go faar 2t w®
ardl &1

I wERA, §AAHT G
wafart @y g § 1 oda
& sy ® % frewe
R wmAr aft T | oA & T
wtfexforar oy ©F go wav
wer gt A€ ¥ dxgw & faqg &
wrely frder we firwedr @ e
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W o weqr W w§ ¢ wad
WU 1874 § 248 wvpaw fre-
W% gg W 1978 ® 205
fog & o wgfaq & il worandy
& fog ween wgwr fe gud P
W oWk W ow ¥ owe # R
fr 8 f& 1074 ¥ 284
YR TIRET Y2 | TF (1 @ W
foa¥d & ¢ S frgd a= W
Peatd § wad 1974 ¥ wa¥ 243 @
fmx @t § 1 Qi feafw A %
for forc s aft wy 1 &
wEY § AF WIEE W@ ™Y }
e 9o ¥ wET W ¥ wewe

&

¥

i X1 awAT w0 AT £T 1A
€ w7 owEfIT Fen IR
fe mrieta frafs & gy v
fedd aaair §3 forfet vaffrr
ot N graarser far an ff T
t, s ofafefaat wd, & 2w #
WiEARE® WIT FITTR FIE 1 @A
wir wiferfedy 9T grgr weINT
W gz @ v & W fF o3
@ &1 wifaa s & £ 3E
T w@r a§ weAr Af ¥
Fq ATEX Y 493 9L UF RR A
TR faQd; @@ & O#
gy Wt W 9w feg  woewmdl
& 1974 W TAIX Q¥ ¥ e
a8 W xavarfe 1975 A, wATETY A
feafr % st o war feafe 4,0

THA mEARaT feats wf WA
A Wit vy s W YP AfH ¥ Q@

F-]

¥ dor fr O mwT gwwr
WA W el R & ww wg
w fs & wr s oy g
& v ¥t oex owniv W

Toat v afwTh, some ¥ 3 @
fed: ! w77 ¥ Ty vl B

fadi wwd R grrmg
fad % g5 o % wax ggw
*of 9 2@t ot O9 g dwy
¥ wxir wiw wies w1 oww gy
o, o X v WAt ¥ P Rfer
short asqt oy war fear, gt #
80 Xl B4 FT{TAT | In AW
ANE, Tg AT AT Y
& wwr aft % awr #
qugw ¥ Q@ S 9T QGar
g ¥ ofT waTy Uy & fF oIait
Rodi wong @ W & AR
T wfgr @ ¢ 5 fefy
* oagr A gy €

AgWT 7YY W Q¥ 1T g <
aFdE AFY | CITAR ST @AY
o g g af =i gar & 9 gie
T Z9T § | ¥ I 100 So fowwr .
ud 200 %o I W X | FiwAT,
¥ uqe! ¥ 9 ¥ 3@ gewsar
W o § & 5 Ry W ¥ a-aw
¥ g TRt Qfew wqw
N F Fhay & ar TN 9 WA
sty s & fag & sfadl Wit
wifeafgal 7 g F R ¥ fag d?
wix grar 9 -wiamw saw B 35
€ zfwr ot wifvemy  Fedd
W s wAT § @ e Wt Fewd

TIF 7 @ wR fea w1 whw
wWHlw g dfgar v ¥
et qrear wehe o @ § @ §
g% W ¥ XY A A & fedel
et d§  AwiER TveeEy X
uut oy & we w &5k
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[T afqui &= 477 40]

To Fio WIFATE ST FAWMT
foqie fesT AR oy 1 3¢ & faar
a1 f5 3T F 9™ 280 FEAR
m3, &5 % & nfuww gfear o
WA= w0 ff | IS warew
#§ sognwa & femifeat & ogaa
g1 vt Fo1 e——efrwat ¥ ara
1 3T 9@ ¥ [ANEE g9 § AN
doar 79 ¥ fag o @@ 3, 3|
ghem g =g Ak @ wer o,
aW & awa (# @ amdt F g
oFaa we A SRe i farer aafaa
B WEQEA T FAT F S
gar faed) 8, @ 6 AT aF AWM
qaM F q9E & AFT qAC F AT
aF ¥ 4dfaF Zr wmr =ifge . #
oHar § 6 ag ga™ aga wesr 2 |

qAAAL, FA & FAT AT
23w & av N T F o g gfaat
sy sifearfadi & Fearw agy 2w |
% & fad Ao dend (areid am-
faoms ) & WA WA ) S 2,
A gwiin 7z 3 i 5 aF JT AT
AR WO AAwed & Heqay § 47 F o
FAME AT T AT HIT o — 39
sifer wife &ar &9, gfom dar &7,
arfz, o 57 afafEmad: TAERT Uz =@

FAR AR AT AT w/E,
qg UF 7% & A B I fawr i 2,
T gfet & &1 3w I aTg Al
wemare a8t 3rar, safeafiat & gy
W TR FT AR AT A7 39
TSH ifadt & grat F1 a7 aw1di |
e %A 7 w02 I g7 aeam
FTOF T F1d [D T AFTLH( HGEAT
F3 foF WG SRS a7 37 T 79 AT
aIAT g, a7 ¥ gfewai A sifs-
arfasi 41 3oy ¥ B a4y
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- gy wfearfaat wi fAsd At F
317 % 97 AT 97 FITHT F w07
FzaFai 21 Aughe a7 arg a3a
[rATF § — 7T ¥ Gg.q A1TF AT BT
AT FEAT wfEq |\ A i AT W
ATl gt & qIg & 337 & qaw I
FIaFEFCITFTAYT F W3 &

g 9T % faf o Py @Y, 97 &
t{ah' R Ol (R *{F{rﬁt 7
aifearfasi & fag—aqar sfer 1o
ZhaT 7% 8 {6, 9T ST AT 4 FTHTA
Faar 2 347 2, 97 ¥ arg az Ta7 o=
AT AT, TRT &F7 9T 31T 297 ATI-8
q® 9g=aT 2, AfFT qr9 §z F @A
I FTEEIaZG G 2, I7 A
fRgrgaaT grar 2, 39 &0 GrAwrd
frart 1 74Y 2 1 agt aF 5 Wt I
A T4 & 1 F ;T HT SNT RIAST
FAE %1 69 41 [T &1 AT &i=ar
HrEdl g ¢

“It was pointed out to ike repre-.
sentatives of the Planning Commis—
sion that there were too many im-
portant snags in  the development
activities in the tribal area. (1) In
some area it was found that develop-
ment expenditure was less than that
cf 1le administrative expenditure.
(2) Whenever funds for development

. are likely to elapse. these were
giverted to some other projects.”

&1 3% G2 iqaE FAL T f?t;ra"rw’rtrm
2| A7 FgAT 2 i ST A 4R §T q2e
T A | A AFL Femes &L
7 fore, &% 97 aqET 49 57 ¥ 4
21 i AATA FOIAT |

AN @i 78 g 5 73 &y i
F T <10 AT F1 7 FET FAT 2med
Prunifaffar i fr s ame & W
Faardin feard; gaTHi § 73 T &
fafed <t qre @RIt & ey T T
T HEF QG FA £ |
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gedtaze w2k wr 6o Wt fet
wgrvar g :

“The committee consider that one
of the mamn reasons why theie has
been no marked developmen( 1in
backward areas has been that post-
ing of personnel to these areas s
generally considered us o penal
measure and officers wha are not
considered up 1o the mark are ordi-
narily posted in these areas”

ofr gt ww w7 gl faefr
% ¥ fis s sarfedt @ @ peret @
frgfier g1t wified

srfaaret afeara & v ¥ frere &Y
ot wfr et § i< ey ot @ 0w ®
RO, Fpan ¥
T A sy et dvy & dr v
ave e fw wre Preve g & wfwd, st
o Tr® a7 wford w7 fad fr o
gferT aefeai agr vt § 1 w17 20
T e wep e ma @, AFET Aa
wY a fear &, A f7 Wt g8 The
efart aEfrar g7 §7/eaT 3 9T A%
21 Wit gt E 20 £ Froww
FOEAFTAEN AW ®T 97 I &
g & fed was 35T 9@

qmmﬁga"rtﬁ # o %o #o
¥ &R ¥ w1 gl ) aw @ e
BTe Ry Y Trzwre @ o 1 g
# Wt Tar  firar oy 8, ST iy
STt f r aw £ WA
arefy Y g & qut s oo ¥ TrerwTay
wr oy & ford way fear 1 o apw
& wg oy gt o7, fin W WA WY
sl wr fiswqgfafr e
fir fet Pt oz 1Y it o T
wfoer whwalt wnk ¥ 2 wfiwer §, w5 et
¥ et o S ¥ R T WA g
16¢ LS—7.

§1 cafd & wawr g s R ¥
o wrr ATy At g wr i

oF ARy # WY qa ¥ A e
g g 1 W fafedt w0 &
el wsomr A wm 2, & S &7
AT TET FAT WIEAT, WIT IR ET AT g2T
Afwd | ag aeT R v e
P ar? o § g3 gt e afy
) AT ITEATAIFTAGIE A X TR
faxfrrg™ $fad

WA N1 g 0% 2 wdTiv AT ™
wrefaat st §77 fafrz: g dardrr=r &,
@Yo WTo o, ¥o TTo Txp WifK &,
wqrzy wfdfafes fifar 1 sz am &
Fow w1 g 5% w8 oy abw 2w W
Wt & Prd v T § ¥AI O e WY
qagr I F g sz R §
fora & wro q—ema gY@ 2, vefAR
IT wrafwat w38 At ¥ gy @
UTEq | X & 977 &7 fasrr e

wfaw a7 qf a8 g0 & s fre
7% NAUD B w7 ;yafr afer
foar & 3 @ & 37T § gwmT agife
w41 T g7 T2k TR v oA W
W AT T FT

o ot & rq ¥ g7 weqeAt #v
14T FWIG |

ot vwie fag (A1) wEmAR
TE TAT Y FiT T XY AT T Jw
A1 ¥ feqr § 38 & T gag X
# gg A sifoa s & § fadt & e
R AT F wal 1€ g3 70w A ferdy
A5 AR WE FE TN X | A
Fa X 783 R 977 W AN 0w e
aiftq § 37 &1 & wWw  fEE
TEE | AN AR AW T QAT Y
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sy sifew wRat § 1 of oe
T 5A0 6 wiE K w0 | B fohas
o gl ¥ @ T qifedt ¥ AT T
W 3 TTET, O Rod{ agR fee ofr &
wET 9T FAT2W FY A ¢ §, Aerd ¢,
wid &7 gfegre aanT fe sy Afafewa
qrdiar & 1 3% § KL Ow WEHT § -
feamadignensweTawn ) &few
agi T g T T fgd e mow W
& QY G awiAr I, faw & woA gw Ay
ST 1 g § qiw £, A wf Whirsa
A dgmiframaTsr 2% % mE)
&1 £ o1 vewrw ag § Fr g oY afeai
w 2w & aw n€ ¢ N gty ¥ fag
oF T A ER g 7g W 2
arr & fe w7 agy Farer ¥ wmegw 1 A
¥ gw 7 Awreen, AEACOH 517 6T
wRT W ta & A I w7 fraT e
ot ¥ waw Wy T § srednAh-
oY, TR & (90 T T Wy wwd § Afrw
Mz & fawma ® sy § BT gw nIw
% w1 w7 e & oo o ¥, QA ot
1 TRHAT ¥ TS Ay w0 wfzm
#F zamw o & qfet & wEe
7o wedt # A7 wt §w wEA E
gaf=e, 7w ag 3 e g ofzay =),
it fr wfemnted avifaes &
oY 7T, AATen w1 Al A £
BYT FARA &Y oy T £, W ¥
awi% 78t FT fpw, wgr AY T Ew oAy
WeET AT 3T |

A Hgrdraa N fwma &
TR TIAT WEAT §, T WIOR AT
AA T NIHE) IMTAE AT #
waf 9 fs aravy wid Sed afr
wodt § & xF aw vl WY Wy
gt ¥ Fore a7 2w § Ar-quw
wET ¥ wiwd O wfiw o
forg wox Wt 3% o gEfw W wiiw
gFT ey, g mw A off § s
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&) W1 AT | &|NT AT WA GFS T
£ 37 #1 vaw fpgmm d Ay A wedt
HTw 1T ) W7 O wre ghhar aded-
W A9H g d | WA AR AR LEAT
q1I% ¥, T F1 oA7 WY T Fwar | W@
#7 o T 17, (3ATGS ¥ T § oFEr
war o1 fdt 1 Frawr 7 aE ¥ ower
T, T AR AT T | gniem ¥ AW
wmAE rwamifnagda-
vy WIS F) wve T gIAT wigy, dd
g & W< o worgm afans wr
g wriEw g o) sy &% SA FwAR
e

e e & g it off WY ATy AT
et B 9 30 wrwdy, 1948 W AR 2
20 mow w1 gore feW & aw ST T
a1 Wit I meAt gt nav AT, W X
 for Y Ty i v fon W
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s qly  wiehddfr & qor v war
fe wark oY g ¥ g widee i
R HN i ot wiwfried AT w A
q5e GeY | a2 I Ifaw wwe g @
Rfewwsn et afer e hax
¥ i el o & gy w &y afy
w5 ¥ urs arfge ¥ fr gard @
% @ B A A ETdEr AT F
SwgnAgmRnidafarA

v qrer /v & sfern sfas oo
v H T g wforw i
ot ¥ Q¥ Tv 9T T w @ g
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I | ofeqw wfas ofvw & &m0 39
feqi@fz wra%=<r 4272 1 3% Gfaew
TS A X fAn fx ARz Y awt 7 72
g IR o1 TRIG-R T T, TERT
wafr dxd af X agy H wne-
g femr a1 1 i@ ¥ g
AT GFE o7 ¥ Ay 47 & =S
# fi W0 OO T 5T PR o Yo THe
"o it fedeore o a7 wafges
wifed, awt frdl w917 & wraQw
7 aramewr At {1 il awy feardie
o1 AR o1 77 43 a7 wedt a1 A
2

qe gIF maATEiEe W@t g ¥
3= % wafrfzew g & may gwls afee-
fas &Y oawrwiz feer & 1 o
A o Fio THo Hic W1 TF &few
frez i@wFrh wifgh v gr fendiz
¥ qrg ag wr; wifE W IEwr Iy
#2w vt wifgh w4 F ¥ o
woi §F wiEgg | oy s e
FZw T I ¥ qYITE wrelt § 61
qrt ot v &0 wfgd «+ @R
T o ko

gfami wifz &1 sr wfafes &
o fem & s fam oriew
fewn fear & 1 g %y & mrefvdy
vyfadiw o § g5=wra §, Mfeaay
¥ Bfew 3% fow #1€ e #fr
1 zm & ¥ fw & & afafee &
wAIR AT 7R | W &4 fx TARY
ot SEwnA o )

g8 ¥s § weey | & wgAr
wre g fe sl ot fror & ag &7
gz ¥7 %7 ol 37 = #1277 =z
wH | FEIT aET INE SIw K arE
LT EA AT VA AT A7 HreTeE
sz frez & @ Afaw oy v o,
qEET FTE yEE q9T wAr F oq
FET WY F 1 9% AT me wew
w2z wun e faezs 6 oA §,
v wifrdi #twmiww s Fa17 ¥
N AR FHAE gy 1 e
Az & Wt wfe% w7 39T g7 =2
® waan wizh | 7T aE ¥ 9w
T Ve et i AR OB 43T sHw
¥ wed wTTIMT & | ER o9
Taw g wr ooy ¥y oAy
# faz aY 1 fom 1w g dyoee
wTez WA WA @ AT e #@ iy
#/zm ¥ aer fIger FTT SAv
wraT wfEd

frame wifowr a oo & o
T H K OO egAT OHTF | W
frrdm o & gt 2w &
7T demifee fadio § faeelt,
wawen wre Wm0 fawd A1 g
Had § #fear of & &iw fow S
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% faxrfer § o@ *2 N {0
g wgar & fe wewd,  wwewr,
TR W WS WEMTY T AME 4T
T E A A AT e § 1 )
RTeT & ot X AR IACAT )
WX g wrew * AT €Y agr qrodfy
t faxind | swag A A7 feaaw
Giferar #Y IWrT X@T X 1 T A qE
Qe ® ooy 7oAy & gfwe & g
g uF g eI oW Nt & dpifwes
WIHCT IHET A4 QA 1 T AT
Ty AT ®T T qGT A LT QAT
& waT S feq o fory Far Far
SfEm TN oF 91T HEFG © AT 9T
FWIEANZL G| T AIT AAC
qT g1 ¥ A qTAT ATG AT T A FL
aeT & | gRAy AT wegw g W w4-
Qifea AETT I 3 TF AR 7 Wrawi
Areqr wfgy | 99 wiw < AAA B
Q@ A1 T G g g ) AR
fermdt & gar §r ¢w % fafmes
w§ TE T5FI fgwrga w1 @ & vwm
FHE T A FINTL | TR
€Y ®T NIy fear naTr T ¥w W
IEE ZHFT T WOA | gEr W@ W
FqEE et & a1 £3 A9 g
T & A1 I8 T e q@r A
ffrstaaf g g v qr AW &
g g v ar a7 W A S g
wgamA A g | AT wgar a3 g fw
o dzNifaen feda € o1 ghem
& a1 A qox wrET gArad & ag d20-
qifes FTovET &1 gAY w9ifgy | uE
€ arey wed @ e qgr #r ARz
wrewzT et 8 1 JAr Wy fiegr Aut
gt wzt fgsom graeft | st
w9y gftga i fowdme w2 )
15 hrs.

w & ywTar ¥ wd §F gy w4
AT E | et vy & uror ghvefieta
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war " &5 wife & wmiewr g 8t av
& aff Y or of §1wrer o faowz
¥ww i gue v F § tat ot o
wrAr It WX mw- et ¥
Wt T oar & 1 @€ W oW
off g Wt AN Proeg k) @
o€ w3 A § Wi F 3l feara W
T § 71T Fnaw sl oy wr t
S 28 Wi 7 gATe A9 I A
w7 A7 A WA w07 W X
qF ®I17 ¥ gEL K A¥ g7 gow
aft wgm & —"m§ ® wed gor
cadt fqq qrezvagy” | gX I ¥F
| TR g TN g

QA W T I 3747 sbwee fafsamw
T ®0f 97 7gr & ¥ § ag v ez Frdr
WINET T IT7E08 INFIAA T A URT
AT | WY AF AF TN QI A G AT
AT AT TATAAT FAT TG

SHRI K. S CHAVDA (Patan)-
AMr Deput).Speaker Sir, the Mineiry
of Home Affairs 15 in charge of the
welfare of the Scheduled Castes .nd
Scheduled Tnles in the country I
would thierefore ke to speak only
on the amelioration of the conditions
of the Scheduled Castes and Scheduled
Tribes.

Yesterday Shri K Suryanarayana,
whle speaking on \he Demands, siated
that the wellarec of the Scheduled
Castes and Tribegs has been receiving
the special attention of the Govern-
ment My point 1s that the Govern-
meni 1s not paying attention, what! to
talk of special attention, to this pro-
blem,

Take, for example, the scheme of
reclamation of waste land and re-
settlement of the poor people. Land
15 a State subject But, with a view
to supplement the Stale Government
programme in respect of the reclama-
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tion of culturable waste land and re-
setilement of the poor people, a Cen-
trally-sponsored scheme of Reclamation
of Waste Land and Resetilement oi
Landless agricultural Labour was in-
troduced during the Third Plan. Under
this scheme, at the end of 1968, about
1.1 lakh families of landless agricul-
tural labourers were resettled on aboul
2 lakh hectares of land. Now this
scheme stands transferred to the Staie
seclor.

Similarly, the Slum Clearance Im-
provemer:: Scheme, which was started
in 196 as a Cenirally-sponsored
scheme, was tiransferred to the Stale
sector from 1969. Central assistance
is no doubt being provided to the State
sector in the shape of block loans and
grants. But the discretion is with the
States. and the amount sanctioned for
the welfare of the Scheduled Castes
and Tribes has been spent, or is being
spent, for other purposes.

The Govemment of India post-
matric scholarship to Scheduled Castes
and Tribes has been continuing since
1644-45 and the expenditure incurred
during 1968-69 was Rs. 7 crores, The
Govermnment thought that the amount
of expenditure is mounting up year
afier year for post-matric scholarships.
So, even though the States opposed it.
the Central Government ‘hrow this
burden of Rs. 7 crores on the shoulders
of the States. I will read iust one
sentence from the Report of the Min-
isiry of Home Affairs for 1972.73
under the heading “Welfare of Back-
ward Classes™:

“To enable the State Governments
to give the scholarships to all the
eligible Scheduled Caste and Sche-
duled Tribe student, the additional
expenditure incurred by them, over
and above their committed share at
1968-69 level, is met by the Govern-
ment of India.”

Naturally this burden of Rs. T crores
is being borne by the State Govern-
ments.

Before 1975 all the children belong-
ing to the scheduled castes and sche-
duled tribes families were eligible for
post-matric scholarships, but accord-
ing to the present scheme, only two
children are allowed. In the same way,
full scholarship was given to the stu-
dents who were employed and the
total income of whose families includ-
ing their earnings did not exceed
Rs. 360 per month. Now Government
have left that scheme also and if a
student belonging to the scheduled
castes and scheduled tribes is employ-
ed, he is not entitled to have any
scholarship for college education. But
I would like to remind Government
that according to the 1971 census, the
percentages of literacy among the
scheduled castes and scheduled tribes
were 14.71 and 11.29 compared to the
general literacy of 29.3. So. I weuld
like to know how Government is going
to bring them on a par with the rest
of the population if they curtail or
stop the privileges and facilities given
to the students belonging to the down.-
trodden classes.

The last Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes which was discussed in the
House, if I mistake not, was for the
year 1960.70. After that there has
been no discussion and no presentation
of a Report in this House, and still it
is said that special attention has been
paid to the welfare of the scheduled
castes and scheduled tribes.

Even the promises given on the
floor of the House have not been im-
plemented by the Governmeni. In 1967
it was promised by the Minister hold-
ing the portfolio of Social Welfare
that every year the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes would be pre-
sented during the Budget session. We
are not receiving any reporis. It was
further promised then that discussion
of the Reports would also take place
every year. And the third promise
given was that the action taken on the
recommendations of the Commissioner
for Scheduled Castes and Scheduled
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Tribes would be placed on the Table
of the House every year. I do not
know what the Assurances Committee
of Parliament is doing, bui none of
the three assurances has been imple-
mented, and still Government is say-
ing that the welfare of the scheduled
castes and scheduled tribes has been
recelving special attention.

It has been said in the Report of the
Ministry of Home Affairs for 1975-.T6
in Chapter V:

“The Scheduled Castes and Sche-
duled Tribes have been specified by
ihe Presidential Orders issued under
the provisions of articles 341 and 342
of the Constitution. The question of
amending the lists of Scheduled
Castes and Scheduled Tribez has
been engaging the attention of the
Government of India.”

The Scheduled Casles and Scheduled
Tribes Orders (Amendment) Bill was
introduced in this very House in 1968
and discussion tock place 1n 1870, but
the Bill was not passed as the Lok
Sabha was dissolved and the Bill
lapsed. But up till now the Bill has
not been placed before the House
again,

In the same way, another paragraph
of the Report says:

“The endeavour of the Govern.
ment has been fo implement these

safeguards in  the best possible
manner.,”

The Untouchability Ofdfences Bill,
1972, as emerged from the Joint Com.
mittee was presented in this House in
February, 1874 and was half-discussed
in May, 1874. There was s demand
from the Opposition side, including
myself—I walked out as a protest—
that *he Bill should be passed without
any discussion. But it wag nol dene.
This was a very important Bill, It fs
still pending. During the Emergent
session in July, 1975 they passed a Bill
for increasing the allowances of the
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Members of Parliament and jgiving
some more facilities {o them, They
also passed some olher ordinary Bill
at that time. But this very important
Bill for the amelioration of the cundl.
tions of the Scheduled Casles and
Scheduled Tribes, was not passed, It
is still pending before the House. When
we ask about the Anti-Defections Bill,
they say, it 1s lying before the Joint
Comunitiee. But when it emerges from
the Joint Committee, then alao it is
not passed immediotely,. The Un.
touchability Offences Bill 'was present-
ed 1o the House two years back. It
has not yet been passed, This is the
position.

A lot of things are said by them,
But I am suiry to say, it 18 only hp-
sympathy., Nothung has beea done
about the Scheduled Castes and
Scheduled Tribes cftcr 1966. What
ever schemes are there for the tme-
lioration of these pcople these are ot
being implemented, Scheduled Castes
are not omly peor people but, over
and above tha: the stigina of un-
touchability :s  artached to them.
Nothing has heen dune 10 remove
that stigma On several occasions,
on the floor of the House, we have
discussed about 1he atroritie: com-
mitted on Harijans, The hon Mims-
ter also has seversl time: replicd
the questions on the floor of tho
House. But no artion has heen laken,
For example, the Home Minister
made a statement on 22nd August,
1973 in reply to a “Question put i-
the House, It says:

“According to information re
ceiveq from the Government ¢
Bihar, on July G 1973, some per
sons of village Madhobtan (and nc
Barai) under I'S. Madeopura, dis
trict Saharsa were alleged to hav
entered the house of one Shri Nen
Keshwar Pasweaa, forcibly carme
away four women of the house ani
brandeq them with hot iron ro
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’n diﬂlmt m of Mr bﬂdi“..--"
Further, it says:

“The matiter has been refeire,
by the Speaker to the Quesuon
Committee of the House, The re-
port of the Committee ig awaited.”

‘We know nothing sbout it up till now
as to whether any action has been
iaken.

Similarly, regarding the heinous
assault on Haryan women in wvillage,
Gahlaur in Bihir the report suys:

“The all-party committee consti-
tuted by the Speaker of the Vidhan
Sabha to inquire inino the alleged
police vuirage on Haizjans ond
members of backward (losseg ar
Gahlaur vi.lage has indicated the
police for the most heinous col
lective assauit on Harijan women

and for having Tea'en up old
men.”
1t says:

“The Commitiee regretted the

fact that the adm'msiration and
the officials a, & whole had tried
to conceal the ficts relating to the
outrage and kcpt the people in the
dlr "

‘The facts are:

A 16-year old girl said. *“The
police broke open the doors, drag-
ged my mother outside and then
three of them ciimmall'y assaulted
me one by une.”

A 25-year old woman said:
“Two policzmen pcunced upon me,
ignored my plea that I had given
birth to a baby just 20 days ago
and criminally assaulied me.’

Another l4-year old girl said:
“Two policemen had criminally as-
saulted me one by one.”

In the zsame wny, 15 girls and women
were raped. Though it was brought
to the notice of this honourable
House, nothing hus been done up Wit
now,

We read in the newspapers that
Harijans in several places arz kurnt
alive, murdered and women are
raped. I wowd hke to know from
the Home Minwter wnether any anti-
social elements engagea . tacse
cases have been acrested under
MISA. Up till now, we kncw noth-
ing. Patriots k2 Shri Mcrarjibha
Desai and other Iecaders of our
country are put hehinl bur; under
MISA, but the anti-sotial elements
are not put behimd bars under MISA,

SHRI DHAMANKAR (Bhiwand1): 1
am really shocked and paiwned to hear
what the hon. Member Shri Chavda
has gaid in this House that nothing
1s being done to check the atro:.ties
against Hanjans. No doubt I .m a
polhitical! worker and a Congress P'aty
worker, but I am more devoted to con-
structive work for the uphift of the
Harijans and Adivasis znd I have been
doing this on behalf of the Har ja: Un-
nali Mandab of the Thana Distiict for
the last 25 vears 1 cannot say that
some ghastly and <hameful morlets
against Haryjans have not taken place
tn the country of which everyody
should be ashamed ™ut it 1» not vo'ect
to say that nothing has been done .nd
that no Government 15 tormng terwani
to check all 1ilwse incidents Only
last week, there was a calling At-
tention Motion in Muharashira As-
sembly, relaung to an incident
where two Hamam  women's hair
was cut off and they were forced 1o
work, although they were not willing
to work with a certain contractor. The
Government of Maharashtra took
drastic steps and breught the culprits
1o book.

In the last two or three months you
must have read that any time ‘*here
was g ghastly oy shameful incident,
the Government was prompt enough
and took drastic action to check the in-
cidents. My friend Shri Chavda says
that nothing has been done and that the
expenditure for uplift of S.C. and S.T.
W also gradually decreasing. If 1 may
quote the facts from the report, in 1851



207 D.G. 1978-T7, Min.
[Shri Dhamankar]

to 1859 the expendtiure for the uplift
of the Scheduled Castes and Scheduled
Tribes was Rs. 30 crores and in 1074 to
1879 it has gone up to Rs. 455 crores.
In addition to the above investment.
the State Governme-ts have also been
spending sizable amounts on the wel-
fare of the Scheduled Castes and Sche-
duled Tribes and other Backward Clas-
ses from their own non-Plan hudzets.
All the schemes which have been
envisaged are being implemented 1n
various Staies, T don’t claim that
everything has been done: there are
still a lot of things to be done. But
the protection of Harijans is also n
problem in most of the States hecause
the Hailjans—poor people—stay out.-
side the village, whers they cen easily
be bullied by the others. All the State
Governmentg are doing their best to
check the incidents During the Emer-
gency and after the beginning of the
implementation of the 20-Point Pro-
gramme we find that the programme of
distributing land to the landless lahour,
especially Scheduled Castes and Sche-
duled Tribes. has heen undertaken by
various Governments and different
legislations have becn passed,

In Maharashira, in the Thana District
where 1 come froni. nne-third of the
population 13 Adivesi. Land was forei-
bly taken away bv the Sawakars i'le-
gally, and the Government of Mzha
rashtra passed legislation whereby all
these dealings have been declared n-
valid, and the land is being returned to
the Adivasis and Scheduled Tribes.
Apart from this, national Legal Aid
Committees are also working in our
district to help the Adivasis because
the Adivasis are not in a position to
know the laws or to take advantage of
the laws as they are not in a posilion
to pay the fees of the lawyers, Our
Prime Minister has given a clarion call
to all the lawyers to go o the villages
and help the Adivasis. All over the
countiry, national Legal Aid Commit-
tees are being formed, where the
social-minded advocates are help-
jng the villagers and giving them
free legal aid In the months of
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October and November, in my
district, at least 10,000 cases were
detected where the lands were forcibly
taken away from Scheduled Castes
and Scheduled Tribes. Most of the land
was returned. Government officers and
social workers hand in hand are trying
to implement the 20-Point Programme,
When [ hear Shri Chavda say that
nothing is being done, I would say, thag
he is distorling the lacts. I know
that enough is not being done, but
Government means to do a lot to change
the lot of the Scheduled Castes and
Scheduled Tribes in this country,

During the Emergency, while all the
departments are working very well, 1
do not know why police is immune to
Emergency. Mal-practices are going
on, wrong persons arc being arrested
and sent to jail under MISA for so
many months This is only because
the police are not gelting instalments
from them. 1 have broughl cerlain
instances to the notice of the Siate
Government, bui I find that the-e poo
ple are st:ll roltting in Jail  On the con-
trary. those goondas who were arresied
and who fled away from the FPolice
custody gnd who sinrendered later,
were hardly kept in 1ail for o month
and were let off  The Police Depart.
ment I feel 18 making wrong use of
MISA and are harassing people. T
would request the hon. Minister to look
into this and see that no injustice 1s
done and the rights of the people are
protected_

The practice of carrying night sol
on heads by Harijans is still prevalent
in some districts in some Municipali-
ties. The Central Government is
glving ample grant to the States to
eradicate this evil, but some Municipa-
lities are not taking action in this res-
pect. The Government must take
drastic sfeps to see that this practice
is eradicated from all over the country
and no night soil is carried on heads
by them,

Government is giving grant for con-
struction of houses for scavengers. The
Municips] Cammittees are sanctioned
thia grant for building houaes, but the
houses canr be used by scavengers fo
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long as they are in the municipal ser-
vice. The day their services are termi-
nated or they leave The service, they
have to vacate the quarter and go
somewhere else outside the town etc.
I feel that this grant should be given
to the States on specific understanding
that this would be utilised for coopera-
tive housing of the Harijans and sra-
vengers, who even after leaving the
municipal service or on retirement will
be entitled to live there and would not
be reguired to leave the quarters. This
will go a long way in  helping the
Scheduled Castes and Scheduled
Tribes to house themselves, especially
the scavenger class.

I would like to mention one fact
about the police administration. In
Delhi itself in the pefence Colony,
there is a branch of Indian Bank,
where three years ago, there was a
theft. The safe deposit locker was
broken open and the ornaments etc.
were stolen. No investigation was
made and the culprits were not
brought to book. Recently in Janu-
ary, 1976 again there was theft. Two
lockers were broken open and the poor
people who nhad hired the lockers had
to lose all iheir savings. The persons
affected were miiitary personnel and
they find that nothing is being ions
The culprits are not being brought to
book. This has toc be looked into.

The border disputes between Xar-
nataka and Maharashtra about Bel-
gaum and between Karnataka and
Kerala about Kasargode  have %een
hangirz 2ver for the 1last so many
years. I feel that this is the right
time and right atmosphere when all
these problems can be solved in g spi-
rit of give and take, If all the concern-
ed Chief Ministerg sit together and our
Home Minister takes the lead, I think,
these problems can be solved. These
problems must be solved once for all
and the people must feel that there is
no boundary dispute. This was done
in the case of border dispute between
Uttar Pradesh and Haryana ‘when
Shri UUma Shankar Dikshit intervened
and the arbitration was made and that
was accepted by U.P. and Haryana.

The border disputes between Karna-
taka and Maharashtra about Belgaum
and between Karnataka and Kerala
about Kasargode should be decided-
once for all and certain formulas of
broad-based principle should be work--
ed out which should be ‘made appli-
cable to all such disputes. I think if
that is done there will be no dispute
and I feel this is the proper atmos-
phere and time when this problem
should be decided once and for all.

There are very many  schemes for
helping frezdora fighters. I must really
compliment the Home Minisiry, espe-
cially, our Deputy ldome Minister, Mr.
Mohsin. who has done a lot for the
freedom fighters. Nearly three fourths
of them who are eligible got the pen-
sion. But there is one class of under-
ground workers who have been left out.
Now the Government say that unless
there is some Government evidence or
proclamation nothing can be done., I
feel we are doing injustice to them.
Those MPs and MLAs who were work-
ing underground have certified that
these are the people who worked with
them underground. Now, if I certify
that yov were with me in the jail. that
is acceptable, but, in the case of under-
ground worker,\if an MP or MLA
certifies that this person worked wiih
me underground, that you do not
accept. I feel such a case should be
considered sympathetically and he
should be considered eligible for get-
ting freedom fighter’s pension.

There are certain points whicn T
would like to mention here if yow
please permit me two minutes more.
Regarding Tamra Patras given to the
freedom fighters, we who are in Parlia-
ment and who have suffered imprisoa~
ment in jail in the freedom movement
are asked to submit an application to
the Collector. This is simply humiliatl.
ing us. If you want to give us Tam.
ra Patras, give us honourably. Why do
you want us to write to the Collectar,
‘I am a frasedom fighter. Give me Tam-
ra Patra’? It is humiliating a person
when they find that I am certifying so
many people as having worked in the
freedom struggle and on the basis of
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‘that, they are given pension, they are
-asking me to apply o the Collecint
and only then they will give me »
"Tamra Patra, This very idea needs to
be corrected.

About Andamans and other back-
ward areas, officers are recruited and
they are not transferred back as per
schedule. When we had been to the
Andamans, we found there very com-
petent IAS officers working there for
more than 7 years, But when they
rome back they are posted to distant
places on the ground that they are not
well up with the present development
and conditions in  the metropolitan
rities. They have to work in hack-
ward areas and when they come back
‘they are shunted to some far awav
places. 1 think the assurances given
to these Government officers will be
implemented and once they come 1 wk
from backward areas, they should be
posted in good ©places and suitable
assignments given to them,

With these words, I conclude.

THE DEPUTY MINISTER IN I'HE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I am thankfil
to the Members who have participated
in the debate. Yesterday my sen'or
colleague, Mr. Om Mehta, has rep! ed
tn some of the points which we'e
already made before he spoke.

I would like fo meet some of the
points made by certain Members later

and leave the other points to the Tlome
Minister who will be replying either
today or tomorrow

I have heard with attention {hs
speech made by Mr, Patel Now it
seems that he has reconciled with the
fruitg of Emergency and he admitted
that the situation has come i{o normal
or near normal and he made a plea
that Emergency be withdrawn, At
that time perhaps he was not aware
that Emergency was needed and he did
not approve of it, but, today, I am
glad that he realised that the declars-
tion of Emergency had a good effect
in bringing law and order in the whale
country. It may be beiter for me
mention that it Yad a good impact
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the industrial output. The mandays
lost are very few. The industrial out.
but has gone very much high. There
are Jess strikes and lay offs. In the
academic fleld i.e., in the universities
the situation has improved very much.
The colleges ang schools are running
peacefully. All this is noticeable. In
every fleld there is discipline now.
Within the House and outside it is
conspicuous.

Now. he makes it a ground to with-
draw this Emergency, In the repart it
has been mentioned that even now
some acts of sabdTige are going on
here or there. In the Railways we
have found some acts of sahotage. Tle
very fact that dynamites have becn
fnund in Baroda even in Kerala and
clsewhere, goes to show that those who
are absconding, the absconding activi-
tists of the banneq organisations are
still working underground. Ngation
requires to be vigilant. The former
admunistration of Guiarat and Tamil
Nadu provided shelter to savh ele-
ments. Every eflort  will he inade to
unearth these elements and bring them
to book, As. Mr. Painuli  au! othe:s
have stated, though it looks as normal,
some underground activit'es wre still
going on Some e'ements are ing
Jow. Dizcipline should be the way of
life of all the people including the
leaders who were hitherto engaged in
such undesirable activities or encourng-
ing such activities, They should rea
lise that it was not in the nat.on's in-
terest. Then only the situation could
be reviewed.

I might now state that there is no
han on holding meetings by the politi.
cal parties for legitimate activities.
Mr. Saroj Mukherjee says that we
cannot hold meetings.

15.32 hrs.

[Surt C. M. STEPHEN in the Chair]
No, that is not the posilion. Holding
meetings for legitimate, conslitutional,
peace{ul activities is not banned at all.
No +viobut, fundamental rights under
Articls 19 are suspended during the
Emergency, but it doeg not curb the
legitimate ‘political activities of the
political parties, Perhaps, his difficulty
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is there is no audience fo hear him.
Noboly comes {o their meetings it
they hold a meeting. He can complain
about that,

SHRI DASARATHA DEB (Tripu-
ra-East): It was in 1945 we set up an
organisation calleg the Janshiksha
Samiti to promote lteracy in Tripura
‘State. Every year we hold a meeting.
This time I applied for permission for
holding & meeting, but permission was
not given. Give me permission and
you will gee how many thousands of
people attend that. This is a legitimate
activity and not a political activity.

SHRI F. H. MOHSIN: Of course,
the local suthorities are the best judges
to see whether the law and order situa-
tion would arise. Where such a situa-
tion arises; at that time if some pro-
vocative speeches are likely to be
made

SHRI DASARATHA DEB: I is an
educational meeting.

SHR] F. H. MOHSIN: The Ilocal
aulhorities would be judzing the silua-
tion, They can give permission to
hold a meeting But we would not
bar any legitimale political activities
by any political party.

SHRI DASARATHA DEB: Are the
officers th: only persons who have got
all this knowledge? Can no other
person devide it?

SHR1 P. H. MOHSIN: Thai depends
upon the situation there.

SHRI DASARATHA DEB; That
meang Yop are developing bureaucracy,
strengthening the hands of bureaucracy
as they huve to decide jt. This is not
democracy.

SHRI F. H. MOHSIN: The Home
i would be replying to that. 1
say while sitting in Dells
know the situation prevail
1 in Tripura. The local officers
1d know the local conditions whe-
to allow such a meeting to be

e
i

held and whether that would create
& law and order situation over there.
So, it is the local officers who are the
best judges in such cases.

There was another point made hy
Shrl Dhandapsni and he was making
an allegation that when Mr. Maran was
arrested he was not given the proper
class. 1 have found out the facts of
the case from the Tamil Nady Gov-
ernment. He was admitted in  the
Government General Hospital, Mudras,
on 22nd February 1976. His complamt
was that he got nlermittent fever, leg
pain, headache etc, and the doctor
diagnosed it as gallstone and he was
given necegsary tseatment He was
discharged from hospital on 23rd
March 1076 and put back into custody,
while in hospital he was kent in B
class ward 1o which any Membher of
Parljament detained under MISA is
entitled.

SHRI THA KIRUTTINAN (Siva-
ganja) - It 15 not a correct statement.
He wag not given B class. He was
given ordinary class,

SHRT F. H MOHSIN® This i the
information given to me ond I gm pass-
ing it on 1o the House

SHRI DASARATHA DEB: MLAs
and MPs are entitled to certai: class.
It is the duty of the House to see thal
certain honour to whick they are en-
titled is given to the MLAs and MPs.

SHR] F. H. MOHSIN: As goon as
the point was made, we immediately
contacted the Tamil Nadu administra=-
tion. The point was made an hour
back and ihis information was imme-
diately got.

SHRI THA KIRUTTINAN: Let not
any wrong impression be created
That information is not at all correct.

SHR1 F. H MOHSIN:; Various
points were made regarding pension to
the freedom fighters, Mr. Subodh
Hansda said that there are certain bo-
gus people who bhave got freedom-
fighters’ pensgion. It would not be cor-
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rect to say that there are large num.
bers of such persons. We have sus.
pended the pension in case of 2604 per-
sons. In respect of 21 caseg this has
been cancelled. So far we have come
te know that in respect of 21 cases
they were in receipt of freedom-fight-
ers’ pension although they were not
really freedom-fighters. There are vast
numbers of freedom-fighlers of the
order of 1,080,200 getting such pensions
throughou! the country. 21 cases are
not such Lig as to say that their num-
ber is laige. One of the criteria for
awarding pension is that he must pro-
duce a certificate that he was in jail
for 6 monthg in the cause of freedom
struggle. As is well-known. in certain
cases, records were not available. My
Nawal Kishore Sinha made a point to
which Mr. Jharkhande Rai also agreed
saving that there were so many instan-
ces where records were not wvailable
Mr. Dhamankar said that a rigcht deci-
sion has been taken in asking MPs.
MLAS, e«MPs, elc, fo vernfy that
such and nuch persong were with them

in jail.

SHR] ¢ K. CHANDRAPPAN (Telii-
cherrv): Why don't you gwve that
facility to those who were underground
especially in Kerala—in the Travancore
part of Kerala; I think You Mr.
Chairman wll agree with me that
when Sir C. P, was there, no record

for that was kept.

SHRI F. H. MOHSIN: I shall come
to that later.

1 was suying why a cerlificate from
an MP. or MLA. came to be accep-
teg for having been imprisoned along
with the freedom fighter. BEven if a
certificate is given by a sitling legisla-
tor or ex-lagislator including M.Ps, that
could also be accepted for the purpose
in the case of “he was a co-prisoner.”
Many ex-lILAs, MLCs and MPs cer-
tificate bave also heen sceepted. It
would be very difficult for them to
recall every detail of it becsuse [t is
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all a matter which happened  thirty
Years back—when 1942 movement war
there in India or even earlier than that
when people had gone to the jall in
the khilafat movement in 1820s,

SHRI DASARATHA DEB; They
were not such persong who had suffer-
ed In jeils. So, whai will the MLAs nr
MPs do for them if they did not become
an MLA or an MP?

SHRI F. H. MOHSIN: Pleass have
some patience. I shall e¢xplain that.
That is why I said that I did not want
fo take so much time of the House
while intervening. Otherwise, many
might have forgotten the scheme jt-
self if I did not intervene now. ‘This
15 the second category of persons for
whom we accepted the ijnil certificate.
That is one thing. Secondly, if such
a jail certificate is not available, then
any co-prisoner's ccrtificate from an
:;;-M’LA. MLC or MP would be accep-

There might be cases as Shri Dasa-
ratha Deb was saying just pow. It is
possible that a co-prisoner might not
have hecomme an MLA or MP or the
records might not be availuble. About
those cares, if a peison says thet he
was in jal for six wouths but no
record was available or if g co-
prisoner had not beromo an MLA or
an MP and if he could not get a
ceriificate from him, in such a case
we refer it to the State Governments.
The State Government have got gome
committees at the State levels a3 well
as at the district levels who will
make local enquiries from the well-
known freedom fighters of that area
and then the Committee makes a
recommendation which is forwarded
by the State Governments. In that
case we accept the recommendations
and grant pensions,

So, this ig the third category of the
cases, In such a vast country like
ours, there might be some peeple
who might bring false certificates.
They are referred to the State Gov-
ernment smd they mey also malee
seme recommendstions sbhout ik
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oare iz taken to sey thet the
claimants do not get the pen-
But, whenever a complaint is
ved either from the M.L.Ag or
or from the public if there is a
facie case, we usually believe

or an M.P, when he makes
complaint, then the pension is
We send that to the State
Government for the verification and
report. This is what we do usually.
When a certain M. P writes to us that
this man is not a freedom fighter and
that he iz taking pension—if it is a
complaint from the MP or any im-
portant person or a Minister of a
State or an M.L A—then we imme-
diately suspend the pension ang we
send the case to the State Govern-
ment and ask them tp make an en-
quiry and report to us. Their report
is usually accepted.

For example., Shr1 Subodh Hansda
made g complaint yesterday.

"SHRI K. SURYANARAYANA
(Eluru) - In som= of the States they
have also shown some favour, ] can
give two or three instances Yester-
day it was said that we should not
reveal the names of the people. Sup-
pose some MLAs give bogus certs-
ficates. They may say later on that
they have not given the certificates
at all. What are the State Govern-
ments doing? Here also the Central
Government should have their own
enquiry and, if necessary, they should
do that by their CB.I.

SHRI F H MOHSIN: Mr. Hansda
made a complaint yesterday that his
name had been revesled. 1 want to
make it clear that if there is 3 com-
plaint about certain cases, we send
that complaint ty the State Govern-
ment to make an enquiry und then to
report. Recently he complained of
some cases. On receipt of that com-
plaint the pension was suspended
That was after the State Government
made ap enquiry and their report was
made and we never revealed his
name to the person who had taken
pension. I any hon. Member wants
that his neme should not be revealed

SLAF

_2?:53

even to the State Government and
expresseg the same in his letter we
will take it upon ourselves to keep
his name in confidence and not reveal
to the State Government., But there
is another case of the hon. Member,
Shri Paswan from Bihar whg com-
plained about a case that that person
was not eligible as his income wuas
more than Rs, 5,000 Wg sent the
complaint to the State Covernment.
The State Government made the
enquiries and said that he was a
genuing freedom fighter and his in-
come was Rs. 5000 Mr. Paswan
wanted himself to be associated with
the enquiry and wanted the enquiry
to be held in his presence, So, there
are members who want their names
to be revealed ang want to be asso-
ciated with the enquiry while
there are others who do not want
their names to be revealed to the
State Government

SHRI SUBODH HANSDA (Midna-
port): Sir, yesterday I said that my
name had been revealed. I made that
complaint on the basis of the com-
plaint made by the public of that area
and that letter was sent to you and,
perhaps, that letter has bheen sent to
the West Bengal Government. The
Additional Secretary, West Bengal
Government, Mr. Pandey, told 1his
gentleman that Mr. Subodh Hansda
had made thig complaint and, as such,
hig pension hag been suspended.
Now, Sir, this does a lot o7 politioad
damage.

SHR] F. H. MOHSIN: I understend
that. If any complammant mentions
in his letter to keep his name =
confidential and not be revealed to
the State Government, we will do
that. We have to take into confidence
the State Government and tell them
that 3 Member of Parliament hes
made the complaint so that it sheull
get the importance. Out of enmily
we are receiving complaints frem
persong who are of no cotsegquenet
and we do not usually take any m
on that,
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AN HON, MEMBER: You just
mention that a Member ot Parlia-
ment has complained.

SHRI F. H MOHSIN: If the com-~
plainant makes 3 mention that his
Dame be not revealed we will not
reveal his name.

Now, I come tg Mr. Chandrappan’s
point. Persons are eligible for pin-
gion even if they had gone under-
ground provided some documentary
evidence is forthcoming, In the Quit
India Movement of 1942 crores of
people had gone underground and
worked voluntarily. It was rot for
Tear of arrest that they had gone
underground. They workeg volun-
tarily. It wag = magg movement.
Could we give pension to zll those
people who had gone underground
and worked! All the finances of the
Central Government would not be
sufficient if we gy on giving to all
such persons. So we have confined
ourselves to those persons who had
gone underground {o evade arrest.
So the first thing to see is whether
there was an arrest warrant against
him. In those davs, I know there
used {0 be an arrest warrant against
political workers, they nabsconded,
went underground and worked.
There they must prove by producing
documentary evidence. If they have
no documentary evidence in their
poesession, wg ask the State Govern-
ment to find vut from police records
or from the magistrate’s -ecord: or
from court records whether he had
gone underground. If a court judg-
ment says that a person had gone
underground, had absconded and was
not apprehended, it in the court judg-
ment there is a mention of it that
such abscormding was for six months,
we will accept that document also. If
nothing i available, we ask State
Oovernments to verify from their
records ang if they certify that he
was underground for six monthg on
the basis of the records, that also we
accept.
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SHRI DHAMANKAR: Records are
destroyed; they are not thera. I sug-
gest that the certifieate of an MP/
MUA who wus underground and
worked with him shoulg be accepted.

SHRI F, H. MOHSIN: We cannot
accept that, because it will be
hazardous. All the finances of the
Centra] Government may not he suffi-
cient for that. It is very difficult to
distinguish between a genuing under-
groung worker and 8 non-genuine
one. We cannot accept that position

SHRI C. K. CHANDRAPPAN: We
are not saying that all those who
have gone underground should he
given pension. You have said correct-
ly that the whole finances may be
eroded in that process, We arc only
speaking of those genuine cases where
people have gone underground be-
cause there was an arrest warrant
ngainst them, but the documents have
heen destroyed In such casez, there
is no evidence In my State of
Travancore-Cochin under princely
rul, with Shri C P. Ramaswami Tyer
ae the Dewan, most »f the records
were destroyed. Hardly anything is
available, I think in Kerala you will
fing in the flles thay thousands of
cases of that kind are pendinz vrith-
out getling disposed of. So vou have
to find a way out You allow the
MPs to look into it or ask the State
Committee to look into it

SHRI F. H MOHSIN: 1t is not
peculiar to Kerala alone. Such cases
are there eoverywhere, throughout
the country, You may be knowing
sbout Kerala., T know 2f Karnataka.
H, knowg about Maharashtra.

SHRI K. C, CHANDRAPPAN: I
am not denying that it is general. It
is an important matter.

SHRI F. H MOHSIN: ] am sorry
we cannot agree to thig proposal of
yours (Interruptions). We have consi-
dered it and we cannot agree to this.

Some members proposed that
widows also should be given Rs. 200
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each. Now if a treedom fighter dies,
hig widow gets Rs, 100. If thero are
unmarried daughters, they will get
Rs. B0 each till the date of marriage.
Unfortunately, sons are not eligible
for this.

AN HON, MEMBER: Why?

SHRI F. H. MOHSIN: That is the
scheme. I rannnt say why. The
daughters, till the date of marriage,
not lifetime, are given pension.
Widows canot be kept on par with
freedom fighters Anyway some
arrangement has bcen made [or them
and they would be given Rs. 100 ti'l
their death as pension.

There are some cases pending There
ig the case yf the Punnapia-Vayalar
struggle and others, to which Shri
Chandrappan hue made a reference ‘n
his cut motions There are the coses
of the Telengann uprising and the
Arya Samaj movement in the former
Hvderabad State In Norith India alsn,
there were some movements in Pun-
jah. A decision has to he taken on
these Verysoon e wilitake a decisimn
mbout these As regards the Mopla
rebellion, of course onre wp had re-
jecteq it as a freedom struggle, but
we are considering reviewing it; Shri
Chandrappan and others had given a
memorandum to reconsider it

SHR! CHAPALENDU RHATTA-
CHARYYIA (Giridih): Tana Bhagat
also,

SHRI F. H MOHSIN: That iz also
under consideration. The decision on
the Mopla rebellion is under review.
Then the Mutiny of the Central
Indian Horse Personnel of 1040 is
also under consideration.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Under examination,

SHRI F. H MOHSIN: Then the
Mutiny of MT Drivers in Egypt in
1040, Mutiny of 20th Construction
Battery, Hongkong, in 1941, the Tana

Bhagat movemen: in H'kar, the Muna-
ga.a movement in Andhra Pradesh—
these are yet under cxamination and
consideration of the Home Minisiry.

SHRI THA KIRUTTINAN: There
arg s0 many cases still to be Jisposed
of. In some casesg sanction had been
given but because of 2 spelung muis-
tuke in the name or in the name of
the village o taluk, things had nat
moved, I had written to the hon.
Minister about such cases.

MR. CHAIRMAN: You :ray meet
the hon. Minister; the floor of the
House should not be used like this,

SHRI F. H MOHSIN. Tie position
as on 29-2-1976 is Like this Total
number of applications received be-
fore the due date, namely, 31-3-1874,
was 1,084,272 wfter *hat date, 43.610;
it makes a total of 2,37,882 Of this,
1,00,230 had heen senctioned and
70,908 had been rejected 48,677 had
becn fileg and only 67 are pending.

MR. CHAIRMAN: What ig meant
by filing”

SHRI F, H MOHSIN: An applicant
is required 1o produce 3 certificate, a
Jail certificate or g co-prisioner certifi-
cate. It he is not able fo praduce
such a certificate, we refer to the
State governments and if the State-
government does not recommend the
case, it is rejected. Suppose, cn the
other hand. a person is asked to pro-
duce a certificate and he does not
produce it how long can wa keep it
pending? He goes on saying that it
ig not mvailable. The case is filed. If
he produces documents later on, the
case will be re-opened. Rejected
cases are those, where he has not
suffered 6 months imprisonment,

SHRI P. R. SHENOY (Udipi): Be-
fore filing cases, do you rvefer them to
State governments?

SHRI F. H. MOMISIN: We refer to-
the State governmenmts also and the-
State governmenty also do not recom-
mend. If he goes on taking time-



SHR] CHAPALENDU BHATTA-
CHARYYIA: What about thoze cases
where the reports of the central jail
where those political prisoners were
lodged were removed, torn away from
the record book ang given to the
political prisoners on consideration?
These are the difficulties, the political
prisonery &re up agminst. In such
cases I humbly urge that the recom-
mendations of Members of Parlia-
ment should be accepted. Tecords
might have been destroyed; there are
political prisoners who are dying or
in the last days and they sare unable
to produce those records.

SHRI F. H. MOHSIN: The certi-
ficates of Members of Parliament are
accepted in the case of vo-prisoners,
and we grant pension on that basis.

SHRI R. P. YADAV (Madhopura):
What about those cases where the
records are not available but the
State governments say that it is
a genuine cage?

SHRI F H. MOHSIN: I have al-
ready explained the position; perhaps
he was not present at that time. The
first thing is the jail certificate, a
copy thereof. Or co-prisoner certi-
ficate. If both those ihings are not
available, we send it to the State
government to make enquiries and
report about the imprisonment not
about underground.

SHRI R. P. YADAV: What about
underground?. ... (Interruptions)

SHRI F H. MOHSIN: No. It must
be substantiated by  documents.
“Veoluntarily going undergroung is not
jail going,

MR CHAIRMAN: Let there be no
cross-examination of the Minister,
“16 hrs,

SHRI F. MOHSIN: This yenr the
provision for this purpose iz Rs 228
«rores, We are spending g lerge sum,
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but it does not matter. But it shoudd
go to the genuine freedom fignters.
I request the MPs, MLAs and social
workers to inform us sbout persons
who are not genuine freedom fightevs
and are getting this pension. It is our
intention to give wide publicity, For
some time it was given wida pub-
licity by the State governments but
now perhaps because of paper short-
age, they may be finding some difi-
culty. It is our intention to send the
lists to the District Magistrates, Trea-
sury Officers and other important
officers so that they may be vigilant
and if there are complaints of anyone
falsely getting thig pensicn, i1t may be
stopped. 1 seek the cooperation of
MPg and othears in this.

Wity these words 1 thank the hon.
members who have paiticipated in
the discussion,

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): It happeneq that
in 1942 some docoilz were in jail.
They were co-priconcrs Some of
them later on joined political parties,
In my constituency some people have
got pension like that. 1t they say, it
was political dacoity, what will the
Government do? How will you dis-
tinguish such cases,

SHRI F. H. MOHSIN: [f my hon.
friend gives some concrele informa-
tion, we will invertigate.

MR, CHAIRMAN: When would the
Home Minister like to be called?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): There are a number of spea-
kers on this side. The debate may
g0 on and he may be called at 2
minutes to €.

SHRI T. BALAKRISHNIAH (Tiru-
pathi): Sir, I rise to support the de-
mands of the Home Ministry. I con-
gratulate the Minister on the effactive
measures taksn to enforce law and
order in the country. It is now evi-
dent that because of the measures
taken by the Government, there Iis
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pPeace and harmony in the country.
g‘:ﬁm:{m commodities

1 want to say a few words about
the atrocities commutted on Farljans
in some places rot only by the land-
lords but even by the police, I have
a number of paper clippings aboul
this. Government must take effec-
tive steps to see that atrgcities are not
committed on Harijang by the land-
lords or th’ police,

AT qT U7

For the poor people and weaker s.c-
tions, the Government must give more
protection: It is .ta’u in the report
that the interest of the yeaker sec-
tiong are being protected by the Geov-
ernment But there are many cases
of atrocities committeq on Harijans

Harijans and Girijans from bulk of
the gociety—about one--fifth of the
total population—but the uppoint-
ments reserve for them are not pro-
portionatle, to their number. In all
the western democracies there is a
genuine effort on the part of their
Governments to give proper repre-
santation and see that there shculd
be a representative burcaucracy But
how far it is to be implamented n
our country is to be geen. Of course,
there are reservations {for JAS/IPS
at the time 2f recruitment but at the
time of promotinn there is no r-serva-
tion at all 1 have com= across z
number of persons of IAS/IPS cadre
whose caseg have been ignored simp-
lv on the groung that they are not
upto the mark and they are not comr-
me on the merit Here I want to say
one thing. In our own country, we
starteg the razor blade indusiry, We
have given encouragemcnt to tius
industry for producing razor blade-
Though the blades were not upto ilie
rtandard, we have not stupped ths
industry. It is still continuing. So,
the time given tn ug is not sufficient
Stil] more time ig required to be
pven Opportunities must be given
to Harijans and then only vou can
sce whether there are merited candi-
dates or not. Grey has said:

164 L.5—8
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“Full many gem of purest ray
serene,

The dark unfuthomed caves of
oczan pear,

Full many a flower 13 borp to
blush and secn,

Ang waste ity fragrance on a
desert air.”

) There are so many people who are
in obscurity. You must try to bring
them out and Lll the vacancies.

The Report of 1974-75 tells the ac
tual story about reservations For
IAS, the percentage for SC ig 21, ST
12; for IFS, SC 4, ST 3 {for IPS, SC
15 and ST 7 There is another im-
portant service where there is no re-
sarvation at all. In this gervice there
is representation for Short Serviee
Emergency Commissioneq Officers but
there is no representation for SC &
ST Agam in the Indian FEconomic
Service/Indian  Statistica] Servida
Classes I, II, IIT and IV ther'z js no re-
prosentation for the Scheduled Castes
The column is blank. For Class I the
percentage of SC is 229 1n 1960, 236
m 1970, 258 1n 1971 an] 2.36 I 1973
Clasg III, it is from 9 io 10 per cent
and Class IV it 15 18 per cent T want
to request the Governmen; taat they
must see that the reservation guota
18 strictly filled up.

I havwa come &eross a number of
cases where L7ople are iecruiteg on
ad hoc bas:s and later on th:r ser-
viceg are regularised But there is no
provision for appointing #arijans in
ad hoc appointments Whenever they
make ad hoc appointments, they do
not appoint Hacjans because there is
no provision as such.

Regarding social backwardness and
uplittment, I want to make this point
clear. 85 per cent of our people &re
very poor and economically backward.
If we go on giving benehis on ¢cono-
mic basis it will be a never-ending
struggle, I submit that social and
economic factors should be taken into
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account. Harijang suffer from social
stigma They were exploiteq and
neglected for many years. For ins-
tance, in a well-developed country
like America, the judge; are appoint-
ed on the basis of gocial backward-
negs and not of economic backward-
ness. They are chosen from catholics,
jews and other social minorities.
Harijans should he given more pre-
ference Only if the Government re-
serves 50 per cent of the appoint-
ments, can we say that the reserva-
tion given to them ig adejuate? Most
of the Harjans are lancless; they
have no other means of livelihood.
We thank Mahatma Gandhi, our Prime
Minister and all the great leaders of
our country who nad fuugh® for the
cause of the Harijans. They had
recognized the position of the Hari-
jans in the Indian society; that is why
they gave them guarantces in the
Constitution Thse  constitutional
guarantees must be implemerted. The
parhamentary committee on the SCs
and STs tours the entire country
every year ang iive its reports and
recommendations tg the Guvernment
But Government coeg not study as to
how far they are iinpleniented. Thera
i« no separate body to lovk into this
The problem of Harijans is a very
huge one. If Harijans are svell-off,
the whole countiv wil] be whell-off.
If they are socially backward, the
whole country will be considereq as
backward Therefore, Gnovernment
must pay specin]l 2itentun to their
probloms. There is a saying in
Sanskrit, “Durbalasya halam TRaja”
Tt is so, because “Raja’ 15 the sup-
porter for the poor redple. The
British gave patronage to the Chris-
tians for 200 vears. Urde: the Mus-
"m rule, patronaze was riven to all
those who had rnnverieq thomaielves
tn Islam But ithey still plead that
they are backward. The period of 25
years is hardly sufficient for us to
say that what ha; been given to the
Harijans is sufficient. In the report
for 1975-76, mention has keen meade
about the many amerities given.
Under the 20-point ecoromic pro-
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gramme, the cause of Harijans has
been taken up by all the State Gov-
ernments; many Harijans are provid-
ed with house rcites; landless poor
people are given land; and financial
assistance i also given. It is all right,
But they are going to start separate
hostels for the girls, At least in the
International Women's Year, there
should not be szpara'e’ hostels for
girls. They should mix up with the
mainstream of Indian society. Hari-
jans ang others fee] backwarg in the
absence of proper ecducational and
cultural environment. 1f such an en-
vironment is given, they will become
all right. They wi'l not have any
inferiority complex. The hoste] i the
only place where Harljans can mix
up with other people ang learn the
latter’s culture and civilization. T

* submiit that there shotild be a common

hostel. If necassavry, Government can
undertake to pay for the Harnan
boys and #irls when they live along
with the other people who can afford
to pay. There should nat be a sepa-
rate hostel. Government iz aoing s0
many things for Harijans. But suffi-
cient nublicity is not given by the
ILB Ministry in regarg to this Why
can't that Ministry give publicity to
what the Government is deing for the
Harijans, to the exient that they doin
regard to planning activities? What is
the achiewem~n: nf that? Tt is al=0
said in this Report ‘hat they have ap-
pointeq cells in earh Statc tn super-
vise the implementation of the Hari-
yan unlift measures Pyt wha is to
supervida that? Is the Central Gov

ernment getting anv information trom
the State Governments as tn what
thev hnve achieved? I would surzest
that there shonlq he 2 s=parale Min-
istiv dailine with Haviian Welfare.
which Ministry can get all the neces-
sar particulars fro:a all the States in
a co-ordinateq manney ang thereby
ensure effertive sunervision I do

not know why this kas not been
sariously thought of by the Central
Government all these years, even
though a Iot of money is Leing spent
on this subject, Instead of being
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unly g wing or depariment of the
Home Ministry or the Ministry of
Socia] Welfare, it shoulg be a reparate
Ministry which i3 charged with this
responsibility of exclusively looking
after the welfare of the de—troddenl

people, .
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wor wifgh | e o wdl § i
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X7 oSt & wre & q¢ Sarwg A
wiwt w1 gudy woT § )

SBHRI PURUSHOTTAM KAKODKAR
(Panjim): Mr. Chairman, Sir, I rise to
support the demands for grants of the
Ministry of Home Affairs.

Since the presentation of our Budget,
I have been hearing ang reading the
views from different gources and all
those views have praised the Budget.
The reason for that, they have given,

According to the game views, such a
Budget was not possible in the past
because of the situation prevailing in
the country during the period preced-
ing the Emergency. The situation be-
fore the Emergency was all urstable
and uncertain. The industry faced
strikes after strikes, day in and day
out, for reasons or for no reasons, In
that situation, they paralysed the in-
dustry and affected production which
encouraged rise in prices of the com-
modities concerned. The students, in-
stead of devoting their time and mind
to their studies, were busy with getting
schools closed, collegeg closed, uyniver-
sitieg closed, gheraoing Headmasters,
Principals and Vice-Chancellors and
indulging in all such activities. Again,
such students and some other young
people tried to gel legislatures paralys-
ed and to compel the legislators, the
elected representatives of the people,
o sign their resignations. And to ill-
treat them. Then, again, some people
were busy with planning to kill lead-
ers. Mr. L. N Mishra was murdered.
An attempt was made to kill the Chief
Justice of the Supreme Court. If the
Emergency was not proclaimed. it 1s
very difficult to say what would have
happeneg to the =eorle and %o this
country,

Then, there is the 20-point pro-
gramme of the Prime Minister. This
programme gives an idea of the vision
of the Prime Minister. In the past, she
said, Indira
hatap but, she said, Garlbi hatao. At
present, she says, the gquestion is not
whether Indira Gandhi is important or
not, but the question is that the coun-
try is important. The 20-point pro-
gramme is baseqd on that outlook.

Acharya Vinobha Bhave who does
not belong to any political party, nei-
ther the Congress nor any other party,
while expressing himsel? called the
present situation and the 20- point pro.
gramme wus Anushasan Parva. The
undesirable smituation which prevailed
during the period earller than the
Emergency should, under no circumst-
ances, be alloweq to return. This
Anushasen should be a habit and, as
the hon. Deputy Minister said, a way
of life in the country and should not
invite any such emergency again,

But, Sir, the situation would have
improved further if the implementa-
tion of this 20-point programme had
been proper everywhere. Unfortunate-
ly, it is not so everywhere. I think it
ig on account of some of those who are
in charge of the implementation and
I would hike not only the Home Minis-
try but the Ministers themselves to
have their close eve on the unplemen-
tation of the 20-point programme.
There 1s {ear of some of those who
are in charge of the implementation. I
shall not go into all the details; I only
want that thus fear should be removed.
We are nol happy about the Emergen-
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am’l. ‘in ‘my  opinion, ﬂ:e Prime
Mlmst,e: is ajso most unhappy about
rgency. But the situation was
lp:h \ ﬁmersency had perforce to
be pmelaumd “And again in my opini-
ontheP{imeMinmermemt
happy to see the day when there will
be no need of. guch emergency,

Now, I' am drawing the kind atten-
tion of the House, and particularly of
the hon. Minister, to the situation pre-
vailing in Goa. Goa is a Union Terri-
taxy and the Budget of that Union
Territory is met with the funds mostly
provided by the Centre. Therefore, it
is ‘the responsibility of the Centre io
see that (i) funds are used properly
ang not misused and that they are not
used in the interest of one gentleman
and another lady but in the interest
of the Territory itself and in the inte-
rest of the people of that Territory;
(ii) administration 15 run properly;
(iij) law ang order i1s maintained; (iv)
the process of development js acce-
lerated; (v) people are served as they
should be. But may I ask whether all
this is being done? 1 am sorry io see
there ig only a negative answer.

Only the other day there was &an
answer in this House to a question
from one of my colleagues, the collea-
gues Ifrom Goa that the memorandum
dated 21st April 1975 submitted by the
Lt. Governor containing allegations
against the Chief Minister was being
processed in accordance with the settl-
ed procedure, that the comments of
the Chief Minister were called for and,
after going through the comments of
the Chief Minister, it was considered
necesgary to seek further clarification
in respect of gome of the allegations,
that these have also been since received
and the maiter was being processed
further. It was said that some other
memoranda containing allegations was
received subsequently, and that these
are also being processed in accordance
with the retiled procedure.

MR. CHAIRMAN: Please don't refer
to allegations against anybody who is
not in the House, unless you have
taken prior permission.
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SHRI PURUBHOTTAM KAROD-
KAR: Al right.

Regarding law aad order, the T¥on.
Minister iy a ware of the position. He
was in Goa some months ago and,
during his stay in Goa, he came across
a situation. There is a temple in Mar-
dol—the Mahalaga Temple—where all
sorts of things are being done. The
nther day, a couple from Bombay went
to that temple in Goa, and 1 have
received a copy of the ielegram which
the Home Minister must have received,
which says:

..attacked me and wife with
slaps, sloneg, kicks ete. resulting
serious i1njuries. Police though pre-
sent were onlookers and inact:ve.
Suspect Chief Minister's instigation
since incident occurred when she
left temple after discussing with
same elements...”

Thig 18 going on. What happened a
few months ago, when the hon, Hcme
Minister wag there, was the beginn ng
and now this is the development, an¢
the police is not doing anything, Re
garding administration, many order:
ang instructions go from the Centr
particularly from the Home Minisiry
The Department Commissioner wa
transferred to Mizoram because there
was need of some officer in Mizoram
but he did not go there and even now
he ig in Goa. Ile accepted demotor
from the post of Development Com:
missioner {0 the posi of Secretary.
Labour and Industry. He said in CGos
in the presence of many people that if
Government of India is not looking
after him—he useq some other langu-
age, I am. using better language—hc
also knew, how to teach a lesson i«
the Government p¢ India. This is how
thingg are going on in Goa. The Home
Ministry must look into such matlers.

‘Goa is a Union Territory and I know
there is a Legislalive Assembly and
the Government is an elected Govern-
ment, but they should follow some
law, some rules and regulations. I
have brought many illegal and unlaw-



237 D.G. 1§78-77, Min, CHAITRA 1§, 1888 (SAKA) of Home Affairs 238

ful things to the notice of the Home
Ministry, but ng action has been taken.
Hverywhere in Goa, the law and order
situation ig very precarious.

I bave received telegrams and tele-
gramg regarding the pelletisation plant,
] am neot aguinst this plant, I have
favoured it and have further demand-
ed a &leel plant. We are not agawmnst
it, butl at the same {ime the agricultu-
ral productinn 15 also our national
policy. The poliece werc hired by the
private parties in collusion with the
Government and the puor people Poor
tenantg who were evicted were put in
jail on the day of inauguration of the
pelletisation plant. This 1s what has
been going on in Goa.

I would request the Home Minister
to look into these maiters and sce that
such things do not continue to happen
in Goa ang a new situation is created
for ithe people of Gou.

SHRI P G. MAVALANKAR (Ahme-
dabad): Sir, 1 have gone through the
102-page report of the Home Ministiry
for the year 1975-76 and 1 must say
that i1n many ways, it 1s an unconvin-
cing document. Much hasg been said
about the proclamation of emergency
since June 25 lasl year and | do not
wan{ to repeat my opposition on teve-
ral grounds and arguments I have
already expressed during the two pre-
vious sessions, 1 must le guite honest
with this House and say that I have
not yet found any convincing argument
in favour of suppressing and silencing
dissent and opposition. Much is teing
done in the name of emergency. If
there are some gains of emergency, one
would be foolish in saying that the-e
are no gains But thc only pertinent
question 1o be asked 1s: could there
gaing not accrue without having the
emergency. ang without silencing dis-
sent and opposilion from wvarlous
guarters? This is the pertinent ques-
tion.

Many of my hon. friends from the
benches—] comsider them as
my esteemed friends—are sgain and

again arguing that the opposition was
mishehaving and acting arbitrarily
ang there was a kind of conspiracy.
Conspiracy is, of course, not proved,
and if arbitrary behaviour was there,
as il is alleged to be there, I want fo
ask; is il now the turn ot the Govern-
ment to be arbitrary?

Is it now the turn of the Government
to be permissive? And, are the Gov-
ernment to do manmari, to do exactly
what they like. in the name of Emer-
gency? This 15 the point of inquiry
which I would like to address to the
esteemed Home Minister. After all
you do not create discipline by s:lenc-
ing dissent. You create discipline by
persuading the people. If you rannot
persuade peogple to your point of view
and if you still think that your point
of view is the right point of view, then,
you must better your methods and
measures of persuasion. But, instead
of beitering your methods and mea-
sures of persuasion if you silence legi-
timate gissent and legitimate opposi-
tion, in the name of emergency, I sub-
mit that is not discipline, that certainly
is not self-discipline, that is not
Atma shasan, it is not even Anusha-
san, it is merely shasan at the be-
hest of bayonet! I do not think, that
kind of Anushasan or that kind of
shasan is really in tune with the de-
mocratic spirit and practice of this
country, of our great country and of
the Constitution to which we have
taken oath when we all joineq this
House at one time or the other.

Now, it is very interesting that on
page 1V in the introduction, the Home
Ministry's report says:

“The vast majority uf the people
have welcomed the proclamation of
emergency and given overwhelm-
ing support to the steps taken by
the Government.”

Well, I ask one rimple question. How
do you know that the vast majority
of the Indian people have accepted
it? Because the people have no op-
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portunity of expressing this way or
that way. There is censorship on the
public and the press. Meetings are
banned. Radio is giving only one
way traffic all the time. In the ab-
gence of legitimate dissent being free-
lv expressed, where is the question
of knowing whether they have ac-
claimed or not acclaimed? 1f there is
freedom of speech and then if only
some people dizsent but the majority
accept, then I will be with you that
at least you are honest in saying that
the majority have accepted yocur
point of view, But when you silence
the vast majority and suppres; them
under the censorship laws and then
you bring in this wonderful sentence
that the vast majority of the people
have acclaimed. it is very ridiculous
and absurd.

Now, this censorship has created
many evils. It has created fright &nd
tear, Gandhiji and many other peo-
ple like Gandhiji, even people like
Tilak before him, Lala Lajpat Rai
from the Punjab, Deshbandhu Chitta-
ranjan Das from Bengal—what did
they all teach us? Ultimately, why
did we want to become free? We
wanted to become free so that we be-
came fearless. Now, after 28 years of
freedom, if we are becoming fearful
of even legilimate expression of opi-
nion, then. I say this ig a step back-
ward, not one step, but one thousand
steps backward imstead of one step
forward. If it is done out of .onvic-
tion, it is all right, but if it is not
done out of conviction, but under
fear, and if the people then fearfully
support this programme or that pro-
gramme of Mrs., Gandhi, the Prime
Mintster and of the Government it
would not be right and convincing.
So, let them not support it out of
feur, let them not support it out of a
feeling of conformism. If you do it
out of conviction, one can understand

Therefore, this censorship has
brought about all kinds of evils. It
has also produced an atmosphere of
ugly and vulgar rumours becauss peo-
ple just do not know! I would rc-
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quest the Home Minister to inform
the people of whatever i happening
in the country. There are certain
areas where you can legitimately
keep some information to yoursell
saying that it is not in the public m-
terest to disclose, But surely every-
thing cannot be {n the public interest
not to be disclosed, Therefore,
I fee] that censorship has created
havoc. It has created a fear puycho-
sis, It is not conducive to the health
and growth of a brave and fearless
and democracy-loving country of
ours. We must look to our younger
generation. Sir, as a professor I can
tell you. As an academician I can
tell you, apart from being an inde-
pendent Member of Parliament now,
it is no good to see a young genera-
tion born after Independence living
and growing in an atmosphere of fear
psychosis. This is not conducive to
any sensible and healthy develop-
ment. My friend, the Deputy Home
Minister is an esteemed gentleman.
But when he says, ‘Who stops you
from expressing legitimate disen(?' 1
ask him: ‘But who allows us w0 ex-
press our legitimate dissent?’ Thut s
my counter question to him. hieet-
fings are banned, Even | meetings
which are meant for discussion of
amendment; to the constitution are
not allowed. Again and again, the
Prime Minister and the Government
say, ‘Let there be a national debate
on constitutional changes'. If that is
so, should only the ruling party have
their conferences and seminars, un-
less, of course, you feel that you have
nothing {o learn from the Opposition,
you have nothing to learn from the
intelhgentsia, you have nothing to
lecarn fiom the general mass of the
people, intelligent a; they are, un-
educated though they may be. ‘lh-y
have got a sense of values, they hove
gol a sense of understanding of the
problems of the country. Therefore,
1 feel that in an atmosphere of di-
sent and opposition being silenced
and suppressed, the danger is that the
opLusile view is not suppressed, is
not silenced but it goes underground
And if it goes underground, then O%-
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viously you creatg extremists and ex-
tremities of all kinds, If all avenues
are closed then you drive extremists
to violence. I request the Govern-
ment and appeal to them, do not dGo
it, because the ways of democrecy
and persuasion are better than those
of dictatorship. Dictatorship denies
dissent and kills the spirit of the in-
dividual whereas democracy, as a
matter of right, allows ventilation of
different points of view. If you allow
a person to express differently frcm
your point of view, he will not be
extremist, but if you try to silence
him, guppress him by all kinds of
laws, gag him and close all the ave-
nues, and doors, you create a climote
of violence which is harmful to de-
mocracy As a convinced democral,
gocialist and secular person myself, 1
have been all along in my public lfc,
weded to the values, ideals and me-
thods of democracy, socialism and
secularism. I would say in all humi=-
lity, with the greatest sincerity at my
command, f you do this, suppression
and censorship and all that, then you
are really creating a climate of vio-
lence. We all believe jin non-viol-
ence. In peaceful and constitutional
methods and measures of change But
if constitutional and peaceful me-
thuds and measurcg are not ollowed
fc remain legitimate and free on the
surface, what happens? You allow
dangerous tactics and dangerous gim-
micks to grow, and some of the ex-
Qeme fanatics 1o have an upper hand,
Flease consider it Do not have this
kind of emergency for long which
will huve adverse and unhealthy
effects on the growing and 113mng ge-
neration 1.e the boys and girls. ta-
lented as they are in our couniry

In the 1cmaining few minvicy at
my disposal, I want {0 deal with one
or two other aspecis of the matler.
One is MISA gnd DIR arrest:. 1
want to know how many pecple have
been arrested, the total pumber asd
where they are and in what kinds of
jails The Home Ministry's report is
silent on all this, Perhaps, the Min-

ister will say it is not in the interest
of the nation to know the number. If
he cannot tell us the number, wili he
not at least give us an assurance that
detenues—political digsenters and
satyagrahis will be treated with the
utmost care and respect and will be
given good treatment. Reporiz are
coming to us that the unarmed dete-
nues angd satyagrahis are being bea-
ten. We do not know whether those
reports are right or wrong. It is for
the Minister to contradict ‘hem on
the basis of truth. Since there i3
censorship, we do not know anythvg.
Satyagrahly and unarmed peopl: are
being beaten in jails. Persons like
Mrs, Mrinal Gore, a Socialist M.L.A.
from Maharashira, were put behind
the bars under MISA and taken to
different Jails and Mrs. Gore wus
treated badly and in an inhuman
manner, and Dr. Arun Limaye, a
youth from Poona, was gimilarly
detained under MISA, in Nasik
jail, where soon he developed
serious wilment, ang it is now de-
tected and reported that he is suffer-
ing from blood cancer, which means
he is facing death! He is a wonder-
ful man He is not worried alnut
his health and imminent death. But
he is worried about the health of the
country, and about its growing gene-
ration, younger generation which has
been deprived of freedom of speech
and expression. I hope the Minwter
will at least assure us that the politi~
cal dqissenters will not be treated in
a bad and inhuman manner. Even
the British did not do it. We should
not have that blot; let it not be said
that the independent democratic
Indiang are doing it to the brothers
ang gisters because they are laving
this point of view op that point of
view which is different from the one
held by the ruling party,

"1 went 10 say one or two words
about the harijans and adivasis. 1
hope Government will do something
more concrete and active in rogard
to elimination, if not complete elimi-
nation, at least significant reduction
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in the collossal number of atrocities
on them.

Mr. Chairman, Sir, I come from
Ahmedabad in Gujarat. Last week 1
had an opportunity to go 1o the
Andamans. Travelling from Ahmed-
abad to Andamans via Delbi was in-
deed a romantic journey, whicn wos
mainly in the nature of pilgrimage. I
spent four days f.e. from 22nd 1o 26th
March in Andamans and its capital
town Port Blair. Andamans -were
notorious and famous during the Bn-
tish days. It was called ‘kala pani'.
I can say, after independence, tlus is
not ‘kala pani’, it is ‘neela pami’—
blue water. The Home Minister him-
self has gone there. The President
and the Vice-President had also gone
there, I would like the Members to
go there. This was not only a pil-
grimage but also g fascinating jour-
ney, by way of exploration mto the
distant islands of the mainland, Sepa-
rated physically by the Bay of Ben-
gal, 700 miles from Calcutta, 700 miles
from Madras (equally distant) stands
Port Blair,—the capital town of
Andamans. We have been saying that
India means Kashmir to Kanyva Ku-
mari. But the new geography tells
us that it 1s really Pahelzaon in
Kashmir to poiny Pygmallion in the
southern most part of Nicobar
Islands. Point Pygmallion is only 90

miles from Sumatra , i.e. Indonesia.

These Andamarn & Nicobar Islands
are about 330 and odd in number, out
of which only 28 to 30 are having
human beings. 1 saw many things
in those four days, among which was
also the hallowed memory of the cel-
lular jail. Many of our patriots of
outstanding quality and ability wcre
kept there in the thick jron bar cclls.
Those were the patriots of undaunted
spirit for whom any country ir the
world would be proug of patriots
from Punjeb, from Bengal, from UP,,
Bihar, Maharaghtra, Andhra Pradesh
and many other places. They were
detained there during the period of
the British Imperial Regime, There
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we saw cell No. 123 wherein Veer
Savarkar was detained for ten long
years, from 1011 to 1921, It is a 101~
ing experience, 1 must say, When
I saw that, I at cnce felt, what
kind of a situation we have today n
our own country! I cannot finish my
speech before I refer to the real na-~
tional integration' that 1s. therg which
I saw in Andaman islands. I spent
4 dayz in South Andamans. I did not
have time to go elsewhere. But in
thogse 4 days I saw how those people
in the former old convicts’ colony
converted themselveg jnto a yeal mini-
India! We saw this tremendcus
change in respect of national integra-
tion, lingua franca, ete. They spcak
Hindustani, not Hindi. Even a Xera-
lite when he goes there—Mr, Chair-
man, you will be interested :o0 know
this,—he does not speak in Malaya-
lam, but he speaks in Hindustani, A
Tamilian, a Gujarati, a Bengali, a
Maharashtriyan, al]l speak Hindustani.
There 158 no caste harrier; there is no
language barrier; there is no relicicus
barrier. As a matter of fact, John's
son Ismail is marrying Lakshmi! That
is the type of national integration
which you see there. We met offi-
cials. We met non-officials. Thi: is
a place where there is no casteism,
no linguism, no regionalism no prc-
vincialism. There i3 no untouchabi-
lity. There ig no harijan. There s
hardly any unemployment. There
are no beggers. I must say they are
real Indians there glthough they have
been separated from us by sea. These
islanders of Andamans and Nicobar
are g living example o us, the main-
landers. in this country. My {friend
Mr. Lakkappa was complaining gbout
growth of regionalism. 1 would =ay,
let him go to the Andamans and find
out the position there. But ler us
not carry our own projections and
prejudices there. Before I finith, I
would like to ask this question to
Shri Brahmananda Reddy, bscause
he hag been there once. There is the
Advisory Committee for the Home
Ministry which is there in th's re-
gard. T want to know how many lo-
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cal persons are employed in Anda-
miéhe at the rroment, how many Io-
caliy-bern persong are chere on the
all-Irdia cadres, 1AS IPS, IFS eic,
afnd how many of them are in Class
I, II and YL * The information which
I received was that perhaps only one
officer is in Clasg I, because the per-
sons to man these Class I posts are
sent from the mainland, from here.
This is what happens eoven when the
people there are qualified, and are
competent to do the job Thereforc,
my request to him is this. Although
he hus given more money, it ls now
Rs. 68.75 crores for next year,—I hope
that it will be increased in terms of
the development of tourism, fcrestry,
fishing, etc and 1a the context of the
strategic importance of these isiands

Before concluding I wish to salute
our great and brave young men and
officers of the three units, Army, Navv
and Air Forces, who are rtationed
there in those strategic parts of cur
country, who are doing a wonderful
job, When I saw tl.c rew wharf at
Port Blair, built by the Garrison
Engineer and many otherg stationcd
there. I felt happy, as I saw wvividly
the wonderful achievement which
they have brought about. I hope the
Minister will remember his visit to
this new wharf at Port Blair. It ia
certainly g wonderful achievement «f
our young men and officers and rat-
ings. With these words of apprecis-
tion and salute, T trust that on com-
ing back, as I must, to mainland, I
hope, we will be able 1o live in the
atmosphere of national integration,
democracy and freedom and with the
right climate of dissent and opposition
g0 that we all march on to our poals
of democracy, socialism ang secular-
ism with tremendous success.

s U ST WO ()
Yaoiw wgw, sw wrrsTna feafir
W ST, W s few ¥ @® frgrm
Aty off & Wi qwr ¥ frg wyEmEw
of wgr & W weft A Ko STANWT
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“Special problemy of the weaker
sections of soclety, particularly
members of Scheduleq Caste; and
Scheduled Tribes, continued to re-
ceiv.g close attention of the Minis-
try.

Wi WTATT BN ¥ WP G FAT
% faww 3 1 ¥ wrewt =y Pl & T
69 Wi W Fewrar sagom | wwd o #
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“Extreme poverty leads to soclal
backwardness. A secular State
that does not concern itself with
religious differences and hava no
preference for one religion, ste.
m.l'

qwadia aredi ¥ wre ¥ e gard Oy
aw ¥ qft gt ¥ ) 34 P F o
arraite oy wd § faad owy wir
frdmE soRawd —

*“We cannot be oblivious to the
dangers of solidarity of the coun-
try. CommunaPsm and casteism
are bound to destroy the unity of
the nation and narrow-down the
aspirations of our people.”

& wT It & ary ane wegafaos g
wifrzaw fad fgam & w5 g & WC
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wWET W A g ey wet §
can advance only if we banish in
some parts of the country cateism.
15 some parts of the country it is
doing a very great harm to the
society,
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SHRI CHAPALENDU BHATTA.
CHARYYIA (Giridih): Mr, Chairman,
I am thankful to have this opportunity
to rise in support of the Demands for
Grants for the Ministry of Home Af-
fairs. We are discussing these De-
mands in the context of an emergency
and in the context of our PM's for-
ward-looking 20.point programme,

I need not labour on the extent of
the menace and threat which was posed
to India during the last 36 monthg by
the association of those persons of lis-
perate political wviews, from left ex-
tremusts to right reactionanes. Shri
Mavalankar is not here. We are
treated to a lecture by hum about the
need for democracy and secularism angd
freedom of expression. I wish he had
put his foot down when Shri Morarj.
Desai threatened dharna on the floor
of the Lok Sabha, when there were
bandhs, when there was force majeure
when MPs and MLAs were forced to
resign by these elements, That was
none of the democratic rights nor part
of representative governmeni as we
knew them. Now conditions have
changed, thanks to the firm action of
our Prime Mnister and follow-up
action by the Mmstry of Home
Aflairs.

That this internal trouble, disturb-
ances, strikes, bandhs and shut-down
of university campuses were linked uv
with foreign efforts at destabilisation
is a matter which could be probed into,
and I leave it to the Mimstry of Home
Affairs to evolve sufficiently sophistic.
ated counter-intelligence to loock into
this aspect of the thing, because this
15 a process which may gather momen-
tum. Foreign powers sre concerned
with preventing our future develop-
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mept, whatever may be'our diffieulties
at present. We have a2 huge losd to
crary—an  exploding  population,
shortfall in foodgrains, lags and all
these components o fthe situation,
For years to come, the question of
agricultural production, pepulation ex-
plosion, the ever-growlng youth popu-
lation in the total population and ris-
ing expectations will pose tremendous
problems for the administration.

_11.07 hrs,
JIBERI P. PARKASARATRY in the Chair)

The difficulty so far has been that
Youth in universities would not read,
workers would not work and some of
the directing officers would not give
that dedicated service that was expect-
ed of them. That position has changed.
We have contained that inflation which
has destabilised many governments
abroad during the last 36 months and
we have created the necessary condi-
fions of a forward stride, a meaning-
{ul forward stride in our economy and
towards discipline and growih. Price
escalation has been arrested and the
process of academic life is on a
smoother keel. But those problems
would remain. We are now concentrat.
ing on 12 points out of 20 in the rural
areas. In our area,—because that part
of our area includes adivasis as well
as Harijans.—there is one.crop eco-
nomy. The operation of forest laws,
offences and illegal extractions, ete.
force them to go to mahajans: there
was usury; there was land alienation.
All that erupted into a confrontation
between adivas's and others in 1973.74,
in Tundi, Pirtand and Gandey blocks
in Giridih and Dhanbad districts and
in that process the Nawxulites were
hovering on the margin from Chandra-
pura to Gomia. Those were rensitive
arpas. I particularly welcome the ‘art
thut the government has now come for-
ward with a sub.-plan for tribal de-
velopment; it says here:

“The new programme of tribal
development has been extended to
all the areas with more than fifty
per cent tribal population and the
various state governments and union

APRIL 1, 1978

of Home ABeirs’ ' 230

territorles are prepating s sub-pdan
for the areas which would ba
ed this year.” .

There are micro, meso and macro
areag. Those micro kreas are anchals,
1 suggest that gram pancHayats with
more thah 50 per cent of tribal popula-
tion should be included in micro.plan;
that is my concrete suggestion. Other-
wise filty per cent of the total tribal
population would be left out because
they do not form 51 per cent majority
in anchals. That way we will spread
out wider and you can .earmark 10, 15
er 20 per cent of the total budget.

MR. CHAIRMAN: The hon. Member
should appreciate that the hon. Minis-
ter will start his reply at 2 minutes
to s x; he should try to conclude,

SHRI CHAPALENDU BHATTA-
CHARYYIA: I have taken only five
minutes while others have taken
twenty minutes. Anyway, I was re.
ferring to the adivasis. They live in
forest areas which are rich mineral—
bearing stratn. But how many adivasis
arc actually working in those minerals
as operatots? The mineral concession
rules and the metalliferous mines re-
culations stand in the way. If we
want to bring them up, we have to
make basic changes in both these
rules so that the adivasis can become
real owners and enterpreneurs in min-
ing industry. Some of the adivasis,
for nstance Bholas, are homegrown
geologists; they can smell mica; they
know other techniques by which they
can locate not only water resources
hut mineral resources but our legisla.
tive envelope has prevenied them from
worg:ng cTectively.

1 ‘hould n.ow come to metropolitan
centres. We are thinking of a second
Bombuy, Calcuita i1s ever expanding.
But urban renewal is not there. The
hearfs of the cities are slowly dying
out. In the context of population
explosion, we should not only live from
year to year, day to day on an ad hoc
basis but we must also have projec-
tions: what would be the population of
metropolitan centres, 10 or 20 years
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hence gnd we should project the nature
of law and order problems with its
varjous complexities, pavement dwel-
Iers and floating population nature of
ctime likely to confront India then,
should be worked out. All these should
be dore now. Only then we can pre-
pare fir the future. But that has not
been done. Secondly, the regional
variations and imbalances which have
emerged through macro-planning must
be remedied. Otherwise, the poor
areas will go on remalning poor and
the rich areas will go farther ahead.
It 18 not a guesiion of allowing things
as they are. The point iz, camn be
effectively integrate India, can Indla
reach its destiny unless there 15 na
fundamental transformation and
change of the weaker sections of the
peopla of all the regions? I come from
that region which extends from
Bankura to almost Bombay across
Madhya Pradesh

Regarding the spendings by the Home

Mumstry, 1t should be examined to
what extent some of thi, expenditure
is cost eflective The police and other
persons should be given necessary
technicul support and apparatus, so
that they become more effective. 1
suggest that the CBI must be deployed
for looking over the functioning of
public seclor corporations We have in-
vested o huge amount of money in
these ang the CBI report shows the
nature of the ‘eukages and actions
taken They could monitor before
things go out of hand and public ser-
tor corporations could be enabled to
tai.e a night hine

Ay regards recrutment and promn.
tion policies, the UPSC nas said some-
thung about the data bank I have been
pressing from 1971 that duta bank 1s
nezessary not onlv for scentists but
Anchal-wise data banks and time senes
are necessary on many aspects like
population growth, migration, agricul-
tural and industrial production and
productivity, fallow land, etc. On all
these items, we must have data. But
nothing much has been done in this re-

gard and we are left really without
any statistical tool to judge the regional
variation over the years and the com-
ing decades, anchal by anchal

About recruitment and promotion, 1
suggest the guidelines set by the UPSC
and also by the Estimales Committee
for public sector undertakings should
be given eflect to and the Home Minis-
trv should see to it that they are quite
effectively implemented. A dozen out
of turn promotions due to favouritism
or influence can break the morale of
any public sector plant, which will
not be god for our economy.

MR. CHAIRMAN Please conclude
now.

SHRI CHAPALENDU BHATTA-
CHARYYIA Sir, I am a disciplined
member and if you agk me to conclude
I wall conclude,

SHRIMATI ROZA DESHPANDE
(Bombay Central): Str, I fully share
the views expressed bv my colleague,
Shri Bhogendra Jha I agree that it
was very necessary to bring in emer-
gency and we «lid support it, Those
people who say thut there is no enu-
shashan, my reply 1s. some Dusshagans
were trying to bring in kushesan and
this was stopped by bringang in  the
emergency' That 18 why we supported
the emergency But at present the
powers you have derived from the
declaration of emergency are being mis.
used at many plues My colleague,
Shn Jha has cited many examples to
show how the police and the authori-
ties at many places go and thereaten
penple that un ess they pay a certain
sum of monev, they would be put be-
hind the bars under MISA. I want that
you use ‘our emergency powers in
order to stop such nractices otherwise
people in this country will say that
youa are purposely using this emer-
gency to encourage and strengthen big
business and particularly monopoly
group 1n this country instead of using
it against their malpractices. I wish the
Home Minister takes note of this thing.



some of my friends from the Congress
Party about the jssue of Belgaon and
Karwar, 1 want to request you

yesterday

speaking. I asked him: “What is hap-
pening to Bhiv Sena? Why don't you
ban that organisation?” His reply was:
“Unless we have the reports about the
activities of this Organisation, we can-
not do anything” I was really sur-
prised to hear this reply. Don't you
know what they have™ done? You do
not know that they have murdered a
labour leader? Don't you know that
thelr leader gave an asurance to Shril
Jaya Prakash Narayan that the mo-
ment he would start the Movement
against Indira Government, his orga-
nisation would join it. They are dis-
rupting the working class and helping
big business and employers After all
that, it Mr. Om Mehta says that they
do not have any reports, it 1s really
surprising. If you are woo.ng them to
win the next elections, I wish you all
success. But people in Bombay will
not support all these things

In Karnataka, there is one factory
where a dispute was token f{o the
Labour Minister, As the faclory was
shifted from Bombay to Bangalore,
some of the workers were also shifted
there., When the labour representatives
met the Labour Mirnuster, bhe asked
them: “You are from Kamataka and
you are from Maharashtra. Why are
you crealing trouble in Kamataka.
You can go beyond Poona and create
trouble there. I will see that you are
packed off to Bombav.,” Is this the
way a Labour Minister is supposed fo
speak? You cannot win people simply
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w7 i 52 ¥4 A §), #9i Freammmy
s & 7 whaa fRu |iwfagn @
1)

TET WK AT WEAT | FENE
sy ? w7 TM g & wF wfa
qrfer 7Y #, WA OF e @ o anfa
qifa & fed srwaifowrar w1 &% £
afek | gm 72 W T W & o
frrder T | v Wi guEE ¥ adw
% at § o e Aok F g
fomr 1wy wa am § o0 g, @,
fw g, wawwm @, €k o), afane
fordram wa 93 ww) A wifgs 1 e
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oY gt apt oy arfr wr Tew ff
&1 & deeoft W oy e ' W
welt fY gy Fir Agw o Pz X @
we grwT Y & | K s e e
Wiy A wow B €, feke
T oY W€ Wiy A 7 | N wror B ®Y
o ware it #r aw dwar wigy )

& Q& AT A 6 &, 9T qH A
s agfr aaeAT wifed | Y AT
qxfa ® fealt & o< 3dma g wwdv
¥ 1 wed Ticzefa #y 3 ® T,
TE wA wt qwmn, sfra @ a9
wrfrrer Ag7 wERmMor  39F (EETE
A grr | gRfEn Tdvm @ s
e ¥ | TR o w e Al
o wifgm | s oAy 7 T aEAT
t s qarg i wdr & amr 97
A Zrar =rfgm .y afew o &
am g g A oW fem oww
qrét &1 ;rar W fowy & 7oA
qeer gAr 43 EV °7 oAE g
wifgq v Atx qem T Oy TEAY
ot fram fagr sm | 50 @i 7
wet s famrr g, SwE oA A
gy ot famra e qff dq

=Y, quraat & ot fagry s ®
afgers fifod | of 3wy ¥ wrepafer
9T NHTT WY, Ay €, WeN-wAW 9%
ft @7 wfegd | oF el A
wifgd v aw Trefa wamr & O #x
oz | memfa & fame ow @ e
sfavams &1 v 7 @ 97 w8y
&1 arfemriie & 2 fey dod g1y are
AT AR | FT AR T A AN
10 ¥fade & Imadi w7 7 avIw @
w17 11 A ay rrerafy wan wv
| g & 21 wefogi &7 #faqz o
¥T VITHA SIE |

fgzad a1g, FA @ <1 ATH 0A
w71 a1 fv T FemH 9T w7 9XE,
ar €ifery ofr & 777 e T =% wredr
ey oxy  FxFmrFaAar aor 2 7
w100 279 77 & Forrw For w37
F® FarT it 1 e g it @ Fe
¥rmw i Ay A § vy w8
qwTT G4 I § 7% o 1 aF argd
FTET 9T |

§ o % a1y 7 wav g Afww o
ALY EAT T | AT AT QR T Y W AT
aveqTE ¥ 39S wrfaai § 3w g W
| weir & agy @ § 1 vy & e
g f& wfaa awa & g & 9= Jeml
T WIAAT QAT AT T gReEl & aq
i w1 frar § ) wefae mgw &
ofrarr & Afr ot @AEAT AUW &
avir £, gm¥ TeefA oft o S A
2 W § o

w  EA daw £ fo omeeid aw
¢ | Wi A &Pl W dw Fw
@ GI7 & FqT FT, GO HO7 | AT
TE AT AYE T W I §, GO
WY WTET AR ¥ TN WY QA Ay
TN, TFF X T T AT FW, &7 7Y
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s JEsr fedw @), 5 T W
sy aff Fg wwd | ;i o Wi,
we, qw, frar st A A ¥ o, M vy
Wik wararfie aTTT Y a1 Tt W
wTETC §Y, wolt AT § 1 wRewi ¥ aw
9T AT WIFTC  FEwy w0 § A
Y A wh Ty & ) wfen o T
TR wen wifege fie gow aew §
farr ¥, gtw #Y zark fa¥ i<
F & Arg Ay | ¥ e® v af
e wer v AfAY ) ¥ dfnrAy feard
& 1 wror it w2 a1 griwR few
Wt wrat wft g 1

& ug Wt wgan g i o7 aramay
# gfem w1 ot ¥ar s W of@nR
fagra e faram st fnfom &
T® AEET 1T W1 TF qEHY ZHA, T
W THITT TFATET WAL, I W)
fafreet qarar smom W sarey aewi
Al wt ¥ g A & wmit oW
I WY X 9% v #fay fame &x
T gl | T A ET W9 TAAH
w0 47 §F 37% §Y WQAT | 4 HiL €
w1 are g & | qF 1 aroE g #
oT ¥ ST g9 A wEA & fow =mft o,
o9 @ " Ty v fla o &
¥if® AT AT AF g IN A @Y
1 &¥pmgfeqferd asgo @y
Fwar § WX AR Y 717 w7 § oW
T ARAT | TANH AT W RTHA
yerr, g e wrem

gt g off 7 1966 ¥ ¥
* T Tt A 1§ ow 9T A
are I fead o afwer fox &
for€r A & YATA F WAT 12 Qe o
FE AR A% oA, At iR o frere
¥ & g6t 1 W apgd & Are IR
gerar | xiwe off & dw & fag wer w1
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fivar & e aree ofre ool € f e
wrst ot dar ff frwer der fs gon
wifeq ot 1 dux wift ow fie v
farwwr Wie wrr w8 2w o w0 o
& o sfe & < & e Wit &
e Wt Ywwmriog §
f arw ww ot frfr & fifn, ferte w
ifory ror o o Fang e wdor & ifore
Wt wad wewt o oft wfed fe & o
® wex wTR & forg Poreer o¥ | T A
g A mry @ fie O 7Y ¥ o
& T ¥wr weasy Y s oy farde
T & w9 £, w3 wfd ot
R SoTET 42T HATEY | A Qo Srar
%Y fr¥z AT o7x o ¥y wifgy

qF WX a7 qg wwAT W |
g 1 QAT AT & °F RAAr @wt
g ear dar st Ay W
9 H g7 9z gar ¢, AWl ¥ Qw
TR AT QEEAT H, IR ® W
frraagr | wrw fpdr ¥1 2 A1
@A qagw g5 IF w wAer
gmEa A & qx Am § f faw
% gfgat frefr g &1 w9 ow
st & & qx frgm s 9w gigdt
IR M vy g E 9T e
7 ST AT &, ¥AAT AT 7 g
gfe wrr s wr A, @
sifrer & am A wET 98T

Forwrg: &aY 82 wd &
e | stacas mrg | §
K Twx A A W A gww
Wt s e weir 8 Wi F ol e
vagt wrdmTg 1 % Srw ki g
T qwo % GET APt wT wwd ¢
e & gowrT & Ay S fiw vy I
Ve ¢ oafe fycfedrE W
e wff wr ewd §1 Pl Fuw
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¥T & wiwefET o w ¥ AR
209t wrdwy 7 wswmuw g |
g faarret e g exmr s difem
A € wow 2 frdwr 1 wOw 1R
¥ faw=gft §1 € & oAy
T §t o, A A et anfa
w1 et gy W oW wie w
&Y wigfr, &t age swfy g o
*% f5 wgrwT ¥ o are, ¥ aRh
arglt 1w S g S e
s @fig W7 v o1 T frem w3
wodt € efgdi B wied, wehr
T T % LfRg | TEr
o NN fm R cadisg v
wrs wofrr w1 i v § Ay i
Bzmwy 777§ TEA TIE A
#t (go o) ¥ wgr fr el & ow
weftT ®1 AEwT Ay ar S
ay 3w gfrer ek ¥ fs ifemen
gt I xfi wmA & fr Afawer
g5 stodr o aft A v ur e
wgifE IT & TE AT THT & 17 I
1 wRg g aT IT sEA
arir ) & wgar g e W fee
® W sy ¥ wfeg o wa
urs T wTAr wiwg

e md: ¥ ofme X fum
Z® Y @ 91T ANEAT AN & MIT
d oy FER BT AW wEA@ AR
qrEY g% g Wi | FET ¥ R
wif? 3¢ woAw ® war gl 2
ferar o X B wET § T Tw
g wwfr f A 7 o
wam et @k gENw §1 wAr
Xw war ) v fus ¥ v
¥ JWFT ITAW IEET FEE
vy, of ox W dscd w@
o W R AN g wyer W
(g v ¥ fag 1 foodt AW
woaeh § & ox ¥ gy =

w1 fog & & yweww ) owrET
ORI, WA WY =¥ 5T O FY
w1 I Fu o qer A g,
gt & wre wew ¥, feedt ¥ vy
ar v wga 1 W ow
X I T oAT ) wIYw
A8 W7 WA AT @ aw A fex
T ST TEW OAT @ wNRT
93m f& % wEm & wree
TF Y, AW IAT AATE

Aty wEwE, Iy S A §
Tge AFAT 1 AT FXFE qRT
g1 wfex sfs wmm aff & g
& gaw s g & gy daww
AR qz &d I A TAEAT I
v fer § wnd o awrf
TTE

SHRI DASARATHA DEB (Tripura-
East): I will deal only with the tribal
problem.

The po'icy pursued by the Govern-
ment of India so far in regard to the
tribal problerm has 10t been satisfarlory,
1 do not deny that the Government is
giving some relief here and there, but
that will not give a teal solution of
ihe tribal problem becuuse it i1s part
and parcel of a national problem, and
a national problem should not be dealt
with in o haphazard way.

There are directive principles in the
Constitution couched in good language
but up 41l now we find that they have
remained more or less "a campalgn
slogan and not a slogan for execution
to give relief to the tribals,

Whenever we ask the Government,
they =ay that they are having sorne
tribal developmeni{ blocs and projects
here and there, and that they are
spending money, but these blocs carmot
give proteclion to the tribals so far as
their land is concerned. As soon as
the area is developed the land is trans.
ferred to other people. I can give you
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bundreds of examples in Tripura
where in the tribal areas which have
been developed, not even 20 per cent of
the land has remained with the tribals.
That is why the only way by which
we can give protection {o the tribals
is by declaring compact tribal greas to
be scheduled areas and by giving them
regional autonomy.

For cxample, you are awage that
so far as Assam Is concerned, the
Sixth Schedule of the Comstitution
has been applicable to it since the
adoption of the Constitution. Under
that, transfer of land is strictly pro-
hibited from tribal to non-tribal
hands. Thal is why at least some
land is still with the tribals in that
part of the country, Arunachal Piu-
desh and Meghalaya have emerged
as States. Thut would not have
happened if the land had not been
protecled. if the area had not bheen
declared a w=cheduled area and if re-
oional autonomy had not been eiven.

In Tripura, the tribals have becn
practically wiped out, In 19841 {he
Maharajg passed whuat is the called
the Maharaja's Tribal Reservation
Order, under which 1850 square miles
of area was reserved for the tribals,
Then, to actommoduate East Pakistan
refugees, 300 sq. mileg were released
in 1848. But the entire tribal beltl
has been exposed illegally to the
non-tribal people. Whatever compact
tribal area was there, it was in 1975
that the Maharaja’s order was re-
pealed and the reserved tribal area,
echeduled area, abolished. The entire
area has now bcen made available to
non-tribal people. That is why even
now about 3000 tribal families have
already lost their land illegally to
the non-tribal people. Thev applied
1o the Government to get their land
back. But that was not restored to
them, That is why I ask the hon.
Minister to apply his mind to that.
All the compact tribal areas must be
declared as scheduled aress. Wherever
there is a preponderence of tribal
populalion, that area should be de-

AFRIL 1, 1976

of Home Afcirs 264

clared as a compact tribal ares, as
& scheduled area, and the regional
council on the pattern of Sixth Sche-
dule must be given to that area, If
necessary, let us smend the Consti-
tution. The Sixth Schedule must be
made applicable to all the compact
tribal areas.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Chajrman,
8ir, within the short time allotted to
me, it is very difficult to make an
impressive speech. Anyhow, within
the short time at my disposal, I
would like to highlight some of the
problems which are uppermost in my
mind,

Lasy February, I had an oceasion
to make a visit to Kglapani, the
Andaman ang Nieobar Islands. What
I saw there was a saga of untold
suffering of the tribals who are living

there, the Andamanese. the Onges,
the Jarwas. the Sentinaly and the
Sampanes It ic ealled an Andaman

Island, But there are only 23 Anda-
manese in Andaman Island. They are
completely 1-olated, uncared for,
without wioper [0od, without any
medical treatment.  without dress,
half-naked and unfed, T think, they
are there a~ museum picces. Tet us
nnt play with the tribals in  this
fashion What about Onges? WNot
more than 123 Onges are there, Hore,
in the Government's ansver, it i
stated.

“The Onges till very recently
have been living in complete isola-
tion.”

In 1876, after 28 yearg of freedom, it
is a pity if we sey t{hat we do nol
know how the tribals are living there.
They are living in complete isolation
No one knows how they are living
They are being called carnivorous,
inhuman and all that and we brand
them saying that they do not want to
have any contact with others What
will the civilised world think about
it? The recsult is that they have be-
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come allergic to human-beings. They
do not want to see our faces. What I
would like to impress upon the hon.
Minister ig that a positive attitude be
adopted by the Government. As to
how to tackle the tribal people by a
positive attitude, I mean, they may
send officers who are dedicated to the
cause of social welfare of the tribal
people, who are dedicated soldiers,
humanitarians, soclal workers, who
will stay there for the welfare of tri-
baly; ang who will not feel that they
are merly living in Kalapani.

The second point that I want to
highlight is about the condition of
minority linguistic communities in
different Stales. I am talking about
the minority Oriya-speaking commu-
nity. 1f we go through the S.R.C.
Report, we will know that in Madhya
Pradesh, from Phuljar in Raipur area
1o Chandrapur in Bilaspur area, quite
a large number of Oriya-wpeaking
people are there. Particularly in
Bihar, in Singhbhum area, there are
more than 2 lakh Oriya-speaking pco-
rle. In West Bengal, on the border
¢f Midnapare, more than 1 lakh
Oriya-speaking people are there In
Catcutta alone, more than 6 ‘takh
Oriva-speaking people are there.
There are also Oriya-sceaking people
in certain parts of Andhra Pradesh.
What s the Government going to do
tn preserve their language, their eul-
fiire and their tradition? We cannot
have language imperialism in 31976.
Thig is what the Government had de-
cicded in various meetings:

“The medium of instruction and
examination at the junior basic
stage must be the mother-tongue
and for the child, whether the mo-
ther-tongue is different from the
regions] or State language. arrange-
mentg be made by appointing at
‘east one teacher provided therc
are not less than 40 pupils.”

Only in Singhbhum district, there are
more than two lakh Oriya-speaking
people out of 5 totel population of
14,830,818, Only in one pocket of

Baharagore-Chakulia-Ghatsily ex-
cluding Mohubhandar-Mushaboni, gut
of a total population of 257,751,
Oriya-speaking people are 99,000 or
about a Jakh, and tnere is no ade-
quate provision for them io be taught
in Oriya. 1 am not speaking anything
about the people of Binar or the Gov-
ernment of Bihar, but we have to
frame an attitude to this that let us
not crush the minority linguistic peo~
ple in different States.

Let me now come to the freedom
fighters. 1 must say on the floor of
this House that Shri Mohsin has done
a good deal of jub for the freedom
fighters in Orissa by accelerating the
process of disposing of their cases, to0
that they get their pensions, [ nust
appreciate his endeavour.

I have another pertinent point
which T want 1o bring to the notire
of the hon. Home Minister, 1 must
appreciate the budget earmarked for
the nolice administiation yn our coun-
try The police is dning a good j0b,
no doubt, in this period of crisis wher
the  reactionar, {orces are tut 10
create subversion 1n cur cruntry. Bur
let us not forgei one thing &4s  aur
Home Minister has said. He has sug-
gested that Superintendents of Police
and other supervisory staff must be
clearly to'd that complaunts irom the
public agamnst the police excesses
should be dealt with firmly. There
are reporis with the Prime Minister
and the Home Minister that there
have heen police exceses in  many
1artg of the country, This is precise-
ly why it come out in the papers akso:

“Mrs. Gandhi wanted this mis-
placed zcal of the police to be cur-
tailed.”

The Prime  Minister iz concerned
about the police excesses, and as I
said, the Home Minister hos suggesi-
ed thut complaints from the public
againsg police excesses sghould be
dealt with firmly and exemplary
punishment should be meted out
promptly.
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There are cases, in every State, of
police excesses not only on the jumior
level, but at the level of Superinten--
dent of Police. There are pervarted
police officers and there are glgo offi-
cers who want to indulge in faction-
al politics and they want to unpopu-
larise the 20-Point Programme snd
the policy of our Prime Minister, be-
cause they feel that once the bureau-
cracy becomes unpopular, and the
police becomes unpopular, the Gov-
ernment would also become unpopu-
Jar,

1 want to impress upon the Home
Minister, as he is the custodian of
public morality, he is the eyes and
ears of the Governinent, and eyes
and earg of the people of the coun-
try, that the cases of police excesses
should be dealt with severely and
whatever reports he hus got of po-
lice excesses, these should be dealt
with ang the people concerned should
te given examplary punishment.

wt vty fegEeT (weg) -
awiafn wgiwa, woft ST,
Sérrg, & A A% frw gre e
N w7t & q97 & ¥ FFATE !
qfs @y ww g, w fag aer aat
# ax® fag @A gud wérw

f frow &% =i g =y,
IA AT AgT ® WO % wre-arE
wid i, 3n ¥ ¥ aga ) T Faga
BX A% IEW QU A w1 qJor f,
Wi Tu# I wer Swfadrd
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& ax & T aygt o oy Ay wedgy

weTAf W1 ®TEr wwer § fm aw & T
wrw b er A ke e
wg v IR wr fer

4T S gurT €Y wrawwar § fory
ag Wi Afva o Tem 9 ey
gy &Y wawfrai &
W % fAT 39 7 $o ga BT
AT were fumr grai W wiw feaw
FATY 7 Heer feur mar 3w & Swai
a7 qoe ¥ fT ¥ 7 §9 NAA
wTar AR | AT AT O O Wy ¥
TN X R ITF AT WY A ww §
Sfwr 3o & o T YT gav
#0041 IH Y GREET F
Fawgromr § 1 a1 W7 AR
IHFT WHET F ¥ AW IW 9 G
s ay e reafawngar §
I BT OET O W § | U W
2 s 9w ¥ aWT ¥ dv W @ wT
w8 01T adwr v wifge fow &
f qar ov ¥ faar o W 9 Far
gy AT ¥ 39 T AT 9T AT AT
% | WA ATHT % W TqIAE |
% & fag vw TroAr A Hfew w7
s Fg H oRr gy | Tw wT A
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wrg T i ¥HEY TATH %7 Raen fear
Tt § 3w ¥ % g & fe s & wriy
wferw & gt Wit amr & wife-
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wEqT fr a7 wRA w e € E R
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figent fialy, qok wae o & qor am,
aw ¥ gy oY ww WY I o agrrer
Tewegr | f wgawr 2 wred £
¥firr Ol w1 o wiar e §
oy wgawy fedt w1 oo At v
o frdee § fs Qenead w49 &Y
ar #feser qfrar wRO w4 AT
Y A 74T § 71 9T T% T o wAfear
WX 17 3Y I & WRT FAAT W7 AT
& wTRT HEART AT ATfRC )

arfenfedy & avw ¥ @7 W
T @ T & dfew wdy
& w7 feferr s e afr g
I & fag g TRk Tanfr %
arfee fag & w7 agr I FTNET ¥
wTH A F IT F JAEEE T w1
aga @t gfee wdw wiw § wfew
fedr w1 gar Y v e w¥ey =
E

o ART & fag 2 s 72 A
soqT vET T & 1 &few wo oW
ey wifge fo feed 3@y wida
a eI ¥ §frad awo R €1
AT TLATEAR FT 0T 3% 4G Y o
IW | TR AW WY TG A H A
fr 7 s s wET g | WE
fog Wt o= g wifgy fe arw
wrad @ 9 |

Zrea oqrfrr W §9 ©E WO
wroerr§ | Tu Foagr 3w go-
e ¢ & fomwr 3% ¥ wfaw worr
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vt & faq ge Ao wfgg « 7
aff o 20 w@ R P w0k
a€ 3u &1 8 wr 4 g0 Tomav oy |
fowrer ¥ aYC 9T wEd Tyl Sl of
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Mty He ¥
A tordee OYNTE o g aT Wiy,
TR g T AR A e
TP W TR peAe g £,
fandt @@t ¥ &1 9y i@ faldt ag
¢ o %iZ Q¥ g¢ § Iver wxaw W
frwrddt Y W @ gg T T T
fasgm gefag wf gt owar g 1 &
ary AT 97 I § @ fawa § e
susr g wigy o

SHRI P. R, SHENOY (Udipi): 1
support the demands of the Home
Ministry for the year 1978-77 for
some of its major achievements in the
year 1975-76. One must congratulate
the Home Ministry and in fact the
Government of India as a whole for
the formation of the fulfledged State
of Sikkim., for the accord reached
with Sheikh Abdullah in respeet of
Jammu and Kashmir, for the aigree-
ment With the Nugaland rebels @nd
for the creation of a Leamslative As-
sembly and Council of Ministers fin
Arunachal Pradesh, I am sure under
the present leadership it will not be
difficult for the Government to come
to an agreement with the rebels of
Mizoram ang bring peace in thot 10-
glon of our country. Though the
Central Government s trying its best
to solve the problem of boundary
dis; ules between States it is regret-
table that the Mahajan Commission's
Report is not yet implemented by the
Government. The pcople of Kasar-
pode are agitaling w a very peace®™id
and persuasive manner for the inc™n-
sion of Kasergode taluk north of
Chandragiri river in Karnalaka State.
Government should appreciate the
feelings of the people of Kasargode
and see that this problem is solved.
Even many lcaders in Kerala concede
that at least a part of what we hove
claimed should go to Karnataka.
Therefore, T request the Government
of India to splve the houndary dis-
putes not only between Karnalaka
and Kerala but alsp between Maha-
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References were made in the report
of the Home Ministry that zonal
mectings were taking place, But, it
is unfortunate that no zona] meeting
of the South Zone Council has taken
place during the last year. There are
many topics of common interest in
the South Zone States and the Gov-
ernment should see that the South
Zone Council meeting takes place
very often.

The achicvements under the 20-
point programme announced by the
Prime Minister in relation to the de-
claration of emergency are many. I
need not refer to them in detail. In
my State especially the way in which
distribution of land to tiller is taking
place. the way jn which distribution
of house-cites to landless labour:ss
after  declaration of emergency is
teking place, is something to be ap-
preciated. But, Sir, it is rather un-
fortunate that the representatives of
the people are not actively involved
m the implementation of the 20-point
programme which involves many di-
fficult problems Especially. the Mem-
ber¢« of Parliament have no place at
all in the matter of implementation
of 2N.roint programme in the Karna-
takn State. Even the Consultative
Committee meetings of M.P.s have
not taken nplace after Emergency.
Therefore, what I request iz this The
Grve:rnment should see that Members
of Pailiaoment are involved in the
implementation of these programmes
<0 thot these zchemes may be more
sucressful and purposeful.

Reparding the implementation of
the land reforms Aet T wish to
way this, What we find is that the
landowners go to the high court and
file writ petitions there under Act.
728 They obtain stay orders, injunc-
tions ete. In fact this Article 228 has
stalled the progress in our country.
Even when CBI makes investigations
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and when there is trial by the CBI,
these investigations and tirials are
stayed by various High Courts by
jssue of wtay orders under petitions
filed under Article 226, It is there-
fore, absolutely necessary to amend
Article 226 to restrict the power of
high courts to issue arders under
Article 226 or to issue stay or any
othep orders under this Article. We
should not wait for the other propos-
ed mmendments of the constitution to
take place because it will be toco late.
Land reforms have to be implement-
ed quickly, Without waiting for
other amendments, the Government
should come forward to amend Arti-
cle 226 of the Constitution imme-
diately. Article 227 alsp requires
gimilar amendment,

Sir, many Members have referred
to the problems of scheduled castes
and scheduled tribes. But, I must say
here that much has been done by
Government for the welfare of sche-
duled cestes and tribes, Much more
has to be done, especially, in the
matter of employment not only for
the scheduled castes and tribes but
also to other weaker sections of the
society. Reservations are generally
made only in the mimstries of Gov-
ernment, But, what about the public
sector enterprises? It appears as 1f
Government is forming Corporations
only to avoid giving lucrative em-
ployment to scheduled castes and
tribes and other backward classes.
There is no reservation at all for
these people in many of the public
sector enterprises for the employ-
ment of gcheduled castes and tribes
and backward classes, especially, in
Banks. There is no rule though we
have passed legislation for the ap-
pointment of 3 Commission which is
yet to come into existence. The ap-
pointments are gtill being made arbi-
trarily. I know that the people be-
longing to advanced castes and ‘who
are only ordinary matriculates are
preferred to graduates who come
from the harfjan commurity or from
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the backwarg clssses. If you guestion

them, they say that the :
are not ‘suitable’ No doubt harijan
candidates and backward clasg candi-
dates are mot suitable to the masage~
ments of the banks and only their
kith and kin are suitable! For them
also some Act should be passed by
this House for reservation of seats
for harijans as also other backward
cless people in  the public sector
enterprises.

SHRI ISHAQUE SAMBHAL! (Am~
roha): And also in private sector.

SHRI P. R, SHENOY: And also in
the private sector enterpriges. Gov-
ernment can jnsist that a certain
percentage of jobs should be given to
the backward class people and sche-
duled castes and tribes people. Sir,
the list of Scheduled Castes and
Tribes requires to be amended be-
cause many tribes have not been in-
cluded in the list. In my district,
there are people called ‘kudibis’ who
live by the side of the western ghats;
they are tribal people, They were
in the list of scheduled tribes when
our district was part of Madras State
But, when our district wag merged
with the Karnataka, the then Mysore
State, these Kudibis had been exclud-
ed from the list apparently for no
reason. Therefore, the Government
should see that these kudibis who are
really backward people and who are
really ignorant and very poor people
should be included in the list of
scheduled tribes, There is a provi-
sion for grievances committee for the
public in the Centre as well as the
States. What happens 1s that when
we make some complaints—leave
aside the complaints made by the
public—even when the Members of
Parliament make complaints, those
complaints are referred to the people
who are aecused. If we say that
there is police atrocity in a certain
region, the Home Ministry will refer
the matter to the police of that re-
gion and will come with a report
saying that there is no police atrocity
at all. T we make pome complaints
against the bank management alleg-
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ing favouritism and discrimination,
the matter will be referred to the
bank management. There is a reply
from them siating that there is no
favouritism or discrimination at all,
Therefore, 1 say that Government
should form an independent Com-
mittee to go into the grievances made
by the public and by the Members of
Parliament,

As there is no time, I eonclude,

MR. CHAIRMAN: Mr. Sambhali.
Plcase take only twe or three
minutes

w1 fogTw weAWl  (wAdgT)
aia ad, g fafred w1 v
EEEAR & W OAFAC § AT IBA
wa fovdaT g & aw agt fam
aw & gefafaeina & gare fsar
AfwT 7 g & w19 FLAT g¥aT §, WIT
WaE YW TE TEA B WE TE€@ I
A wrat, dfer yofed sgw oy W g
fir fr s #7 a0 ¥ W A Ay
wgr o7 gy § fo e qud Aol awd
wroely, & wre w7 weAr W §, W
T Wit wgr w7, W ww e www §
fo wapre srifmeive ot s

O BT ATATZ TN T¢ Por ot ofF, wire
forgtx wfra arg B wdx fay, S
fererretere ot A wgr, w@ ot Tt wol-
wfY 4% § 1wt & s g sw k&, A
e 7 §

% gt 1 WA T , ENW
zrew, Tt 7T 28/29 % Freme @
o FAr fRar mar o ST afer &
o &1 w= o faar war o g gt
gwr &% wwar fedw # A we ) &
w9 18 e w3 A% qF7 § afew
gar= ag # e o e & @™ 51
watf wear far war ? wR qEeEEl &
AwTA G &t o W oy ot and
g afym wfeox w wa@t awmar @
g% SR w1 0% aOFT 97 fn st
q® ¥ TARNT g 9 Ar-ger-urdy
fored g1 1| ¥t fag @y fsar war @
W Iu%T AN T of 5 wxfrena &
e fefgee # gaoar & @
molﬁl‘ol{!c%ﬂ:ﬁﬂm
w#f z€ 1 Tl & T AR 9w fefew
IR YR = A s N T TRy
@ afeT 9% I WIWRET YW/Y @ |
61 TWE I o 5 i O W Wy
fefeme dfadz ¥, It goadl wree
THo THe AWI ¥ o WIT AGT T WEw
arar & fn & it W W Qe qHe
¥ T Q| 9T G S Ay SO
fie 7 faw W Twe Twe & Wit oY
weT o R ft wt e qoy ofe
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QY, & T W v g W ey & Ry ) Wi o o e

W 9w T wR g o
fewd < 1 ¥ g B & fareran
W frsrae & arg o g gETAT wY
wrgw A fear aar O ¥ AT
oS At ST A ) oAl wY fad AT
W fear sy oY guar Ty g w0
5 Ao TR o THo ¥ Uw T¥ FFT, T,
Porrar wewe ¥ a6 g wiw # & wr
wez &, arw & fiA o1y wE oE wionr
¥ At # ger w7 fear W ) I
xR afir o1 7€ & whe W
wfesg 7a® & fag | og qift ) a7 @
fis =3t qemfreaT oy | Fg-maTt
T o1 FT AT 97 wfixT FAIT,
wfer o wfewz & a7 & aw ot
o FHer OF fear m@v ) AT A4
ot wfewg & qaa=f § FATPEA, IT60
7 FT {547 T4r AT wor amE ¥
2 ) IR T & WA A IO aET-
aferz & LA™ NET T BT g0 L
e amr-afers # 3% < Aret qper
W ¥ o 9 gfem ¥ qure A v
3@ o & Y I ® T 07 0 )
o A av & 3t & Wi«
TAATT T ABT X wAwT, qgE F
@eﬂoﬂo,ﬂf%"ﬁfmﬁ‘:ﬂ'ﬂ
¥ ¥o wrfo e W HaATIEATT TW
fr 3=tk ag7 w= Feafe <7 w1q &
faar o7 qer 1 & 0w frar, AfeT

Yazha wgE, & ag vy s ag wm
w4 ot fodt it w e W EEN A

IgaT T W 44T | HY WiTs Yo
qWe W YA F WFAT ¥ | Wie THo
Q@ ArT w7 wrArq gt o

TaE a1 W Afadr fs wgar it
¥t wfewzr & qawet &1 v AT g
& 1 ¥t qg ¥ T w0 %7 A wr
ormrar wrar & ) wie whdd o gieat
e s § T AT AW, R
afeedt 1 gt avdy vf st Ay
¥ Wy ¥ fgerd aff § 1 QY g
wierat 221 £ arf o 1 $T 7T HT HAAE
warar ? gast A ag 91 o Fedl g
& SITw warg W wie 37 ¥ /-
nue-uriz & feed frar w1 qA
T® & wr w2Ar A § fr W@t a2
Qo TTo Mo & MWT T1 Wil AF
fareare 7§l forar waT § 1 w4 AF Hiko
7o THo ¥ AN WWT IT 72 ¥ | ¥T
q& F=RRE ® gar gy fak
FEqA ) ARTET TR T A A
o R AT FTE )

& oF I W TR wEa § 16
guma  feferss zzmndd @ wi
TG AFAIIT WET§ 1 U
T & af-~77 R gw w7 0T, N BE
Tt fead srT SYNF 81 ATRT & agi o
s B ardm w8 f7 3@
vast forr s oo s At w
s wff 81 fear ) & agt & vl
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¥t arive wenT pufnd fis & e wft
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% Y wier Rowwr &3 & w7 71 =om,
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§ MY @ W TER % W ad
BT & 3R Wi wyer wm fovr £% 1 @
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ar P g arst svar A € waR &
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srERt & 1 ow &0 ad gen e

A MK AWT W1 AW TY 4
ITRT WE X P F vEN AR §
frr Fgrawr wxF qfem  wngEE
& wrq a1 28 =17 § FeafsfaRwa fe
w1 & Iast = frar s g dar
THIE THET T X qaez e g
A% fe wiey feww fear oy gy
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= N E I AT 7 gwd vgfadr
¥ mreAt @ fam wd € 1 | Aw
fg TRt 30 wETEY & Wt A
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¥ mT w QR g f5 e
W fras & St § ) ge
o awma falr o § 1 ToE ¥ e
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Wi afigae quw & ol e
Y & 1 7 Ty T Ar £ ' ¥ e
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W6 g A1 A w7 A wray we § Wi
g gEe wE g g

W G ATRAT qRame WY
oo fady s &, Y grgaw Wi &
forerr %7 wwiT g1 gwar ¥ 1 STERA
QIAVA QFF ¥ GAATT, g7 wrarw Fag-
gt & firg 10w Sre grar wifigy | dfaey
Zreee feurdt ufgs 1Y ¢ O I
i fgamy ¥ 2w 1A ¢, g A
IR NG AT AP grEwT § 1 I
wr osie W faw Sar & w9 2w
¥ g faafagi w dwmn wert g &)
wifirg wrgw qdvey 97 fada sy
AT WIEY 1 WATWNTH 1 F€WH 10
&% gwar fomr T oy Q1T qrar W
w3y X% Pear Xrd, A gArR et st
wuet ¥

. wR ) W g A v e ey
wiskigu il we W

§ f& g Farenfard Y srefows fren
wmen ¥l & or ot § ww NY
¥ gur{t foen wredt R Wik fawnrfoal
Y WTIT 6T QST AT ET AW F WS
e & q&w 1 v faaT o
fedtorr ¥ RrFRET TWT TH T
R At ag v d| o o 7w
fag ar qama g fs A% & st forwr
¥ agrr 13 %7 woey e ad

wNTafy REREA, AT AT-ATT G2
T § AT wfvew @ o ¥
arr g et fean o mgEt
dte o qrx *7AT & AT ag Wrfe To
{ﬂeﬂﬂfo'ﬁ‘oq’roi‘rﬁma{mi’
Fv I AT Ay ? W fayg
e ) fvar & guresTT wigw ) ww
& w0 wgr Irga=y § agr 20 faariygi &
faq & e g wifgg arfe ag s
) 3YF 377 & gy v F | feel gfmafeey
¥ g5 g faundi Qe ol wrd
WITH W2 W §, Wi WS '
TT ® FTCT TN F1 BIIEAT A5G 4F )

wrew g # § RS gwarg ?
wefag & gara sATg |

SHRI K. PRADHANI (Nowrang-
Pur)+ Sir, I nise to support the de-
mands of the Home Ministry for 1976.
77. 1 cannot but say a few words
about the emergency because mainte-
nance of law and order iz the main
responsiblity of the Home Ministry.
I do not want to repeat the
ffects brought about by the emer-
gency. I support the emerguacy,
which has given good results to the
country.

Now a word about pensionsg in tri-
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I8hri X. Prudbani]

wWe are | s0rTY 10 say thal most of
persons could not gét
tirpemion, Ore late Shél Likhan
Layak -who Wwis sentenced to death,
could not be given pension because
he had neither wife nor qaughter ang
us sorr iy et eligible for persion. T
am grateful to the Hon, Home Minister
for sanctloning Rs, 2500 to him. In
same special circumstances, even g son
should be given pengion I wrotp %
the Home Minister about this, I would
agein requrst the Minister to consi-
der hix =age and give hlr. pension,

A number uf persons were killed
in firing by the Britishers dunng 1042,
Their spplicat’ans are stil] pending in
the Secretariat Lecause there j; mn.
doeumentary evidence about those kil.
lings. 'Bome people with bullet in-
juries ave s'ul zlive but they are not
peiting any peusion becavss of lack
of documentary evidence,

There i5 explciiation in th. marter
ot tribal develcument, Accorcn-v te
the Intest policy of the Government, it
has been gecided that the exploitzion
should be put an and to and social and
evonomic eveluprent should be gear.
ed up as early as possible. The long
term poliry of the Govermment 5 to
narrow the gap between the tribal
developruent 3n4 Gevelopment in othe,
areas. Her: 1 ov have givea topmaost
piority to expl-iinwon, Tnere wye
two typos «f exr'oitations. One 15
money-lenaing hy private partes anil
the other iz excise policy of the Gov-
ernmant, About money-lending the
State Governments bave passed a
legialation to the effect ang the
miney-Jenders have been restricted
to leng money But the -dlficully is
thay in the gbeence of credit institu-
tions, thepe tribal people who are
very poor, go personally and appreach
the money-lendars and take loans
from them, So, there ig no end tp this
trouble, That iy why, as repored by
the Bhabha Committee, I suggest to
the hon Minister to spend more
momey jmmedistely on credit cum
mavkoting socisties and slart  these

?
|
¥

bar Commitien hag describeg it a3 a
seusce of exploitstion in the teibel
areas, This should be put an end ta.

of the tribal people hasg been the
sale of lMguor from the distilleries
and their branches located con-
veniently near the villages. The
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In conclusion, [ would sy that if the
Governmant gives mere money fer
economic developmant without miea-
ding the pockests of ihe tribals, it will
be of po use No esconomic develop-
ment will take place. It will Jeak; it is
just like pouring water on a cantainer
having a big hole. It will strike no
balance ut the end. Bo I request the
hon. Minister to give priority to

stopging this exploitation; and then
Lo give mopey for gevelapment.

ot sityre wrmtdvar (wter) ;&
o e vy w7 Y W STe AT
wegm ) e am A Az & fe 1965
# fverrar ssrvferr dare far war qr ofie
T T Y Frowe fw @ af ot | Fiww
w i ¥ e oo ok
ot ¥ Fae) ot w1 wg AT
¥ fgdy & forg 165 ¥ex i € Rfew
60 ¥t wrr ¥ fam a7 ¥w W
TR | TRiET 77 6T %) wige e
# wvrt woar wfge | oot forr Trogt
X w we FyY f5ar § T agt & s
wTk o frmraa & wrg 1w qTETT
o o & o A ey # 7 E e
froRé § mp waaT Fwrt 81 WiTwway
won wx oY w ¥ @ Tvar, Fey & At
forwr o

gEharrag t e siggrmerT &
gz & WY 20 e R ¥ oY Y2
wT T 7YY § WEE WY oY 80-70-80
90 FTaT far 31 T A Wy 3= ww

ft v York 1 v ¥ 37w
e ey w7 § ¢ ool X veet
REPIT WA 4

wreges wree et 3 aryafeleis o
i g e £ g W R
X wnz ® T gl I A f Rggee
wrez greeen ¥ yafrde <o wifiy

weger sz & fog 9w wew
wx §. 3% fog o aferai ad ¥
ag Oy wg # yrd At wfge . @@
¥ §Y fir 37 oo a7 1wt @ & amg
oy wg for ag gfromt o wefi @1 ool
FETT X HYgEE wrT W wrfzardit
¥ w11 § aw wew A
B ¢ afeafan £ wifge 1 ore 97 4
wfeoat e wev ¥ a7 o afemiea
E¥ J4TT |

N W9 wAw IS v § AR fsgw
U FuE AL € gErar w4 ¥ fag
FITAT TR &1 AATAT TR 0 o o R
& Ax TR # ATE{ AALT ARTCEY
wrod | 97 & fea O TR w, o
et Al & witfe i & v & e
A mdr o I W wwn IR Afar
qE & e & wat 73 | & gz Ay ol
e 3% % fag, sl vt &7 Y
avg ¥ fawr w2 frwrat w1 wrow iy
g am @t v ¥ A wraw
& W aewfisr FH ¥ g
W WEH | AT I W aTAT EW

wat wrfgw |

v & WY« AT g U
¥ av ot WY gfoa freae & fore
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[wlY whwre wiw dewt)
gyar fear &, oW & ourey fear &,
WIS qIATART 197374, 1974-75
# forgaT &7ar faar o1, WA @AW £
fear g1 & o & ¥ wiSE @ 1
qaTET g -~
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WY T ATT 1974—75 1975-76
# #
fegqr war  fagr arem

(ara 0 % ) (wmw wo¥t)

1. §igNdw 231 00 225.00

2 wq™ 115.00 100.00
3. fagre 210 00  275.00
4. ¥few 200 00 225,00
5. §1w 75.00 80.00

6. WEANIW  260.00 275.00
7. HgTOE 265.00 275.00

8. #forge 25.00 30.00
9. ITrET 60.00 100.00
10. I9TH 297 00  422.00

11, ¥T9H 1+ 61.00 60.00

—

ST 2@ TTOFArT AT 61 AT &
60 Ay T iear | wuT oA i gfv-
w7 ote fagdt arfagt & s Y R
s wTY Zieea Fearer wrar aey § N
A W AT |

fare a7 F=7 YA *Y g7 Y FHCA
F73 ¥ f7 w1 4 0 ST FIUT veyy -
T Fw A g efveAt & o an
ey WY oot 8, A Srw R, T
¥ dwr forcaw o W &) ST A
W 99T 8 A § gury w0 A
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7 WY dwr A% ¥ fod wolt grfuret
@ifad) gedarww oy Sifad fis
gy feeew wowed v Ol
o arw e e o oy ot gy,
T qTE A LT ) WML WY
FREE ST I AR f M g frw
I ¥ ex W, wat ay v e ey
T@ T o

SHRI PAOKAI HAOKIP (Outer
Manipur): Mr. Chairman, I want to
speak only on one or two points, for
want of time, .

A word about emergency. The
impact of emergency is very good.
But I would like to submijt that the
security measureg have to be tighten-
ed. Because only very vecently dy-
namite was discovered in Ahmeda-
bad. This shows that the anti-social
elements are still active throughout
India. Therefore, still gtronger mesa-
sures have to be taken by Govern-
ment; otherwise, something untoward
may happen,

Then I would come to pension for
ireedom fighters. Onmly thiy morning,
the Deputy Minister, Shri Mohsin,
was referring to the difficulties and
complications in the mmtter of
granting pension to freedom fighters
1n some cases. I wanted to discuss this
matter in greater detail but I am not
able to do sp for want of time. I
come from Manipur, which iy one of
the far-flung Statey of the country.
Manipur is one of the States where
the freedom struggle by the INA
took place, the INA which was
founded by Netaji Subhas Chandra
Bose, Now a memorial hag been erec-
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application to submit and to reach its
destination. This difficulty must also
be realised. I do not know whether
these applications, whose whereabouts
are not known, were received by the
Ministry or are lying somewhere else.
I wanted to bring this aspect of the
matter to the notice of the hon.
Minister.

On going through the Report, 1
find that the schemes for the welfare
of the children of the freedom fighters
have not yet been formulated in

executed. So, if the Ministry takes
more interest in thig problem, our
freedom fighters will be adequately
honoured.

In the fleld of the propagation of
Hindi also the progress has mot been
very satisfactory. The orderg of the
Home Ministry have not been carrled
out very satisfactorily at the
State levels. Hindi which is
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been set up in my Btate of Manipur
100 called the Tribal Hindi Prachar
Sabhd, It hag been in exiftence for
ning years now. This organisation
heg been demanding aid and assis-
tance from the Ministry concerned.
Though it has been given some help,
it iz not adequate. If such voluntary
organisationg which exist today in the
different parts of the country wure
helped, 1 think the time will be
shortened in spreading Hindi
throughout the length and breadth of
the country.

I do not want to say anything on
the problems ot the tribaly and sche-
duled castes, but 1 must take this
opportunity of thanking the Prime
Minister, Shrimati Indira Gandhi, for
the policy that she has adopted for
the betterment of the lot of the tri-
bals and the skill with which the
Governments have been implementing
them. In the Constitution there is a
provision that after 10 yemrs the re-
servation for the scheduled castes
and the scheduled tribes in Parlia-
ment and the legislatures ghould be
dispensed with provideg they are
raised to the leve] of the other com-
munities. It has been extended for
the third time now and, for this, I
congratulate the Prime Minister.

So far ag the tribal welfare is
concerned, the policy that hag been
continued till today is the same policy
that was contalned in the heart of
late Pandit Jawaharlal Nehru. He
lajd down flve principles Firstly, the
tribal peopla should be allowed to
develop according to their own
genius. Nothing should be imposed
on them. They should be encourag-
ed to develop their own tradition
and cultural institutions. Secondly,
the tribals’ right in land and forests
should be respected. Thirdly, we
should not judge the result by statis-
tics or the amount of money spent
on the tribals. Fourthely, we should
not over-administer these areas with
multiplicity of schemes, ang rather
work through, not in revalry to,
thefr social and Cultural institutions.
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